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LEG ISLA TI.VE ASSEMBLY 

Thul'sda!f, 8th Mal'ch, 1945 

The Assembly . met in the Asse.mbly Chamber of the Council House i at 
Eleven of the Clock, Mr. Presiden&. (The Honourable Sir Abdur Rahim), in 
the. Chair . 

• MEMBERS SWORW: 
Sirdar Jogendra Singh, M.L.A. (Benares and Gorakhpur Divisions: Noa-

Muhamm'adan Rural); .
· ,

• l\lr. Ram Nath, M.L .A.' (Government of India: Nominated Official); and
Sir John Francis Sheehy, C.S.I., I.C.S., M.L.A. (d'overnment of India:

Nominated Official): ., 

STARRED QrESTIONS AND A:N8WERS 
• .(a) ORAL ANSWERS

SU1'1'1'Y OF BR.Ass SHUTS • BY GoVEBNlDNT 

805, '•Kr. T. S . .AvtnubtJtngam Ohettiar: Will the litmourable Member for, 
Industries and•Ci,il Supplies please state: '

(11) whether Government have issued a communique to supply -brass sheets
at th"e rate Qf 25 tons at a time; 

(b) how many npplications have been received for such supply;
(c) whether Government are giving only 70 tons a month to the whola

of �e · Madras Presidency; 
fd) whether they a.re given only to two manufacturing companies, 1,nd 

\vhether both of them a.re owned by the same firm Jevanlal, Limited, Cal-
cutta; ahd 

(e) whether Mr. Hemchand K. She.i, the managing agent of the firm of
Jevanlal, is a member of the consumers' panel constituted by the .-Government
of India? • 

The •onourable Sir K, .Alisul Kuque: (a) The Governmenj; of India issued 
a press note in December, HMS, ate.ting that a limited quantity ,Ill brass aheea. 
would be distributed each months among manufacturers for conversion into 
domestic utensils for civilian consumption. No specific quantity was mentioned 
in the press note. • 

(b) About a thousand.
(c) Yes.
(d) First part. Yes.  
Second part. As far as Government are aware only one of them is owneJ 

. by ,M/1.. JeewanlaJ (1929) l,,td., Calcutta. .. , · 
( e) "TJ'here is no Consumers· Panel. I! the reference · is to the Consumers

Council the answer is in the negative. 
llr. T. S . .lvlD.llblJlnpm Ohettiar: May I knciw, Sir, whether Messra. 

Jeewnnla.l Ltd. is a Canadian company? " 
�e Jlonemable Sir K . .Alisul Kuque: It is· functioning in India but as to 

what its origin is I do not know. I understand that ftiere is aome Canadian 
�onnectton. • -

Kr. T. 8 . .AvtnNlbtHngam Ohetitar: What sort of COOD.$ction does the 
Honourable Member mean? 

The :a:onourable Sir K. �al Buque: I do not know but I know that the 
company �as �tarted in India and then �ere was_ some Canadian am-1�!1-ti� 
or something· like that but I am not sure. _ , 

Kr. T. S. Avlnubiltngam Ohetttar: In view of the fact that there must be 
many other put_ely Indian concerns which must have applied for bras, sheeh, 
may I know whv the Government have chosen a Canatl1an. company? 

'The Boa.omble Sir K, Alinl Buque: It was not selected , because iti 
}lappened to be a. Canadian company. It was one of the companies which was 
doing business along with others before. · 

.. 

( 1163) 



1164 LJIlGISLATIVB ASSBKBLY. [8TH 'MAIl. ~  
~  '1". S. A t ~  ~ : . If Indian companies have also been 

(llUTylDg on the trade, may I know why they have been left out? 
'.rill D ~  Sir •• AI1IuJ. Buql1e: They have been given. 
~  o.r. S. Avtn .... lJlnpm ~t : IDlfMadras? 
'!'h. Honourable Sir •• Aslnl Haque: 70 tons have been given to the 

whole of the Madras Presidency. 
Mr. T. 8. AvinasbijlngaDl ~ : How much of this goes to the Canadiet. 

(lompony '! . . 
The lIeDourabie Sir •• AIiIul aaque: I want notice of that. 
Sardai Sant Sblgh: May I know if brass sheets are distributed to aU. the 

Provinces? . • 
The Honourable Sir •• AlbuJ. Haque: Yes, Sir. 
S.,d* Sant'BiDgh: What is the quota for the" Punjab l' 
Kr. '1". S. Avln ..... mDpul maettiar: Sir, the Honourable Member has no 

reason to ask for more notice. My supplementary question is contalried in the 
~ t  itself.. Sir, it is very improper of the Honourable M.:lmber to ask for 
mOl'e notice. . 

JIr. PreaideJU (T. Honourable Sir Abdur Rahim): The Honourable Mem-
ber should leave that to me. < •• SUPPLY OF Buss SHUTS BY GoVBBliUn . 

806. *Kr. '1". S. Avln&r.1WDgam Ohett1ar: Will the Honourable Member for 
lIldustries and Civil Supplies pie&l!ltr"state: 

ta) how many tons of brass sheets are being supplied by Government to 
the brass-metal n9&nufacturing industry;.' .... 

(b) whether Government are' aware that a major portion of this t ~ 
iA worked as cottage industry in Madras. and other Provinces; and· 

(c) if so, what arrangements have been,.made by Government 1io supply· 
~ ~  sheets to the c!ottllge industries? .' . 

The ~  Sir II. Aziz.ul "Haque: (a) No bl'R'88 sheetS ha.ve been 
l'elell;:etl b.v t.iJ" ~ : t to tlw hrasfI 111 dal mnnufIl0tll\'itl'! inclust·ry. Tbe 
l'f!terence is presumnhl;v to the brnEis IItenJlilH manufucturing industry which has 

. been Buppliect-brass sheets since June 1944 at the rate of approximately 400 t.ons 
~  month.' . . 

(b) Yes, particularly in Madras. 
(c) Having regdrd to- the necessity of com.rolling prices of the finished 

utensils it was .considered that release of flheets to handworkers could onlv be 
. mAde if there were a reasonable guarantee that the minimum conditions relatIng 
to m!lnufaC'ture and distrilwtion will be complied with. Accordingly monthly 
allotments of ~  65 tons of brass sheets are already being made to two Pro-
"ine'inl (JoverPllwnts. viz ... U. 1>. and D ~  for diitnDlltion among. thf\tcottag:3 
industry in th'eir respective areas. Enquiries have been made from Provincial 
Governments ~ the possibility of large 1'ele8sesto band made Utemi18 
manufacturerI'!. . . . 

. Xr. T. S. AvtnubiUnlam ~: What are the Quotas allotted t.o t.he • 
Unit eel Provinces !lnll .Bengal? . 

!'he Honourable au •. Azlsul llaqu.: t have, not. ~ sep&.rate flilures for 
these two but I think it ts abont half Bnd }talL' 

Mr • .,. I. AvtDalb.illnlam Ohettlar: I want the numbel' of tons. ; 
'l'heHonourable Sir X • .A.ziml Duque: For pot.h it. is f\5 tons. R2 ten" fm-

U. P. Bnd'the rest for B ~  • 
Kr. T. S. A tt ~ Per year or pel' month? 
'lbe HoAourable Sir M. Azlzul Haque: Per month. . 
Mr .• ". I. AvlnulUltngam Ohattiar: What, arp. the condif:!Qns ~  t ~: 

Oovemmfli)t, wRnt, to be fulfilled? • 
'nli .ohourabl& Str X. .bizul Duque: f\o fBr lUI ~t  ill· concerned. 

thp. mnnllfa·ctUl'ed productR should hIA soM nt. " controlled price. which will be 
~  in C'omparison wit.h the nricfl of t,he. hrMs sheetA themAelver.:. Our 

ohit'e'tivp. WR1'I to ReA t.hat chell.il brasA lltenRiis ore a:v.ailnhle !lnd therefore wher-
fOver Provincial Government·s hnvp. unllertillren the reAponRibilitv of seeing that 



ST,.di> ~  A~  ANSWB1\S 1186 . 
tbese utensils are properly pand reasonably priced we have given, braas ... heettl to 
the Provinces. As. I ha"9'e said, the· other Provinces ba"e been written to and 
.their replies are awaited.. 

.JIr. T. S. AviDybiJiDg&m: Ohet.tiar: How much of brass sheets are asked for 
bS these .and the other Provinces and- how much are they given' 

'The HOAOW'ab1e Sir Jr . .utzul Huque: I have got only' 400 tons {Ol' the 
whole of lDdia. . 

8&rdar San' S1qJL: May I know the quota given to the Punjab? 
!I'll. JIoDourable Sir .. Azlsul Huqlle: I want notice of tluit. 
JIr. GoviDd V. DePmukh:' Was there any demand from the Central 

Provinces and B:ihar? 
The BODGDf&ble Sir .. AsisDl Huque: I want. notice 'of that question. 

SHOBTAGJI OJ' YARNS FOB HANDLOOHS CI 
6"8'1 •• .,. .. Abdul Qaiyum: Will the Honourable Member for lndustries Gnd 

. Civil Supplies please state: 
(a) whether weavers are experiencing acute shortage 9f yarns all over India 

and specially in Bihar; . . , 
(b) the percentage of hBDdlooms now remaining idle In consequence of the 

Above shortage; and . 
(c) the steps taken to increase production and distribution to avoid ~ 

employment? 
The Honourable'Stt it. AlIhl Buque: (a) There is shonage all ovp.r India, 

qut it is ~ the fine counts over 40's. It is correot that the shOt'tage is 
particularly acute in Bihar. " .. 

(b) We have ·no definite statistics. The overall shortage as against th, 
. requirements' estimated bytlie Fact Finding Commiitee is, nowever, ouly. about 
five per cent. But since this shortage is concentrated almost entirely (In :fine 
counts '(I very much higher percentage of handlooros will be idle. in ar!3as prima-

,rily devoted to weaving from fine yarn, while in areBS primarily dependr·nt· on 
CORI'se yom there should not be any handlooms idle at all. 

(c) A new yam distribution scheme has been introduced: Under this 
scheme yarn is divided into four c.ategories: 1's to 10's; 11 's to 20 's; 21's to 40's 
and over 40's. In each category .each Province or State is given the percentage 
of it.s requirements which- supplij:!s permit; and the Textile CommissiollC'r' will 
decide which m1lls or dealers shall provide this percentage. .1'he Provincial or 

t t~ t ~ t cOlicel'ile(1 "'ill thell dcci<le which dtncrsshull do the 9uyilW 
fl)r itt'; oren and will also control the d!:Jtailed diRtl'ibut.ion within irs, (own ]UrlflllH·. 
tion. This • scheme should be in full wOJ'king' order within the next two or 
three weeks and it is hoped that it will largely. remedy the situufon as it should 
pl'ovidl' 1\ ('.m·" for whnt lUI \'C 11 it he'rto bpell t·lle mnjor dE'f.,('t ,cr lllllldistribllt.ioll 
and 'the widespread black market!ng by dealers, particulo.dy in the producing 
centres. r _ _ .. 

Mr. AbdUl Qaly1un: May I know if the shortage is due to maldiKtribution 
01' to the fact that less yam is being produced? . 

'!'he Honourable ,Sir It. A'lIzUl B~ :  As I -have explained', a very ~  
t ~  of fine yam which formerly used to be imported int.o this country if" 

no longer available. On the other' hand, whatever fine yarn is produced iIi the 
cbuntry is largely used by the mills for the. production of textiles, with the-
result that whereas .we have got *' fair quantity of the coarser yarns. \\'0 havtl 
not as'm\lcl} as is ~  for the handlooms in .he fine yorll scet:0l1, 

J[r; Abdul Qaiyu.D1: May 1 know if . Government have any informatioll af\ to 
tilt' y .. rcentage or total number of workel'S who have been thrown out of emple.v-
ment,? '. . 

The lIonoarable Sir Jr, .Azlzal Kuque: I hnve ~  inquiries from ~ t 
provinces in vltew of the persistent t~ which I got 9.S regards illlenes" 
Amongst ha.ndloorn weavers in different areas. -

'Mr. Govfnd V. Deshmukh: The conditions of weavers of B : ~  were 
brought to the not:ce of the Honourable Member. Has nnythipg ·been· dt:mc for 
these weavers? . . 

.A 2 
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:t'h!. HOIlour&ble. ~  ~  AIiIul Huque: They have ~  brought to my. 

notice t ~ ss ~ t  III my own town which deaJs in fine' y&l'D have been, 
but my difficulty IS I haye not as much iDe yarn as is required for ull these 
~~  ' . 

. . JIr. If. ][ .• ~: .May I ask if GO'gernment will consider the qUtliibioll-of 
gIvmg compensatIOn for uneIQployed weavers? .. 

'!'he Bcmour&ble Sir K. Alilul Haque: I will ask the Honourabl& ME'mber 
for Labour to reply: 0 

, 'llARAsSUNT Oll' HkJ Pn.GBDlS A.T KAlu.om. 
808. *1Ir. Abdul Qatyum: Will the Honourable Member for Commonwealth 

1telations please state: , ' 
(a) whether he 'has read the news item published in the Dawn, dated the 

11th Feiwuary, 1945, under the heading "Hajies harassed at Karacbi"; 
(b) whether (i) pilgrims were subjected to ill treatment" (ii) arrangements 

~  for them were unsatisfactory and (iii) passage were saorificed for cargo 
shlpments; and . 

(c) whether he has ordered an enquiry, andl ~ so, ·with what result; and'if 
not, why not? _ 

The Bonourable Dr. N,. B. ][hare: (a) Yes. 
(b) (i) No. ~ , 

.' (ii) No. A oonsiderable number of pilgrims, for whom passages had notl. 
been reserved, arrived at the port direct. Ideal arrangements could \10t be 
~  for t,hem and ~  complaints have been made 1>y some of them. 

(iii) No. On the other himd one ship had to leave wita' leBs ~  180 
passengers in the first iailiBg. Additional aocommodation was also provided for 
400 extra. pilgrims who had arrived without booking ·their passage for, the 
second sailing., • 

(c) Enquiry is ,lleing made into specific complaints rec.eived and ~ t  
action will be taken. 

Kr. AbdUl. Qai)'1lDl: Is the Honourable Member aware that at a ~  
-of Indian pijgrims held in Mecca.a resolution was passed demanding tl:.at ttie 
Government of India should hold an inquiry into the complaints of pilgrims, 
and that they should, take action against the Haj Officer or the 'ExecuUVts 
Officer of the Government of India? 

ft, BOIDOIIrabIe :Pro •• B. lDIare: I am not aware of it. 
Mr. AbdUl Qa11um:' In view of the fact that this resolution has beell pub-

'lished in the newspapers has the Honourable Member taken any aotion to finel 
-out whether the complafuts were true Or otherwise? . 

"the BoIlourable Dr. B. B. Dare: If there are specifio compla.in.ts 1 will 
always make inquiries. . 

Kl' • .A.bd.ul Qatyum.: Ia the ~  Member not aware that the com· 
plaint is quite specifio that cargo was taken on, ,and that pilgrims who had come 
long ~t  to perfonn Haj were not allowed to go on board. 

, !"he HOIlO1I1'&ble Dr. If. B. Dare: The Honourab1e Member is not ('orreot 
when he Bays that. I have already answered that cargo was not taken, and 
that on the other hand there were less pilgrims than the number allowed for the 
first ~  

H.u EXPJDTSBS COLLBOTJlD IN KAB.ACHI . 
809 .. -llf. Abdul Qa1y1u!: Will the Honourable MenAn- for Commonwealth 

Relations pieaBe state:-
(a) whether Haj expenses were colleoted in Karachi at Rs. 1.11·0 per rial; 
(l» whether the rate of exchange was one rial per rupee; and 
(c} w)lether excess charged will be refunded to the pilgriDlf concerned? . ' 

fte Honourable Dr ••• B. Dare: (a), (b) and (0). Atten.ion is invit-ed to 
the replies to parts (c) ,and (d) of question No. 669. " 

1Ir. A1I4111 QaJram: May I know whether it is clear that an excess amoun. 
was oharged and whether it has been refunded? 

~ . 
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"!".Ile JIaDourable Dr. 5. B, JOwe: I have already replied the other usv that 

we are pressing for a refund. . ' \ 
~  AbdUl QalJum: May I know why such excess was charged from these 

unfortunate pilgrims? . • 
'l"he"Bonourab1e Dr. N. B. Khare: It was charged by Saudi Arabia, 119t by 

us., " . 
Mr. Abdul Qalyum: What protection did Government give to Indian pilgrim • 

. against exactions by outside authorities? 
The lloDourable Dr. N. B. Khlre: We are pressing for a refund. 

LABOUR OFFIOBBS'. TBAtNING IN BRITAIN 
810. *¥r. '1'. S. AvtDuhlUDlam ehet.tlar: Will the Honourable the Labour 

ME:lllber please state: 
. (8) whether Labour Officers are being sent to the United Kingdom for 

miuing ; '-
( b) the obiect and· course of training; and 
(c) how many are proposed to be sent -and the ~ t  involved in 

thifl Bcheme'l . 
The Honourable Dr. B. :a. Ambedkar: (a) Yes, •. . 
(b) The object iEl to have experienced and suitably trained staff to t&ckle 

problems of bholll' admillistl'Utioll, e.!}" industrial relations including t,he flettle-
'ment of labour disputes, factory inspection, and labour welfare, wage regula. 
tion and inspectiQn, employment exchanges, demobilisation and resettlement, 
which are of immediate importance to India. The C!)urse will sover mainly all 
the subjects enumerated above and will' be conducted pll-rtly at the headquarters 
-of the Ministry of Labour and partly in other centres in the United Kingdom. 
It will lust for a period of about six to eight months. 4 

(c) The intention is to send three batches of 20 officers each, each bat<lh 
including 12 officers of the Central Government and eight of the .Provincial Gov-
ernments and States. Finanoial sanction has been accorded to the !rending of 
12 Central Government officers with the first batch of trainees and this ,viII cost 
i.he Central Government about a· lakh of rupees. The Provincial Govomments 
&nd States will bear the .expenditure in connection with their nominees. 

Sardar Sa.nt Singh: Will the Honourable Member say how he proposes !o 
make 'the selections? .. . ' 

The Honourable Dr. B. :a . .ADibed.kar: With regard to the selections of 
nominees of Provinces and States, the matter rests with them .. With regard to 
the selection of officers from Centre it rests with the Central·. Go'vernn\ent of 
India. If the point of my Honourable friend is whether communal proportions 

-will be recognised in making the selections. I want to tell him that I do' propose 
to apply that prinoiple. 

Sardar Sant Singh: Will preference be given to those who are better qualified 
'80 far 8s educational qualifications are ~  ' , 

The ltonourable Dr. B.1I.. Ambedkar:' It 'will be one of the qualiftcatio11S. 
IIr. Lalch'l.D;d lfavalral: May I know from th, Honourable Member whether 

these officers will be selected lIy the heads of t1le particular Departments or 'by 
some Committee., 
..0 The Honourable Dr. B. B. Am'bedkar: They are selected by the different 
JJepartments. . ' -

Sir Muhammad Yamin Khan: Are they officers already.in Govel'Dlnelli 
service? 

The Honourable Dr. B. :a. Ambedlrar: Yes, they will he officers alresdy in 
service. -

Sbrimati E. :B.adha Bal SubbaraYIrD: Me.y I ask if Government will include 
women, 8S welfare of women workers is very important. 

"l'he B ~  Dr. B. :a. A ~: Yes. 
BURMA EVAOUlIIlIIS AND 'RUUGEES 

au .. *JIr. JllrDll Sl1beclar: (a) Will the Honourable Member ~ 
wealth Relations please state how many Burma evacuees were servants of th0 
Burma ~ t before they came to India? 
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(b) How many ~t them have been abaol'beti, dild in which l>epintInents? 
(c) How many Burma evacuees who were not servants of Bunni. Go'fftn· 

meut hElove been absorbed in. GQvernment serVice smce they carne? ' 
(d) What is the total amount of money Government have spent on refugee. 

from Burma into India? ' . 
(e) How mlluy people have come to India from other parts of the world,. 

excluding Burma, during the war 8S refugees? 
(f) What steps have Government taken in .order to co!lect'income-tax from 

such refugees 7 ' . , 
The Honourable Dr. 11. B. lOwe: (a) 88,508. 
(b) A statement giving such information as is rl!adily available is ~  011 the 

tabJe., . 
(c) UP:to-date information is not available and its collection 'will involve 'an 

amount ~  and time not commensur6te with its value. The Honourable 
Member is. however, referred to Question No.6 asked by Sardar, Ma.ngal Singh 
on the 7th :FEibruary, 1944-in reply fb which I laid on the table, in ·the last Nov-
ember Session, a statement giving the number of evacuees of all classes ~ 
ed in Governinent serviceJupto the end -of January 1944. The total number' 
of eVll.c!!ees so employed was 23,800. I have had information that upto August! 
1944, 5,443 more evac\Wes were also employed. , 

(d) ~ t figures of actua-Iexpenditw:e on evaeuees, from Burm" 'LrC! not 
available separately, The total expenditure" on all evacuees, the majority of 
whom are from Burma, is expected to be Rs. 71- crores by t ~ end of the year 
ltM445. , 

(e) Approximately 18,700. 
(f) SlUDe steps 8S are taken under the provisions of the Income-ta.r Act in 

respect of other 8sllessees. ' 

BtatetraetIt .1aotcriftg cAe GPflrO:l:\fIIGIe fttItIIIMr oJ IN,."... ~ ,.,..,....,. "'., ... 
,...., ..... inIrwUa ' 

~  oJ 1M Qous"""..,., oJ 1 ..... 
I. Poet. -.ad ~  Depwtme.o.t 
2. Aooounta OfBoea . • . 
3. Department Of SUpply 
,. Labour Departmezat • 
6. lDoome-1lU: 
e.Emption 
T. E. H. ADd L. Dep&rtlbeDt. 

(MedioaI. Alrical .... FClIieIiI8. fItIo ...... ) 
8. Indian JIIeteorolOlieal ~ • • 
9. Department 'of IDduatriei aDd Civil Buppiiee 
10. RaU .... ay Department 

RtIilwtJy •• 
11. t ~  Rail .... ay \ . 
12. BeDaat .Aaaam Rail .... .,. 
13. G. I. P. RailJv.y .. ' 
U. North Waatern Railway 
~ GouemmeIIU and A ~  

16. Punjab • 
16. Madru . ,. 
17. United ProvlD08II 
18. C8Iltril1 P&¥InOIIt 
19. Baluohiatan 

.' 

" 

, . 

11 
99' 
tIS 

1'74 
IS 
2 

" 82 
10 

3 

'Q 
70 
18 

l' 

127 
III 

" 4: 
,7 

• 837 

. • 

Kr. Ibna Sabedar: Are Governinent aware "that there is 'serious diaoonten' 
amongst the Indian officers of Govefbment in mall,. D~ that .these-
refugees who have come from outaia and who were Gavernrnant servants is 
Bunna, have beeq taken and that they have been auperII8lted? 

; 
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'J.'JLe B.oDoarable Dr. •• B. BlLan: I am not aware of that. 
... ~  lubedar: ,,:m Government make inquiries, P t ~  with 

regard to high posts to which reflJiees from Burma and ~  hpe been 
appointed to the detriment of their own loyal servallts? . 

The Honourable Dr ••• B. Khare: I will make inquiries if he will put down 
a question. . ' 

Sir Kuba.mmad Yamin Kba.n: Is it also a fact that many of the people who-
hllve been taken are very old-over sixty years of age? . . 

The Honourable D ~ •• B. Bbare: I want' notice. 
ADULT LITlDRAOY 

812. *Kr. Kanu -Subedar: (a) Will the Secretary for. Education, Health 
and Lands please state the attitude of the Government of India with regard 
to adult literacy? . . 

(b) What specific. steps have Government taken or recommended to be' 
tak&n by Provincial Goverpments? . 

(c) What contribution hs-vethe Government of India made in this directi.);U?' 
(d) What efforts have the ~ t of India made. with regard to "th& 

iuc:rease of aault literacy amongst their own eIIq)loyees in Posts and ~ 
graphs, ill Railways and other Departments? 

(e) What steps have been taken to increase the t ~  amongst the chap-
rar.i,., and ohowkidars employed by the Government of India at the Centre? 

(f) What books, charts, or special publications, if any, have been, devDecJ 
by the Education Department during the last ten years towards this object?' 

(g) When was the subject of adult literacy discussed in the Board or 
Education during the last ten years, and with what result? . 

Mr. I. D. 'J.'y801l: (a), (b). (c) and (g). At the request of the Government of 
India the Central Advisory Board of Education in December 1988 .ppointed a 
Committee to consider the. question 'Of adult education both generally and with 
special reference to the removal of illiteracy. The recommendations . of the: 
Committee &8 adopted hy the Board have been b.rought to the notice of Univer-
sities, Provincial Governments and Local Authorities for guidanee and neoes-· 
sary action.. Since 1940 the Central Bureau of Education has been collect:ng,. 
from Universities, Provincial Governments and Local authorities reports on 
developments in adult education year to· year for consideration by the Central· 
Advisory Board of t ~ In their recommendations on poSt-war educa-
tional deyelopment .(1944) the Board have also .formulated a comprehensive 
'scheme of adult education, including adult literacy, spread ,over 20 years to: 
meet the entire 'requirement of the country, in this behalf. 

(d) The information is being collected and will be laid on the table of the: 
House in due course .. 

.(e) (i) The Library of the Central BUreau of Education maintains a ·special 
t ~  witTl suitable literature and films, to promote literacy and education 

among the inferior servants of the Government of India. in New Delhi and 
Simla. ,-

(ii) It is proposed .subjeot to the vote of the Legislature to sanction a grant 
.. hf Rs. 1,000 in 1945-46 to the New Delhi Social Service Le"'8ue,' whose services. 

in the promotion of literacy' amongst inferior servants of the Central Govern-' 
ment .have, in recent years, been commendable. . 

(f) Literature and Charts, to meet the re.quireme.nts of adultJif.eracy;--are, 
being prepared and published by Provincial Governments and t ~
sations interested in the problem. The Central Advisory Board of Eifucahan,· 
through their expert committees appointed .. to consider the questions of Adulfl 
Education (1988}nnd Text Books (1944) have made useful suggestions for the: 
preparation of such literature and charts. • 

lI.r. Manu Subed&f: May 1 -inquire whether Government of India in the-
Educntion Department are making any effort to offer a good niodel as:ln 
emplo.yer to the rest ot the country by eliminating illiteraC)lt amongst their oq 
employees? 
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111'. J .... D.!)IoIL: The answer to that will be ple.c"ed on the'table ~  (d) 
Prof • .n. G. Bulla: Are Government satisfied that their grant Of one 

thousand rupees for anti-illiteracy cStnpaign in their centrally administered 
areas is satisfactory or honourable? . _.... ... . 

111' •. J •. D. TJIOn: It ~  l1ot. cover the whole of the centrally &dministered 
areas: It IS for the promotion of literacy among inferior servants of the Central 
Government in Delhi. . 

Mr. Jlanu. 8ubed&r: Will Government write to the Provincial Govern-· 
"menta to make speciar efforts to eliminate illiteracy amongst .Government 

D: ~ of all kinds, in order that other employerS may take the hint and 
proceed likewise? 

1Ir. J. D. '1"yIIoIl: We commended the recommendation of the Committee 
of ~  •. 89 to Universities. Provincial Governments and local ~ t t  for 
theIr gUldance... . . . 

.' DIFFICULms IN RETUBN PAS9AGE OF o'WRSE#S INDIANS I'BOM EAST 
.. • - AFlUOA KENYA B'l'O. 

818. ·Mr. Jlanu dbedar: (a) Will the Honourable Member' for Common-
wealth Relations please state whether any representation' has been received by 
Government. or'they have seen any complaints in the press about the liardship 
eaused to Indians from East Africa, Kenya and other foreign parts, who are un-. 
able to return? 

(b) Has it been pointed out that some of them might lose their citizenship 
or othet: right.s which they have acquired in these C)iuntries, if they· were not 
permitted to go back soori? 

(e) How many applications were received by Government and how many 
were granted? . 

(d) What have the Government of India done to secure additional passages 
for these persons? . • 

(e) What sort of difficulty have Govenlment experienced in their efforts to 
ease the situation? . 

(f) Has a representation been made to the corresponding. authorities outside 
India to extend the. period or to Gondone the delay in the return of such persons 
eo as not to affect their rights? • 

(g) If SO, what were the representations,· to whom were they'made and with 
what results-? . " -
. The HonoUrable Dr. If. B. Kha.re: (8) to (g). For informution regal'ding-
countries outside the Commonwealth the question shouJd be addre.ssed to the 
External Affa:rs Department'. I have had repo,rts and representations that cer-
tain Indians domiciled in ''South Africa '8.Dd East Africa who came to India on 
6hort visits have beenexperieneing difficulties in obtaining return P ~  
The position with regard to Indian6 from South Africa is as ~ -

Indians domiciled in South Africa have to obtain certifi'cates of identity from 
the Un;on Government lor paying temporary visits to India. These certificates 
remain in force generally for t ~  years but can be extended for a maximum 
period qJ ten years. HolderS of these certificates failing t.o return to the UnioIf 
within the prescribed period 10l:\e their Un:on domicile. When the shipping 
position became qifficult in 1940 the Union Government granted extension in 
individual Q,ases in which proof of inability to ~  owing to shipping difficulties 
was furnished. In 1942, however, the Union Governm$nt decided that no exten-
'Bion would be granted to those who had left the Union after the ht· May, 1942. 
It. is understood that many Indians Who left the Union t ~ ~ May, 1942 have 
not beep able to secure their rt)turn passage so far. To enable them to return 
before the expiry of their certificates the Government of India have arranged 
·several hundred priority pn.ssages for Qilings in February' and ;March. ActioB. 
has also been taken for securing extra. shipping .accommodation. Renewed 
~ t t  have also been made to the. Union Government. for extending 
the periods of the ·certificati!S. The Union Government have SInce agreed to 
pont ~ t  on condition that the Government of India certify in ~  
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~  tbat apBssage had been bookeqand that shipping accommodatiob was not 
-available. ' 
, 2. ,As regards East Africa the position is. that non-natives, unless they are 

:normal residents of the country and have not been away for more thah two years, 
are ~  to obtain ~ t  from the East African Government cOBcerned 
before entering its territory. Sucq"permits are issued only to persons who ~ 
pJle to take up some approved occupatiqp connected with the war eff!?rt. On 
;representations made by the Government of Inaia the East African Govern-
·meI.1ts have stated that entry permits ~  not be refused to applicants who are 
~  /i,de l'ef<i.'lellts of the COUlltrWH and have been absent even fIJr more than 
1wcp> years. If these ~  ore implemented Indians normally resident in 
the East African t ~t  are not threatened wit)l any Joss of rights of citizen-
-ship. ARplications for ~ passages from Indians desiring to return to 
.East Africa are considered on merits. . 

8. Information about the exact number of such applicationa received and 
-disposed of is not readily available but will be collected if the Honourable 
Member so desires. • 

Mr. K&nu SUbedar: In view of the fact that certain classes are suffering 
much, may I .inquire whether the Honourable Member win issue. a Press Note 
giving those particular classes the information ~  ,he ,has now given? 

fte Jlonourable Dr ••. -8. Ehare: I will consider that. 
REGISTiRED TRADE UNIONS 

814.-.r. Jlanu Sube4&r: (a) Will the Honourable the Lab_our Member 
please state how many registered Trade Unions there are in India and what the 
total membership is? , . 

(b) What is the total number of persons employed in industrial coQcerns 
excluding State concerns? ' • 

(c) On what basis.. have Government -recognized 'rrade . Unions for State em-
ployees such as· Posts, Telegraphs, Railways, etc.? -

(d) What cbannel have Government provided for representation of ~ t  
4Iervices in the Oivil Departments of the Government of India of .their legitimate. 
-gnevance9, particularly with regard to dearness ~  by ~  .war? . 

(e) What assistance or contribution or grant, dIrect or D ~ t  has been 
giv('n to labour Unions in India by the Government of India dunng the last five 
. years and for wh"t purTioses? 

The D ~  Dr. B. B. • .Ambedkar: (a) On the 31st March, 1942, there 
were 747 registered unions and the membership of 455 unions out of these 
(which submitted re'turns) was 5,78,520. I regret later infol'I}l90tion is not avail-
:abIQ. 

(b) According to the latest available reports the average daily number of 
persons employed during 1943 in private factories subject to the Factories Act, 
1984, was about 21 lakhs and that in mines subject to the Mines Act, 1928, 
,about 8i lakhs. In the Assam tea. plantations the average number of workers 
-on the books was a little over (j,.lnkhs during 1942-48. 

(c) A copy' of the Rules regulatirig. recognition of unions of industrial 
,employees of the Central Government 'is laid on t4e table, 

(d) Members of Subordinate Services in Civil D~ t t t  call represent 
their grievances either orally or in writing. to the Heads of Departments or 
'(oIimilarly placed officers or can approach such 8.utliorities or Government 
through recognisea unions, staff COtlDcils or ··works committees, where they 
exist. It is also open to any aggrieved Government servant to make representa-
tions to the Head of his Department or the ~ of India in accordance 
with the instructions laid down in Home Department Notification .No: 106/38, 
-dated the 24th' August, 1988, a copy ofw!ich is laid on the tioble. . 

(e) The Railway Department grant to railway employees who are union 
-officials certain facilities in. l'eisrd to casual. leave and free passes for railway 
journeys for attending meetings of the union. No other direct assistance is 
:granted to labour unions as such by .the Government of India. 
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lfttIu 1tIt' e1e reeopitfoa 01 ~t t  oj ifltl .. trial employee, (iriclutlillf railtIHJlI e"'flfoyce.) 

. 0/ tAe Go"entment 01 India 
L Government. ill prepared to accord ollleial recognition to allllOciatioDII of ita induatrial 

employeea. ~  grant and continunnct' of recognition relts in the diacretion of Government,. 
bat HCOfIDition when 'granted will not be wit.hdrawn wit.hout aue cau .. and wiYtoot gi-ring: 
MI opportunity to the association to show cause ngsinllt such wit.hdrawal. 

2. Notwit.betanding anything contained in the rules relating to the- lubmillllion of petitiona 
aD!i. memorials by Govenlment lervants, representations from recognised aseoci,.tions whether 
.. de orally hy deputation or presented in M-iting, may ~ received by Gov!'mment officers, 
eubject to the observance of rule 6 and to 8uch fUl'ther reatrictions as may be imposed by It. 
department of Government in respect of representations which rni .. no question of COI!Imoll 
interest to tbe· class represented by the association, I!j 

3. Recognition will not ordinarily be granted or continued to any association upleaa it 
complies with the following conditions :- .. 

(i) it must conllist of a Bt~ t ~  of Government eliplorees ; , 
(ii) all ~ t employ_ of the same elaRs must be ebgiltle for JPembel'8hip •. 
(iii) i' mUM. be registered under the Indian Trade Unions Act.. , 
4. Govermnent. may require the .. regular submission of copies of the rules of 8QY recognized 

uaociation, of its annual acoounts and of it. list of memberll. . 
6. No recognized &IIIIociation shall mai.ntain a political fund except with the .Ieneral or 

apecial'88nction of Government, and subject to such conditione ~  tovemment may Impose .. 
6. Government may specify the channel through which representatiolls from recogn1B8d 

aseoci.ations shall' be submiUed and the authori.ty by whom deputations may be ~  
1. The officer who is empowered to grant leave to a Governme!1. employee WI!!, 80 far .as 

is pouible, grant caeual leave to an enployee who is a representative of a recognized aesocI.a-
tion to attend duly coDlltituted meetings. of the aS8<!eiation. The :grant of. such leave win 
be Bubject to the exigencies of the service, of which ,he officer m ques.tlon shall be the 
.,Ie Judge. h 't 8. Government may delegate any of its powers IJIlder the preceding l'ules to any aut orl '1 
abordinate to i.. . 

9. 'l'hese rules supersede all ~  rules in ",pact of all allllDCiat.ione to which they are 
applicable. .. 

HOME DEPARTMENT 
NOTIFICATION 

ESTAllLtSBJi:IIlfTB 

Simlc, tAe MeA duplt 1939 

, 

No. 106/3B.-The follOwing instructions for the .ubmillllion, receipt"and tranamilllliOll of 
petitiona .to the Govemor Oeneral in COlincil are pahli.hed for gaDeral infO!'mati'ln ill 
apefleaioo of .the iDat·ructiODll piib1i&hed with the GoTwllmcnt of India, Home Department, 
HotificatiOil No. F. 6/1/33-II.:eublic, dswd Ute 19th .Tune 1933, in 10 far as they relate to 
petitions from perlOns who are, or have been, in the Civil Servll:e of tlnl Crown in India :-

. . ,PART I 
Preliminary 

1. D ~ t D  these instmctions :-
(1) "Pl'Ovineial Go't'el'lllll8nt" includes the authorities mentioned in the lkitedule· and 
(2) "Petition" includes memorials, letters and applicatioDl of the ~t  of petitions. 
2. Scope 01 in&truction •. -:-{l) Save 1M! hereinafter provided, these ~Bt t ~ Ihall apply • 

., far u may be, to aU petitiOns addreaeed to the GoverDOr General 111 Connetl, by pe1'llOD8 
who are, or have been, in the Civil 8erv,ice of the Crown in India other than thOlle caployed 
aader the Crown Representative in reapect of matters &1'iaing out of IQCh employment or in 
respect of the termination of luch employment. . . ' ., 

(2) They ahall apply only in 80 far al they are not inconsistent with the. conditions .of 
RaJaI Indian ~  Army; or Royal'Air Force Service 'to petitions of the nature referred to 
ia Rb·in.truction (1) from perlOns who are or have been in Buch service in. reapect of 
matters arising therefrom. ' . ' ' 

(3) TI$y lihall not affect any f!lles or orders made by the Governor General in Council iD 
nipact' of representations submitted by recognised associations of Government aervallts. . . 

, PAJl.T II . 
F_ and ~ oj 8U6mi83ion oj petitiOfll 

3. l'orJII, 01 petition.-(1) A petition may be either in typescript or in print 
(2) Everr petition shaU be authenticated by the signature of the petitioner . and submitted 

by ~ petitioner in his owp behalf. . .. , 
(3) Every petition, and l.be documents acCompanying it, shall be in Enllish. 
4. t ~t  t ~  . petition 1 __ 11-. . ., 
(a) contam all material statements and argnmentll rehed upon by the petitioner; 
(b) be oomplMe in itaelf; . : 
(c)' if any recorded order of a public aat.hority is complained agaiDat, be ~  br 

a copy of t.beorders and by a copy of any order in. the caie pa_sed by a. subordiute-
authority; aDd, • .. 

(d),end with a apecific prater. 
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l MetAod .1 ~  . .-(l) Every petition .hall be IlUbmittedflrough- .-
-(a) ,the Provincial Government meDtioned in the Schedule in respect of' ,he t t ~  or' 
(b) 'if no Provincial Qovernment ill mentioned in the Schedule in rupeot of ihe .petitieUr" 

the Provincial ~ of the provijlce in which the petitioner ia _or haa 1aBt. been residing' 
or employed, '. ' -
and ¥. be accompanied by a latter requesting the Provincial Government to traDamit the:-
petition to the Governor General in Coullcll. " -

(2) If there is no Provincial Government such as ref,erred fA' in lIub-instructiQn (1), t.be, 
petiti6n shall beaubmitted to the Governor General in Council direct. - , 

-6. (1) Every petition. shall be submitted to the authority provided in iRlltrilction 5 thronlh 
the head of the'office or department to which the petitioner' belongs or belonged. ' 

(2) The head of an olftee or department, 011 receipt of any petition spbmitted through him 
in accordance with suh-instruction (1). shall forward the petition, by means of the usual: 
omcial channel, to the authority provided in instruction 5. . 

PAllr III _ 
Witkholding 01 petition, b!/ the Provincial Government 

7. Oircumstance" in 'Which petition, may be t ~ ~ Provincial Oovernmentmay, 
at discretion, withhold a petition when- , 

(1) the petitioner has not complied i. full with the ~  of f>art It of these--inatt:Uc-
tioDS; '-" . 

(2) the petition is megible or unintelligible or cOntains language which is, in tbe opiJiion, 
of the Pro'vincial QovemlllE'nt, disloyal, disrespectful or improper; . 

(3) II. previouB petition from the petitioner on the B&JJle subject .has been B B~~ of ~  the 
Secretary of State for India or the Qovernor General in ConJ;lcd, and the t t ~  m the 
opinion, of the Provincial Government, discloseR no new fa,cts or circumBtances whIch ~  
grounds for a reconsideration of the subject; -

(4/ the petition is a representation ugain,t a decision which is declared to be final by any' 
law or ltatutory rule; 

(5) the petition is-- _ 
(a) an application for employment in Gove,nment Bervice t ~  in p'ursuance of any 

rule or announcement ~  applicationB for ~~  employment.; or ,. , ., ~ 
~~ a .request for exemption from t~ ~  of any law or ~  prllcnbmg ~  

!luahficatlons *'!> be po8Sell!l8d by personB' m the service of Governmlilnt"r by per801bl ~  
In any prof_Ion or employment; 

(6) the petition l'elates to a IlUhject on which the Pro,rinclal Government ia competent to. 
pas. orders, and no application for redreu hal been made by "the petitioner to the Pl'Ovincial 
Government· , - . 

(7) the petition i. a representation against an order communicated to the J,etitjoner more>' 
than six months before thtr'submission of the petition, and no lat.iafactory explaDat.ioll of the' 
delay il given; . 

(8), ihe petition i. a representation against a failure to exercise a diseretion vested in the' 
Provincial Government : - , 
- P ~  that no petition' s.!lbmitted by an officer appointed by ihe Secl'etary of ,State.· 

,in Conncil or the Secretary of State· or a Commiuioned Officer -O{l the Active Lilt of t.he 
Boyal Incijan Navy, or an oRlcer holding the KiJ;lg's Commiuion. on the Active Li,t of the-' 
Begular Army or l,he Royal Air Force or an officer ~  substantiviily to a NServed; 
poat, or an officer appointed by the Govei'D.Or General in Council to 't Central Service; -.hall be 
withbeld; • 

(9) tbe petition 'is a representatiQn againRt the discharge of a persou-
(a) \ppointed on probation,during Bucb probat.ion; . 

. (b) appointed, otherwise than under contract, to hold a temporary appoint.ment, on t'he· 
expiration of the period of Buch appoiutment; or ~ • 

Ie) engaged under .contract, in RccordanC'i!, with the terms of such contract. 
(10) the petition is a. representation against an ord!ll'- _ • . 
(a) from which the petitioner has' exercised, or poIsesses, a right of appeal under-
,(i) rulell or orders l'egulating his conditions of serVice; .or. '_ 
(ii) -the term. of his exml1ract of service; 
(bl passed by all-Y &lIthorj.ty in the Ilxel'Cise of appellate orrevislonal power. conferre4 bf'-

any rule, order oJ!-.contract Rch &8 iB referred Iio in Bu.b-cIauae (a); el' 

(c) from ~ not baing an order' of panillhment pasled by the Governor General iIl-
Council on an officer appointed by the Governor General in Council, aD appeal is expreaaly' 
barred by any rule,order or contract such as is referred to in Buh-clauBe (a); 

(11) the petition i8 a representation relating to-,- , 
(a) the application· of-
(i) rules or orders maile by the Secretary, of' State for India in Council ot: tile Secretary-

of State for India; or 
(ii) the terms of tbe contract of ~  of the petitioner;. or 
~  an ~  oj t~  Provincial Governmllnt refusin.g to gt1.nt or to «comruend-'-

_ ~t  a wpeenal peD8'1OD; 
(ii) acompauionata peuion; or 
(i.ii) AiIy pecuaiary or other conce .. ion to which the petitioner is not. entitled -under aDT: 

law PI' Itatutory rule: 
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Pri?vided that no pet.ijipn submitted by an officer aJ)poiDted by the Secretary of Statf in 

Council or the Secretaly ~ State or a Commieaioned Officer on the Active List, of the Royal 
lIulian Navy or an officer holding thp King's Commission on the ktive List of 'he Regular 
Army or the Royal Air Force or an officer appointedaubstant.ively to a reserved post., or an 

-officer appointed by t.he Governor General in Council to a Cent.ral B ~  shall be withheld; 
(12) the petition is lubmitted, otherwi8e than in accord.nce wit.h any rule, order or 

-eontract luch as is referred to in lub-clause (a) of clause (10), with regard to the p1·0.,ective 
.e1r.inr of t.he pet.it.ioner to pealion; or . • 

(13) the petition is a repl'8lentation againat the withholding of a petition by an' autbodty 
-eompetent. to do 10.' , . 

8. Petititmer to be in.formed. wAen petition is withheld.-The Provincial Government shall, 
'When a petition il 1!l,thheld under inltructioq 7, inform t.he petitioner of the withholding 
ud the reason therefor. . 

9. wt of petitiON withheld.-TKe Provincial Gonrnment. Bhall Bend a quarterly return 
to the Governor General in Council .. ~·  all petitionB from officeI'll under the rule-
making control of that authorit.y or an .authorit.y subordinllte thereto, withheld under instruc· 
Um 7 by the Provincial Government, and the re&8ODJI for withholding them. 

• PAltT IV 
Trtnllfflj"ion 01 petititm, II!! -tAe P~ :  Government 

10. Procedure lor trtnllmU.ion.-The Provincial (Yov.erriment lhall tranamit to the Gov-
.rnorGel!eral in Council all petitiona not withheld under:.,inatruction 7, together with a 
concise statement. of facta material thereto and, unleu there ,..re special reasona to the 
-contrary, ail eQreuioD of't.he opinion of the Provincial Government t.hereon. 

SCHEDULE 
Lilt of t ~t B included in the term "Provineial Gollernment" 

1. Chief Commmaioners. 
[See Instruct.ion 1 (1)] 

2. The Commander-in-Chief iil India and Army, District. and Independent Brigade 
'Commanders. .,. 

NOTZ.-In the caae of ,petitioners who are ex-soldiers and have lerved under more than one 
A~  District or lttdependent Brigade Commander, the Provincial Goveniment for th9 pur-
~ of these instructions lhall be the Army, District. or Independent Brigade COlllfllander 

.. ho from his 1mo1l"ledKe of the pet.itioner or of t.he subject-matter of t.he pet.it.ion 11 beall 
able to make recommeniIationl ~ the pet.it.ion. 

3. The Air Officer Commanding, Royal Air Force in India. 
4. The Flag Ollcer ~  Royal Indian Navy. 
5. Headl of Departments. who are directly under the Government of India. 
'6. In respect of persona servjng under the Railway Bosrd-
'(a) as regarda DOD-peDliouable non-gazetted ltaff:-
(i) General Managers, 
.(ii) Chief Engineers, • 1 (iii) Chief Operating and TranlportatioD Superin\endpntB, 
(iv) Chief Traffic and Commercial Managers, 

,(v) Locomot.ive and Carriage, and Wagon Superintendents, 
(vi) Chief Mechanical Engineerl;' 

~~ the N. W., E. B., 

'

E. I.· and G. 1. P. 
(vii) Superintendent.s of Mechanical Workshops, 
(viii) Financial Advisei'll and Chief Accounts Officers, 

. (ix) . Divisional ~ Superintendents, 
(x) Controller of Railway Accountl. 
(b) as regard, other Bta! :-

J Ban.,.. 

• . The Railway Board. 
E. CONRAN·SMITH, 

Secr8Mry to tAe G041ernment 01 India • 

•• No. l06/38-Elts. 
Copy forwarded to all Provincial Governments; ~  Chief Commi.8ionerl, all Departmentl 

. of the Government' of ~ the Polit.ical Department, the Secretarie. to the Gov:ernor 
GlDenl (Personal), (Public) and . (Defence Co-ordination), the D ~ t  Intelli!{ence Bureau, 
the Principal Information Ollcer, t.he Federal Public Service Commillion, the Federal Court, 
lbe Private Secl'etary to Hia Excellency the Viceroy, the Military Secretar:ftto ,Hill Excellency 
'the Viceroy, and the Auditor General in .India. '. 

. 'By order, 
p. A. MENON, 

Under Secretary to tM Government 0/ India. ---
PRoPAGANDA. MATBB.IA.L GIVEN TO HYDAlU MISSION AND TO BUSINBSSMJlN MIssiON 

• TO AUSTBALU • 
816. -Mr. JlaD.lI SlIbedar: (a) Will the Honourable the -Commerce Member 

"please state what propaganda material has been given to (i) tb8 Hydari Mission, 
.and (ii) the mission of buiineasmen which haa gone to Australia? , . 



STARRED QUl>STlONS AND A~  ~ 

(b) Why are not these papers supplied to members of the Legislature? 
(c) Have Government received any., representation from the Government ot 

Australilt or from the Australian High Commissioner in India on the subject ot. 
trade between Australia and India ? 

(d) If so" do they propose to circulate 8 copy of it to MemberS' oftha-
Legislature? - , 

• (e) Have Government considered in what field Australia Offers competition 
to India? ', .. 

(f) Have GovernmeBt considered that the wheat import duty was directed'. 
prinoipallJ' agaUl.st Australia? 

(g) Have Government made any plan Or programme with regard, .to the fotur&. 
trade organization of India.? 

The ~  .. ble 'SIr II. AIlIullluque: (') None. ' 
(b) Does not arise. 
(c) No; Sir. 
(d) Does not arise. • . 
(e) There has 'not arisen any occasion so far llecessitating such a review. 
(f) The duty was imposed to safeguard the interests of Indian agriculturists-... · 

llnd t.o preserve the Indian marl(et for Indian wheat. • 
. (g' Formulation of any programme or plan in this matter is closely related.' 
to .. the post-war economic conditions of the world which it is too early yet to. 
envisage. . _ . 

Mr. lIan1l Subedar: M.:ay I know what is the deptltation which has gone to,. 
Australia expected to do? 
• The BonOllrable 'Slr II. AzIRl Huque: They have gone. with B vjew to 
establish industrial contact, to see the country and its development and the. 
way in which the country has developed. . 

Kr. lIanu Subedar: After their report has. been receim by flovernment •. 
is there any intention to ·negotiate B trade treaty with Australia? • 

The Honourable Sir •. AIiIul Huque: I do not expect any formal report ot--
that character. 

Mr. HooIeinbhoy A. LaIljee: May I know whether the Hydari Mission is. 
carrying on its work' under t ~ tdirections of the Commerce Depa.rtment? 

The' Honourable. Sir II. A ~ Huque: Thali hardly arises out 01. this ques-
tion. .-

• Mr. Booseinbhoy A. LaUjee: The Commuce ~  is repl1ing to this 
question. . .• . 

The Honourable Sir •• AIlIul Huque: So far as the Hydari mission is. 
concerned, it has been- re4>eatedly (nswered in this House ~ to t ~ reasons for·· 
which it has gone; and naturally though one Department IS particularly res-
ponsible for coordinating the different needs of the different Bepartmerits, it is 
thnt DepUJ't.ment which is responsible to see that these things are done, in which 
the Supply, War, Finance, Commerce, Industry and .other ~ t t  are-
participants. • 
, ·lIr. HOOselDbhoy" A. LallJee: 'fha,t is ~t  ~t I want· to mow-who, 

directs the mission? . 
The D ~  Sir •• Azlzui Huque: There is no quest:on of directiot;Jo; it is . 

. a question of di-scussion at the other eRd with a. view to relieve the D ~ , 
load on India in the next few months and the coming year. 

Mr. Pr881deilt (The Honourable Sir Abdur Rahim): Next question. 
U'l'ILIZATION OF NON-AUBLE WASTE LANDS 

t816 •• 111'. Am.a.reD.dra lfath Ohattop&dhyaya: (a) Will the Secretary for· 
Education Health and Lands be ,pleased. to state what steps he has taken to-
utilise all ~ t  lands not fit for cultivation, in the whole of India in general and 
in Bengal in particular? Will the Honourable Member be pleased to lay on the., 
table any scheme for utilisation of waste lands in the Tillages ~  " 

t AnBwer, to this quest.ion laid on the table, the questioner being absent. 
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(b) What is the' total area of .extra lands in. each Province brought under 

cultivation under the ~  MOl'8 Food" campaign scheme during ~  and 
· what kind and quantity of food· has been produced to add to the hormal ~
~  . 
, .' :"( c) What baa been the total coat .of production of the extra food Provinee by 
~P  l' • - . 

fd) What steps have been taken for plantation of ~  Belladonna., Nux" 
-Yomic.$ tQ mp.ke it possible for India to secure quinine nnd Bellndonna fo1' her 
.own DB ~  without requiring imports from abroad? ~ 

Kr. 1: D. 'l"ylOll: (Il) A statement is placed on the table showing. the lOUle 
. and grants given b) each province for land clearance and improvement. It may 
ibe presumed t ~ !;he 10·85 million ~  of extra land cultivated in . British 
_ India was Qb.taineq by bringing ·fallow and ~ t  waste under 9ultiva.tion. 
;In addition the ~  Government have suggested to the ProViDces to grow 
· 'minor forests' for village tim1>er, fuel and fodder on waste land not capable of 
-bearing food or casta crops, As regards the utilisation of cultivable waste; the 
~ ~ t of India have asked the .provinces to institute a survey to collect 
precise ~t  aboGt in position to extent of .such lands and to find ou. 

- what prevents them from being cultivated and what aation is .!leeded to bring 
· -.t}n,nl unde!' t ~t  They hove also promised finaoricia.l ClsSist.a.nce ter t ~ 

purpose. The _Go.vemlJ1ent of Madras submitted a scheme to undertake suoh a 
_survey for whieh financial assistance has been sanctioned. A similar proposal _ 
· from the Government of Oriska has fecent}" been received ana is under exami-

natioll. l\Iost of the schemes for improvement, of irrigation, drainage and buncl-
: ing ~ ~  for the utilisation of waste lands or the ,better utilisation 'of 

~ whi<.'h are "more ot' less derelict (i.e., inadequately .cultivated). 
(b) ~ t t t is laid on the table of the House. 
(c) The.cost of production i!iJ Rot knoWn ... ·If the Honourable M;ember: is 

· t"eferringto the grants given by the Central Government to eaoh province, the 
'infqrination is given in mY reply to starred question No. 685· of the Honourable 
Mr. Ansnga Mohan Dam on 5th March 1945. . 

(d) Quihin'e production has ~  increnf;l'd from "bout 70,000 IhR. to over 
· . 90,000. Ibs. a ye!!-r. In addit:on approximately 2,500 ncres hn"e been close-

'{Ilnnted under. a ~ term production sch.. Arrangements have ~  
mnde for the planting of an additional ares of 1,890 acres_ in 1945 and a ~ t  
area of 1,(0) ncres in 1946. A scheme for vegetative reproduction on a large 

_ scale is. being undertaken in· order to improve the outtum frot;rl existing 
pI.aIlt.Hii.uu... -

As regards Belladonna. and Nux Vomica, India is already in 0.' position to 
-,meet her requi1'entente without importa. -· ,.4 ~ ~ ~ 10M, GIld qrGfttf g""en during 19!3-44. and 1941·45 10 P ~  ~  

InSlII" 8tatel for lawl c!eIl"lIIIml ",,-I ~ t  

~ of,the Province 01' 
IndiaJ} State 

1.0&11 

IN3·« 
• 

1944·45 

._---------'-----------._._-----,-
-1. Bihar . 
-2. Bombay . 
..... C. P. and Berar 
4.000rg· . 

·6. Madr .. · 
6. 0ri88& 

·7. Punjab 
···8. U.P. 

• .. II .Baroda State 

Re. Re. Re. B.a. 

1,00,000 
1,00;000 

41,230 

89,900 
3,00,000 

30,000 
(C. F.) 

. . 
1,48,970 

. -
·16,25,000 

4,4.5,600 

-Total 8,76,500 6,81,160 22,19.470 

Ncm:.-C. F. t ~t  Cotton Fund. 
" 

6,78,970 
15,00,000 

47,985 • 

~  
44,000 

8,00,000 
1,01,000 

62,006 
(C. F;) 

31,24,4!1 
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Extra Area Extra Cereal 
(Thousand aorea) ProdllO&n 

(ThOUBaDd t ~  

Ajmu·Mieewua 
.A8aam -
&ogal 
Bihar 
Bombay 
C. P. and Betar 
Coors 
Delhi 
Kadraa 
N.·W. F.P. 
0ria8. t ~ 

.Punjab 
·.SiIad 
V.P. 

•• .. 
" 

.' 

60 
/. 

Nil 
.,771 

361 
Nil. 

630 
3 
7 

491"'';' 
. Nil 
~ 

2,007 
623 

1.852 
- I 1._. • . .-

RSSBABOH WORK A.T NUTRITION.RssUROR LABORATOBIBS, CoONOOB 

,17 
307 

3,068 
daIS 

" ·188 
14: 
8 

212 
. Nil 
Nil. 

,661 
273 
134 

817 •• 1Ir. Gov1D4 V. Dubmukh: Will the Seorete.ry for Education Health 
:and Lands .. please state:.. I • • 

(a) what the foods .of human beings as well as of cattle are on which. nutri· 
.tion research work has been carried ou at the Nutrition Research Laboratories, 
.CoOllm.r; Md • 

(b) if the research workers have to Ill> ~ dist.ant toWllS where hospitals are 
-sitnated to try their rel!earches 011 human beings as there is no decent hospital 
fot· IlH:ll at Coonoor; if so, whether this ~  Centre will he shifted to some 

oOther tOwn where all these facilities exist; what the special reason is ~  keeping 
the J'el;earch oentre·a.t Coonoor1 . 

lIl. J. D. Tyson! (a) Between 300 and 400 items of human food have ~  
anulYl!ed in the Nutr:tioll UesCllrch Lllborator:es, ()oonoor. -A l:st of the foods 

.ana.lysed and the ~ t  of most of the analyses are contained in He.th· 
Bulletin No. 23 entitled "The Nutrition Value of Indian Foods. end the Planning 

<of Satisfactory Diets", t) copy of which is IlvaJable in the Library of the 
House. I shall be glad to supply a 'copy to the Hop.ouro.bJe Member if he so .' 
.desiJ'es. Cattle foods are not analysed at these Laboratories. . 

(b) The staff Qf tha Coonoor Laboratories have been carrying out ciini.cal 
Il'esearch in Madras and other centres in India. Coonoor js suit"ble for many 
,.fonns of nutrition research, but local elillical facilities for research are inllde-
quate. The question of the future ~ t  of the Central Nutrition Research 
Institute will be con,,:dered ,in (lonnf'ct'oJl ~ t  development 1)lans after 

'receipt of the Report of the Health Survey and -Development Committee" . 
. Mr.·Qovlnd V. Deu.1ikh: Is the Honoura.ble ~  aware .that the 

'necessity for.research has been emphasized in the bulletIns issued from this Bnd 
other Depart.ments? III the Government t,aking that recomm.endo tion inhl, 

,consideration or. does Go'Vernment consider that no, harm is likely to' happen und 
'thllt th.· ('ountry can w&ii; till the post"war dc-velopment? 

Kr. J. D. 'l'yaoIl: Yes. Sir. We can certainly await the recommendations 
'Of *he B·hore Committee. ,-

lIr. Govbl4 V. De.bmukh: Is the Honourable Member awarE: that in the 
Aykroyd Report the ~ t  for immediate.- intep-sive propaganda for researoh 

"Work has ~  emphas'zeq ~ . 
_ Kr .. 1. D. 'l'y,aon: I am quit!' aware of that . 
. 1111'. GovlDd V. Deslnqpkb: What is the Government doing to carry out; 

'thlct recommendation1 .- . 



1178 I.EOlSLA'rlVE ASSEMBLV (S'rH MAR. 1945 
. Mr. I. D."I'poa: The Bhore Oommittee will give Us guidaoce u.. to how 

it. is to be carried out. . . 
~ ••• G. Ranga: ~  any effort been made ~  start suoh research labora-

tories anywhere dse in Indin '! 
Mr. J. D. Ty8Ol1: -Not by the Oentral ~ t at present. 
PIOf ••• G. BaDp: Has 8DJ province such a propoaal? . 
1Ir. l.. D. Tyacm: That information should be. elicited by questions in the 

local Legislatures. . 
A~  ~  VVORKBRS 

818. -llr. Govlnd V. Deshmukhi 'Will the Secretary for Eduoation. Health 
and Lands please state if .. is attention has been drawn to paragraph (6) at 
page ~ t  of Nutrition Workets' of Notes on Food and Nutl;'ition Policy 
in India by W. R. Aykroyd, C.B.E., M.D.Sc., -publisher to ·"Government of 
India. Department of Food? What steps do Government propOse to take to ~ 
over it, and wh8'D'? . .' 

:Mr. I. D. ".l'J8OIl: Yes .. The quest.iou of the training of nutntioI).warkers i& 
being considered by the Health Survey and Development Oommittee. It' will be 
examined by the Government of India after l1lceipt of the Report of the-
Comnlittee. 

MONBY RBQUIBBD FOR REpAIRS OF KmDDBDIA FORT MONUMENTS 
819. ·lb. ~ V. D ~: With ~  to my starred question-

No. 88, put on the 9th February, 1945,'1loout Khededia fort and his answers and 
supplementaries thereto, will the Secretary for Education, Health and Lands· 
please state: ~  .. ~ . ~ 

(a). how much money would be required to carry out .. he speciall'Opairs men-
tioned by p. in part (b)' of his reply; and 

fb) when he expects to get the neeeasary funds? , 
1Ir. J. D. "'1OIl: The ini<-rmation. hilS been called for and a reply will be; 

fumishf-u to the House when it is received .. 

tnG.· 
CLoSING OF BENGAL COTTON MILLS DUB TO CoAL SSO.BTAGE 

1121. -Mr. K. O. -8011: (a) Will the Honourable Member for Industries alul 
(.vil Supplies be pleased-to refer to his answer to my starred question No. ~ 
on the 14th February, 1945, and state for how many days the ~t  Mills; 
in Bengal remained closed due to coal shortage during the period referred to· 
t.herein, and what the total loss of production of these Mills in January was? , 

(b) With reference -to the Honourable ~  statement that the total 
I08S of production in India during January was iii the neighbourhood of 28·'T 
million yards of cloth, and will, :to that extent, reduce supplies of oloth to. 
'livil population, will the HQnourable ~~  be pleased to refer to the original 
question on this point and state whether any. proportiop of this shortage will 
reduce the quota for export outside India, and, if not, is such quota deemed' 
to be an inflexible figure regardless of the posit:on of total production in India 
a1l any t~  ',' 

ft. Bonoara1)l. Sir". As1nl Huqu.: (a) ~ tt  mills of Bengall 
remained closed due to coal shortage'during J nnuary 1945 for varying periods. 
The exact number of days for which each of them rbmained closed. is not 
~  but the information is being collected. The tnt41 108sof production is-

'estimated' at aboot 2·88 million yards. - . 
(b) There has been no reduction in the export quota alf a. result of tllis 

shortage. so. far. B.ut the export quota. is not an inflexible figure. It is .reviewed 
every six months ana all relevant factors such as l1ny rise or fall' in the aD: 
India. lJmduction. m:nimllm essential requirementlil of overseas OGunt,ries, eto., 
are duly' taken into ncc:ount and I can assure the Honourable Member that it 
will be taken into account. • 

tThii que8tion h08 been postponed to be nnswt'l'oo on t. 26t,h ~  19II5: 
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1Ir. K. O. lIeog: May I take 'it 'that the question is yet open 8S to how 

far the export quota. will be reduced in order to compensate ~  the shortage 
of production?' ,.-

"!'he HoDouzable Sir •• .ulzul !luqu,: I have, said that ngures are only 
available for tne month of January when the sit,uation arose.. ~ the. nen 
export quota will be considered, this is one of the factors which will be. 
cOJJsidered along with others. /. 

DISAPPROV A.L OF CO'rl'ON TEXTILJ:B ExPORT POLICY . . 
82i. ·1Ir. 1[. O. 1{1011: (a) With reference to the reply given by the: 

Honourable Member for Industries and Civil Supplies to my starred question· 
No. 176 on the 14th February, 1945, to the effect that the export trade welcomes 
the facilities for exporting the allotted quantity of textiles and the Textile 
Board has been kept fully informed about it, will the Honourable Member 
please state whether representatives ~ the Indian Cotton Textiles Industry do 
not generally disapprove of the export policy in this behalf? 

(b) 'Is it 0. fact that at a meeting of the Panel of the Indian Cotton .Textile 
Industry (Standard Cloth) held on the 31st· January, 1943,' prominent repre-
'ientatives of the inaustry, such as Mr. Kasturbhai Lalbhai, Sir 8hri Ram and 
Hir- ~ Wadia, adversely criticised the export policy of the Government> 
holding that the h,ome market was more important for the industry than the 
l'Xport market and that most. of the countries where exports of cotton t t ~  
were being made at the instance of Government, would not remain customets 

. of Indian concerns after thewsr was over? 18 It a fact that representatives 
.f the lndian Cotton Textile Industry a.nd others present at a conference held 
iD Bombay under the Chairmanship of Sir Akbar Hydari on the lst and 2nd' 
June, 1943, were of the opinion that export of cotton textiles could be permit-
ted only after the internal demand of India had been fully satisfied? . 

The Honourable Sir •• AslI1Il !luq.': (a) No. ," : . .", 
(b) It is correct that in January 1948 Sir 8hri Ram, Sir Ness Wadia, 3Dii' 

Mr. Kasttirbhai ~  criticised Government's eXp'ort policy fQr t ~ reasons 
given. 'rhey were however in a minority in a ~ t  ~  27. We, ~ ~ no 
detailed records of what was said at the meQting of fst and 2nd June 1948; 
it is possible, however, that some of the invitees to tlm J!ileeting may have 
expressed the views suggested by the Honourable member-. , ,\', .... , '., 

Mr. 1[. O. 1{1011: Was this issue 'specially raised 'at any meeting of the 
Control Board and votes taken? . . .' . 

"lhe BOIloar&ble Sir •• Asilul !luque: As f81' as I have seen the proceed-
ings. this question came in connection with other questions which. v.:ere dis-
cussed ~ I am not quite certain whether that specific issue waaraised. 

Mr. 1[. O. 1{eogy:' Will.tbe Honourable Member be 'pleased to' direct the 
officer concerned to· see to it that this issue i8' raised .specifically fc:lt oonaidera-
taion at the next meeting of the Control Board and find out the vi'ews' of the 
majority of that body?- . , 
~  BaD.our&ble Sir •• .Asin1 !luqu.: I will consider that matter.. This 

4 'question will have to be discussed· in connection not only 'with the shortage 
pcsition but with the position which might arise so far aS'the foreign supply 
is concerned. All these matters will have to be considered 8S soon 88. possible. 

DiuPPROV AI. OF ec:n.rON TlIXftl.BS EuoBT POLICY . 
as. ·Kr. E. O. -1011: (a) Will the Honourable Member for Industries and 

Civil Supplies please state if' it is not a fact that the question of exporting 
textiles to most of the foreign countries to which they are now being exported, 
is really a political qu.estion and that the present policy has not the support of 
the lndllstry t ·~ . 
. (b) As regards the support of the export trade, who' are the firms that benefit 
by the export trade in. cotton textiles at present, and what was approximately the. 
extent of the export trade in Indian cotton textiles which they nandled before 
the warJ as compared with the trAde that they are approximately handling at 
present? 

• 



.1180 L8G1SLATIVB ASSIDUILY [STu MAlt. 1946 
ftl ~  _ Sir .. AIII1Il Haque: (a) No. 
(b) .It is not possible to prepare' a list of 1inns which benefit from the 

export trade in Cotton Textiles aa such & list must comprise not only those who 
actually receive export licences 011 the basis of exports handled by them In 
the prescribed basic period but also others such as mills and wholesale deslel's 
from whom the licence holders make their purchases. It is not also easy to 
collect information regarding the volume of export trade' in textiles handled 
by Buch firms before the war. 

Mr. "1'. "1'. KrI.,namachNl: Will the Honourable Member consitTer t~  detlir-
ability of having one llat rate for all provinces? I suppose the needs of every-
body will be mucli the same. Will the Honourable Member consider tbe 
question? . . • 

. '!'he ~  Sir •• Aais1l1 JluqUI: Only yesterday I received a deputa-
tion on behalf -af the exporters of textiles who raised the same point. . I propose 
t.o cOnsider this matter S8 soon as poS'Bible. 

lIr. ][. O. KICIIY: With rellard to part (a) of the question, is it. not a ~ 
that at the meeting of the Indian Cotton Textile Panel, prominent owners of 
Indian textile mills expressed. themselves to the effect that this question Clf 
export quotas really was a political question and that they did not think . it 
"'ould benefit the indWltry?" . . 

fte KoIlourable Sir •• Aabul Jluque: I am not aware of that and I do 
not at all agree that it is a political question. If we think of tho post-war 
world, we: have to think of the export market which India will have co get. and 
1 do not expect that India will remain in a static position, only looking to ber 
deeds and not expanding her export market. It is a question which is dis-, 
eUI!R8d only in its economic aspect and no other. except questions which have 
arisen directly out of war considerations. 

K!. ][. O. lfeou: May I draw my Honourable friend's sttention to thE' 
prOceedings of the Indian Textile Panel of the 31st January 1943 where at 
~  4, 5 and 6, the ~  Member will find expressions of opinion to 

,he effect I have already quoted? -
fte JIODOarIMe Sir •• AIinl auque: I am aware of that but as I said 

we discussed on economic and .industrial grounds and since 1948, the volume 
has been reclucecl. • 

. Po lIa&.D CLOm QUOTA JOB BOGAL 
8M. -Mr. E.- O. KIOIJ': (a) Will the Honourable Member for Industries aDd 

Civil Supplies he pleased to refer to my starred question No. 175 tmd ~  
·anaws given by him on ~  14th ~  and state on what materia'" 
the estimate that the pre-war annual consumption of textiles W&8 in the 
aeighbourhood of 10 yards per head in the C&8e of Bengal, is based?· 

(b) Is it a fact that this calculation wee chaifenged on behalf of the Benpl 
National Chamber of Commerce, the Indian Chamber of - Commerce, the 
Karwari 'Chaniber of Commerce, the Marwari Association and the Bengal 
KilloWn8lS' Asaociation, of Calcutta-, in a joint communication, dated the 29th , 
lIIovember, ~ to the addreas of the Government of India in the Department 0' Industries and Civil Supplies? Haa any reply been Bent to this ~
eation-dealing with this &8 well a8 other pomts raised therein 1 If so, wUl iht 
BonoUlable Membel' be pleased to lay on the table of tile RoulIE' a copy of t.bat 
reply? . \ 

(c) I. it a fact that a communication was Bent on behalf of the Government 
.ot Bengal as well, on this subject to the Honourable Member's Department? 
If so, what ~  the purport of the said comUlUnication, and what reply'. has 
been sent thereto? ' 

fte 1l0ll0lU'&bIe Sir •• Amal Jluque: (a) The estimates were made by 
adding to looalproduction figures for rail. and sea imports and· exports from the' 
~  provided by the Provincial Textile Controller. Bombay. ' 

(b) Yes. A copy of lhe reply sent to thfl Chambers is placed on the ~  
(c) Yes. The purport of the communications received from the Govern" 

nllmt of Bengal was that the -.Uocation of quota for Benga,l on the basis of 

" 
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':10 yonls ptr capita of the]?Opulation WQS not iustified on' the figures of con-
sumption. In reply, the "extile. ~ t t  that. he ~  
'UIl'dertaken to re-examine the positIon provIded be was sUlijllled wIth accurate 
-and. verifiable statistics of the consumption of cloth in each consuming area 
and he has taken steps accordingly. 

JII.K. O. lItOg: Is that re-examination going to take place very ~  
. TIle JloDoUrable S1r •• AIlIul Buque: Yes, Sir. 

1Ir. T. S. AvJJll8hlltugam Ohettlar: Wbo should supply him. with ~  
information? 

The Honourable Sir K • .Aa1aul Kuque: The Provincial Govemments. 
Prof. :1'. Q. BaDga: Is the Honourable Member aware that 'similar ti16-

contf'nt prevails in the Mlldras lJresidency where the estimate per capita' ()f 
(lotton cloth is not adequate and is an underestimate? 

'l'"4e' BoIlOura.ble Sir K. Azisul Kuque: .'.1: am not. aware of it but there is 
inadequacy everywnere. ,and all t ~  are taj(en into ~t  . , 

DISCRIMINATION IN FIXIND PRoVINCIAL TBxTILJII QUOTAS ' 
825. -Mr. K, O. !f80gy: (a) Will the Honourable Member for Industries and 

Civil SuppHes please state if it is afBct that. for purposes of allocation of .the 
quota for Bengal, the population of t ~ Province bas ,been taken to be 61 
million while the ..,general estimate of the present- population of Bengal is 65 
million, having regard to the influx, of refugees and evacuees from' Burma, 
JlS well as militAry, semi-militar.v and a'uxiliary personnel due to war conditions, 
including 0. large. number of persolls belonging to the other Provinces' who now 
find increased employment in Bengal?· . 

(b) Is it 0. fact that at one stage ,of negotiations, the 'Textile Commissioner, 
during his visit to Calcutta,verblllly informed representatives of Chambers. of 
Commerce that the Govemment of India had fixed provincial quotas on a uni-
form bQllis of 12 yards of cloth per head per year and that no discrimination was 
:going ~ be made in the matter between Province and Province? If so, what 
are the reasons for a departure from this proposed Bat allocation of provincial 
-quotas ? 

. (c) What action has been taken for the purpose of preventing cQtton ~  
belDg exported from Bengal to other Provinces, and being smuggled to China 

-over the land l'oute via Tibet, nnd how fllr have the preventive measures prilved 
R success? .. 

. fte ~  Sir M • .&mnl Haque: <a> For purposes of allocation of quota 
the populatJon of Bensal Wl's taken at roughly 61..nillionl on flhe basis (If 
1941 census. Government. have no reliable estimates of the presenjo popuIa-
tiolJ of that province. . . 

(b) The Text.ile Commissioner did, when he was in Calcutta in Auguat las_, 
iltate publicly that Bengal along with the· rest. of India' would be getting III 
yards ptlr capita. It was, however, found from statistics cQUected by t,be 
Central and ('eriain Provincial Governments that the per ccapitG consumption 
prior to the war was high in provinces like the Punjab anel Bombay while 
provinces like Madras .and Bengal consumed far less. The quotas ~ there-
fore, revised on the basiS, of the ptl1' capita consumption prior to the ~ and 

• ,thus Bengal was allQttecl 10 yards per head per annum. Government have, 
however, undertaken to re-examine the. whole question of quota. on receipt of 
$uthoritative figures' of pre-war' consumption from all Provinces and Stat .. !!. 

_ (c) ~ have undertaken 'to see that. the pre-deiennined quotas of 
.. cloth are made available month by m.onth to the various deficit zones, sd'ch 

'AS Berigal. It is for tile Provincia.l and Stat.e control authorit:es to regulate 
t,he movement of cloth which has arrived in their zones. _ it is, therefore, for 

. the Government. of Bengal to see that the cloth deliveredwitbin the Province 
, is' not exported ,from Bengal .to China over the Innd route- via Tibet. 

'llr. K. O. -8011: Will the Honourable Member be pleased to I'tate whether 
in .fixing thp ~  eapita quota, the haIidloorn prodllct,ion in Mch Province wn1 
uken into account? . 

B 2 
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The Ilqaourir.ble Sir •• Alqul Huqu,: Yes, Sir. 
1Ir. B., •• 10lll!l: In view of the fact that there is a danger of the quota 

given to a particllf[r Proviuce being unequally distributed between the well-to-
do ~ ~ und the poorer classes, will ~  Honourable Member consider the 
qUf'stion of introducing rationing in as many areas in t.he country as he caD 
do it? ' ' . 

'!'he Honounble Sir •• Amul Huque: I have answered that, that I will 
bring it to jihe notice of the Provinces concerned. .. 

Mr. B.1I:. loshi: May I ask whether the Government of India will take 
the initiative q. the matter of rationing a!l they ~  in 'the matter of food 
grq.ins? 

The Honourable Sir •• AI.iJul ,Huque: Our hands ara for the time being 
se· full with looking into -between the different Provinces and' the States that 
it is no JIBe my saymg I will look into it. I will not be abl'e to look into it, 
J have not got the staff to do. it. I gertainly propose to bring this matter 
tl' the notice of the provincial ~ t  

Mr. E. O. BIOgy: With reference to part (c), do I understand my Honour.. 
able friend to say that preventive mea.ures· are the concern of the Provincia} 
GMernments? ' 

The llonourable SJr". bisul Haqae: We send cloth 10 the Provinces ~  
the distribution and the conservation within the Provinces is a matter for the-
Provinces themselves. 

Ill. K. O. B..,: Is there any embargo on the exportation of cotton textile .. 
from Bengal to Tibet? 

The Honour&blet Sir •• AIiIul Haque: 'rhat is t.he Provincial t ~  
concern. • 

Ill. ][. O. B..,: 1 think it is a matter for the Government of India. 
'l'I1e Hoa.ourable Sir J[. AI1nl Haque: Our concern is to take steps thai 

cJothgoes to the provinces. If there is to be an embargo, that has to be-
placed by the Provincial Government concerned from out of it. quota. In otlier 
words, if I send 20 yards to Bengal it is desirable for Bengal to get 20 ~ 
but if by some means or other even those 20 yards go out. of the province thelll 
it ill for the province concerned to take steps. 

Sir Kabammad YamI:a. Dill: Is it not the function of the Government 01 
lruwr u, SE:;e that smuggling should be· stopped? 

-ft. BoDoarable, Sir J[. .&s1D1 ~  I ~  I could do it, but the lanel 
frontier of India is a fipe which my Honourable friend might 'study in 
geography. 

Mr ••• lI. loU!: In view of the fact that the Honourable Member's hand .. 
arc too full. ·may I know whether .he Jnade representati6Iis that th8 lFevf'ral 

~ t  which he is at present conu:olling and for whioh ht! has no staff 
should be handed, over to some other RaDourable Member and that he shouIa 
be left' free for doing the-'Work-~ wbieh he is paid? 

The ~  Sir •• .uaUl ~ :  Honourable friend does not knoW' 
. thnt almost every Departmenil is overburdened. . 
; 1Ir. B. J[. lCllll1l: May I know whether he made representations to the-
SeM'etary of State? . 

111'. Prelld.8Ilt (The Honourable Sir Abdur Rahim): Order; order. Next 
.question. . 

OBDO OONJ'l:NmG SUPPLY OJ' GoVlllBlfIllBl!fT CONTRoLLED CLoTH. TO OBBTAIN 
GO'ViIl'BNMBNT SBBV'ANTS IN Ano:B ,_ 

828. -Mr. Sri Pr'&kU&: WID the Honourable Member for Industries and 
'Civil Supplies please refer to' his reply to starred question No. 681 on the 20th· 

November, 1-944, and state wliat action he took in respect of the order of the, 
Chief Commissioner of Ajmer that Government controlled cloth and woolen 

~ t  were ttl bE'! supplied only to GoveJ:Dlllent servants draWing over Rs. 100. 
pet' muntc. and'ineolIle-tax payers, and' what steps, if any, he halt taken to-
pl"t'vent the issue of sueR orders in future? ' 

• 



STAUB» QUBSTfONS .U1D ANSWUS 1183 
fte Honourable Sir •• AI1Iu1 lluque: The order in question has since been' 

withdrawn by the Ohief Commissioner, Ajmer.Merwara. In future the sale' 
of woollen cloth will be regulated by ~ t  which will be issued to consumets 
irrespective of whether they are income-tax payers or Government servants, or 
not. No question of a recurrence therefore arises. I 

JP. Sli PrUMa: Has the ~~  Member found out all. the circum· 
iltances in which the order was orlgmaJ,ly passed and. has he reprImanded the· 
Chief Commissioner for it? . . 

. fte Honourable sir II • .bllul.lluque:We have brought the matter to his 
notice on studying the facts of the case. _ 

Kr. Abdul Qaiyum: In view of the fact that the people excluded had to 
endure hardships, .. has anybody been punished for passing such an order? . 

. '!'he Honourable Sir K. Ailluil Buque: If I can punish .everybody for evers 
·oftence. I would have been a happy person. . 

Mr. Abdul QaiyUm: Such orders are C!lusing untold hardship .to poorer 
classes. In my own Province only the' very favoured class was ~t D  ~  
doth RtIc1 the other .people had to suffer ~ cold w!thout any w'lOllen clothmg. 

fte Honovab1e,Str •• Asizul Huque: 'We took some 'steps, but in the 
administration of the Act, if some order or other is not properly ~t  at 
the early stages, then I cannot see' how it ·is a matter. in which D ~ 
should be given. 

Mr. Abdul Qalyum: It is a case of deliberate favouritism jnd not· mis., 
understanding. . " 

'JIr. Preald8llt (The Honourable Sir Abdur Rahim): Next question_ 
PBoOlllDUBB &B MElwY PETITIONS 

8S'1. *1Ir. 'Sri Pr&kua: Will the Honourable the Leader of the nouse please 
state: • . - . . 

(Po) the procedure tbat is- followed in the matter of petitions ot mercy from 
prisoners condemned to death; and· ' ~  . . . 

(b) at what stage, if any, these petitions reach the Honourable ~~  and 
what the exact procedure he adopts is, in disposil:\g them of? " 

fte Honourable Sir S1I1_ Ahmed: (a) and (b). Governors' ~~ ~ : 
1fhe authority at the Centre empowered., to deal.. with petitions from perSODB 
aentenced to death in Governors' Provinces is the Governor-General iIi. his dis. 
cretion. The Governor·General obtains such advice as he thinks necessary: 

Chief Cal'llmi!lsioners' Provinces: Petitions from Chief Commissioners' Pro-
~  lie to the Governor General in Council and the Governor General hi his 
aiscaration. Those meant for the Governor General in Council are disposed of in 
the ordinary course of business. As regards petitions to t.he Governm:-General 
jn his discretion the position is the same as in respect of Governors' Provinces. 

Mr. L&lch&D.d .avalr&i: May I know if these applica.tions are disp'osed of 
in the Secretariat of the ~  General Or by the Law D ~ t

'l'he Eono1U'&ble Sir Sultan Ahmed.: Governor (}eneral PuliIic. 
DISOOl71U.GBlIrIBNT.£.S BlIIGAlms USB OJ!' FINE ~A  TO MAnB.A.S-H.&.N:DLOOM WlI:A.VBBS 

816. *lrof. 1(. G. :B.anga: Will the Honourable Member for _ • Industries nnd 
Civil ·~ · bp, pleased to state: . 
'. (a) if it is not a ~ that the Textile Commissione.adras, has inaugurated 
a campAign. of ~ ~  handloom weavers from using fine yam for weaving 
slotb. of higher counts; . • .. 

(b) if he is not aware of the fact that the weaving of cloths of finer counts 
gives the largest scope for the dieplay of the special artistic and in$Iividual skill 
and specig.lisation of hand loom weavers; . 

(0) if this MadrE'S ca.mpaign is allowed to go on, whether one of the most 
·lmport9.nt special pri"ileges of the handloom weavers, which have helped· the 
Ji,andloom to survive m,ill' competition, will be lost; . 
. (el) if it is not·a fact tha.t a very large number of. weavers of 80 many areas 
have been living on the· weaving of specialized types of cloth woven out of fine 
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lar,n and that ~  have been largely unemployed for many months at a time ::ig to the failure of Government to supply them with yEg of higher· counts; 

, (e) whether- qovernment ~  to abandon this ~  and to obtain, it 
necessary, .auppliea; of yarn of finer counts from Bombay. etc .• and thus help 
Madras weavers? . .. 

. . ft. Boa01ll&ble Sir .'. £sinl Buque: (a) No. There is no campaign .to 
Giaeourage weavers from usmg ~  yarn but the Textile Commissioner Madra. 
i, .not in a position to provide as much' fine yarn ~  is reqWrea, alnce'much of 
$his yarn before the war was imported and this supply is now cut off. 

(b) I am aware of this fact. . 
(0) Every dort to make the maximum amount of fine ~ available to 

Madras handloom weavers is being made. -Prices have been adjusted BO 8S to 
ene:ourage the ~ ~ to produce more finer counts and attempts are being made. 
10 unport five millIon Ibs. of fine yarn from the United States. ' 

(d) It is a fact that a l&qJe number of weavera live on the weaving of 
apeeialised cloth from fine yam. There has been BOrne unemployment owing to 
ahortage of fine yam, but Gqvemment understand that the amount. of· unemploy-
ment has not been great . 

• (e) ,Please see my answers to (a) and (c). 
Prof. B. G. But.p: Is it not a fact tJlat a much greater .percentage of fine 

yam is being atIllotted to mills to the detriment of handloom .weavers? 
The ~B D t Sir •• AIiIul Buque: My Honourable friend totally mis-

understands the position. The mills produce yam and use it for their own pur-
poses and it is only the balance that is sent to the market and they are con-
tinuing to do so. We cannot take it away if we have to supply textiles'to 
different Provinces. 

Plot. If. G ..... a: Is it not a fact that there are BODle .pinning z:!lW. 
which Ooncentrate on spinning yam of finer counts and which can be expec68d to 
place their yam at the disposal of handloom ~  

The Boaourable SIr .. AIiIul Buque: My Honourable friend can res' 
assured that. such a simple' proposition 'is quite well known to U8. 

DISPABITms III Pmo_ 01' GBOUND NUTS, ~ D NU1' KUNIIL, B'I'O. 
819. -Prof. B. Q. BADIa: Will the Honourable Member for ~  be pleasecl 

110 ~~: . .' 
(a) if it. is not a fact-;-
(j) that great disparities prevail in the prices of groundnuta. groundD_ 

kernel and oil and cake in the different markets of the country; 
(ii)that such disparities are independent of the differing COlt. of tranaporl 

damage of the produce in transit;' und 
(iii) that such disparitit'S are caused mostly by the t~ and non-

planned -fixation of prices both in the supply and consumptiOD centres; ,,.. 
(b) 'whether .Government propose to re-examine tlhe whole basis on which 

such prices 8l'8 fixed, and margin8 for various profits of middlemtUl al'e allowecl. 
with a view to bring about a smaller inequality in the ranges 01 prices allowell .. 
to be paid to t ~ producf!rs and to be charged to the consumers, after maldnc 
_allowances for transport.lnd such other incidental expenses' 

'1'Ile B ~  ~ J'WalaPrl8ld Srtvutava: Ca) and (b). I am-aware t ~ 
disparities in the' prices of groundnuts and groundn\Jt by-produC"ta exist. The 
Honourable Member will realise that several Departments of GoveQment nra 
interested in the matter,. and the whole question of BeCUriQg improved ~ 
tion i8 now "being actually examined. " 

Po lOAD CLoTH QUOTA. POB 8nm· 
•• -.,. L&lchaDd Bavalrll: (a) Will the Honourable ~  for Indua-

triea. and Civil,Supplies be pleased to state whether it is a fact that Mr. Patel, 
COntroller of Supplies, Binet. Government in a recent speech stated that the ~
tral Govermn't"t ·ha.l s&uotioned a quota of twelve yards of oloth per head ~ 
annum in, Bind? If so, on what basis is this {xed? 
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(b) What ia the quota fixed for other Provinces? 
(c). Have the climatic conditions been taken into CODsideraticoin fixing the 

quot.'\ '/ If not, why not? - , 
(d) What steps do Government propose to take to-inerease the quota in Sin,d? 

If not, why not:' , , , 
The 1I000oarlble Sir K; AIlnl,lIuqu: (a) Government h!'ve not seen any 

version of the ~  in 'question but it is a fact that the quota for Sind hu 
been fixed at 12 yards per head per annum based on' the estimated pre-war COD-
sumption of that Province. 

(b) Honourable Member's attention is invited to my answer to -part (b) of 
Mr. Neogy's question No. 175 asked on 13th February 1945; 

(c) Yes. 
(d) ,The whole question of quotas' is under consideration. 
JIr. LalClwld .avalral: Is thf\ quota fixed by the Controller of Civil 

Supplies of the province or by the Textile Commissioner? 
The JlOIlOUl'&ble Sir K. AIinllluque: I am afraid I shall have to repeat 

all the answers that I have been giving here during the last six months. 
JIr. LalchaDd-.avalra1: I want to knolV if.it is done by the Controller. 
The Honourable SIr'K. A.1iJ11Il Jluque: I have said repeatedly that it is 

done by the Textile Commissioner himself.. -. 
REFUSAL 011' PlUDIISSION TO RBPUBLICATION 011' WEEKLY AZAD 

831. *Kr. BIdrl. DuU Paade: Will the Honourable Member lor ~ t  
and Civil Supplies ,be plp-Bsed to state, with reference to his letter No. SOl-PC 
(288)144 of the 22nd De,ccmber, 1944, to the Manager, Azadi Press, Bareilly, 
the reasons for not ~ t  permission to resume the publication of the 
Weel.ly A ~  • 

The JIoJlO1Irable Sir •• .bIIIal Huque: ~  clause 100a) of tile Pt)per 
Control (Economy) Order, 1944, no newspaper or journal can be published 
whidl wus not. being regularly publisbed in the per:od immediately preceding 
the 7th November, 1942. No reasons have been advanced which would justify' 
an exception being made in this case. " 

Sardar SaDt SIDgh: Have any newspapers been ~  to be published 
after that date? " ' 

"!'he JlOIlOar&ble Sir M. Asinl IIwp8: Yes, some have been. 
8&rda SaIl&. Bm.b.: On wbat grounds have these exceptions been made? 
The HODOUrfobl. Sir K.' .bIIIulJluque: Each case was considered on its 

own merits. ' 
Sardar Bant SI.D&h:What were the merits which entitled a fresh news-

paper to be published? -
The HCIIIOurable Sir K • .As1sul "JIaqae: It is very difficult for me to answer 

it off-hand, but I havtl ~  in this House that this question is considered along 
. with the Heed and necessity for a new paper in that aren. For instance, I can 
• give oue illustration which comes before IIle. Trade Marks and Patents ,,·anted 

to have a journal of its own and as there was no auchthing we had' to give,t. 
Again, there might be ·a specialised trade which had no journal of its own; 
pennission would" be given. , ~ 

Kr. Badr1 DDt&. 'Pande: Are Government guided in this matter . by the 
opinion of the Provincial Governments?, 

ft. Honourable Sir JI. Asinl Haque: The opinion" of the Provincial Gov-
emments is taken into consideration. 

Kr. Badri Datt P&nde: Is the Press Advisory Committee also consulted? 
_ 'l'JI.e JIoDourable SlI K. 'Alisal Kuqile: That' has' nothing to do with this 

matter. 
Pror ••• G. It&np;' If the Provincial Government is in favour of starting a 

newspaper like this, what is the attitude of this Government? Do they use 
their disCl'etion? ' 
~  lloDourable Sir K. .AIlnl Haque: I am not prepared to answer .. 

hypothetical quution. 
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Ml1SLlX OJTIOBBS IN OFl'IOlllS 01' ~ A  FOOD Oo.msIONBB. nco 

882. -llr. B. )I. Abdullah: (a) Will 'the Honourable the· Food Member 
1)lease state the t ~  number of Gazetted posts in the offices of the Regional 
Food Commissioner and Sugar Controller of India, and the nnmber of ~  
therein? • • ' • 

(b) Is it a fact tPat thert> is not a single Muslim officer holding the posts of 
Regional Food Commissioner. Deputy Regional Food Commissioner or of ofiicers 
dealing with sugar control in India? If so, why? ' 

(c) Were allY of the!;e posts advertised. ~ were any steps taken to 
~ t suitable MURliui.s in thE.se posts? If not, why not? , 

(d) Do Govenlment now plopose to appoint suitable Muslims on thtise posls? 
'l'b.e B.oDourable SI1' .Jwala Prua4 Sr1vuava: (a) A t ~ t iivmg the 

~  information is l&id on the t ~  . 
(b) Yes .. One· of the poSts of Regional J:ood Commissioner ;Vas originally 

held 1>.). a Muslim but the post was later abolished. , 
A¥uslir:i officer has been ~ t  for the post of Deputy Regional Food 

Commissioner,- Bombay, and' he is expected to take up his duties on the 13th 
Karch, 1945. . • .. . 

(c) None of the postil of Regional Food Commissioner nor any' connected 
with .sugar control was advertised. The poSts of Deputy Regional Food Com-
missioner for the Bombay and North West Regions were, however, advertised. 
Applications were also invited from the Associated Chambers of Commerce·of 
Indin and the Federat:on of Indian Chambers of Commerce and Industrv and 
the Muslfm Chamber of Commerce for the posts of Deputy and A ~ t t 
Regional Food Commissioners. The claims of every candidate were carefully 
con$idered and the best were selected. There were very few Muslim candidates. 

· (d) I. cannot undertake· to recruit. to these posts on' a communal hasis. b •• 
I will certainly appoint' Muslim Officers to any vacancies for which suitable 
Muslim candidates are forthcoming . 

: B~ t : ~  

Name 
(1) Office o( the Regional Food 

Coalm'iuionera. 
(2) OtBoe of the Sugar Controller 

for India.' 

Number of poatIt. 
21 

8 

Number of KualiIM 
2 

..... 
Nil 

-Sh' KUhammq YamiD KIwL: How ~  Regional Food Commissioners 
ale there· in India? 

fte HOnourable Sir Jwala Pruad. Srivut&va: Five, I think. 
· SI1' IInhammAd Yamin Dan: And the Honourable Member says tnt oui 

of these five there is not even one Muslim? 
.ne B.onourable Sir Jwala Prasad Srltutava: There is no Muslim . 
. Seth YlIIOOf Abdoola'H&rOOIl: Why was not t.he post of Deputy Regional 

Commissioner advertised? ~ 
The Honourable Sir Jwala Prasad Srivastava: I said it was advertised . 

. Mr. ][ana Subedar: Was the gentleman appointed as Regional 'Commis" 
sioner in Bombay a colliery mllnager in Calcutta who knew nothing either about 
foOd or about Bombay? . , 

The Bonourable SI1' Jwala Pruad SrIvastava.: I shall require notice; he 
was appointed before my time. ___ • 

Sir )luhammad Yamin lD1au: Does the Honourable ~  propose to 
give to this House the qualifications of all these five Regional FoOd Commis-
sioners and the basis 'of their selection in preference to others? _ 

".rIle BODOIIl'Able'SIr lwala Pi'uacl Brlvaatan: :Yes, if my Honourable ~  
will table a question. ' 
· Mr. B. L. O. Grit: With reference to the question asked about the 

Regional. Commissioner of Bombalo- haa he not proved an, extremely effective. 
and efficient officer? 

ft. Honourable SI1' Jwala Pruad. Srlvutava:' Yes, Bir. 
Mr. II. GIlland4fD: What are the different communities to which .theM 

five Reldonal CommiS8ioners belong? 
fte BoD.oarable Sir JWIla PrIII4 ~ : I shall require notice of t ~  
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. MU8LDl CoNTBAOTOBS IN FOOD DnA.B/DODtT 

ua. ~ E. II • .A.bcluDAh: (a) Will the Honourable the Food Member pleal-
.. tate the total Dumber of contractors working in the l!'ood DeplU'tment and the 
number cf Mmllim Qontractors on t,he 1st January, 1945? - . 

(b) What is tlte tptal value of crontracts placed by the Food Department on 
the 1st January 1945, and the value of contracts placed with Muslim 
·contractors? . . 

(c) Do G.overOnlf;tlt· propose to sa.feguard the interests of Muslim contractors 
in tt ~ of contracts placed by the Food' Department?. . 

. The Honourable Sir olwala 'rasad Srivastav&: (a) About 500 contractors are 
'Oll the list of the Food Department. It is not practicable to state how mBny 
-of them are Muslims becJl\Ise contractin/it firms have not been' classified- Com-
munity-wise. The nllmes of the finns Ilre 110 guide to the religion of the pro-

. prietors and upt.o. date informa.tion regarding the partners in particular fitm.i is 
.not maintained. . . . . 
. (b) No contrllcb! were placed on the 1st January, 1945. . . 
. . . (c) In plaCing contracts no distinction or t~  1s made Qetween 
Muslim and Non-Muslim firms. Contracts are now being placed, as far..y poe-

"1Iible, after inviting tenders. . 
Seth Y'11IOOf Abcloola Jlal'00D: Is it a fact that the nsrnes of the contractors 

and their partners are asked when a contrllct is ginn? .., ., 
'l'lie Honourable Sir olwala Prasad Srivastava: Not. always; if the firm.is well 

.known it is not necessary .• It is only when we do ~ t  the credentials of 
the firm that .we ask them for the nllmeS .of the pa.rtners. 

Seth Y'uaOOf AbclOOla Baroon: If the firm is well known the names 4 0f the 
partners ~ also well knowll to the Deparlment? 

The Honourable Sir olwa.la Prasad Srivastava: Not, necessarily. For example. 
I do not know who the partners of lOy Honourable friend's firm are. 

Seth YUIOO! Abdool& BaroOD: I think J did ,supply the names. 
K!'. H. A. Satha.r H. J:8SIk Sait: In view of the widespread complaint that 

Muslims do not get t;ufficient contrllcbl, will the ~  Member see thafi 
·in future Muslim firms and Muslim contractors are at least given sufficienti 
scope to apply for these contracts? 

The Honourable Sir olwala Praaad Srivastava: I wish to assore my. Hoo-
-curable friend that I will personally look into this 8'S I do not want that there 
eould be a complaint amollS- Mussulmans tha.t they have not been fairly 
treated by the J)epartment. . -

ApPOINTMENT OF OFFICER ON SPEOIAL DUTY (ADMINISTRATION) IN FOOD 
- D:lPARTMENT • . . . 

. 8M. *Kr. E. II. Abdullah: (a) Will the Honourable the l }"ood Member 
ple!&se statt\ if an officer on IIpecial duty -for administration has recently been 
appointed ip the l"ood Department, and what his duties are? _ 

(b) What are his qualifications and what is his age?- Is he a retired person? 
~ so, wba.t was his pay at 'the time of retirement and ~t is his present pay? 

(0) Was it not possible'to· appoint a member of tlie . existing staff orr the' 
job? , 
. ,The ~~ Sir olwala :P1'I8&d Srivastava:- (a) Yes, since Nove,mber 1944 .. 
~  dU,tIes are slIDilar to those of ~ Under Secretary in oharge of the Admi-
~ t ~  Branch of the Food Department. He holds the substantive post of 
an AsSIstant t ~ in the Department and is 00 deputation as Deputy 
Becretary to the' Famme- Inquiry Commission, In addition to his duties with 
.ihe : B ~ he was appointed atl Officer on SPecial Duty io the Food 
pepart,ment WIthout any extra. _remuneration to suggest steps to be taken for 
unproviog office efficienoy generally. . 
, (b) Jiis age 'is 58, and be is a retired Officer of. the Govemment of India, . 

lIiM presenti 'Pay as Deputy Secretary in the Famine Inquiry Commission is 
RI. 1,800 per lIJOllth. . 
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(0) The Officer in ~ t  wall a member cf the existing staff in the Food 

D t ~  to his deputation to the :Famine Inquiry Commission agd he 
will be reverting to the Departmt!nt on l'ompietioo of the Commission's work. 

Seth .Yuaf Abdoola HUOOD : Does be draw any other allowances? , 
1'11. JlaDoar&bl& Sir Iwala Prllad BrlvuDva: 'this ~ is inclusive of the 

~~~  -
SUPlIBIOR SBCBETAlUA.T STAFF OF THE FAMIN:K ENQUIRY COMMISSION 

835. -Khan Babadur ShaIkh l'al1-1-Baq Plracha: (a) Will th.e Honourable 
. the Food Member please state whether the Superior Secret.8riat Sta.ff of the 

Famine Enquity ~  consists of a Secretary, a Joint Secretary and a 
Deputy Secretary? What are the qualifications of the incumbents and. ~t 
are their duties? , 

(b) Is it Il fact that the post of the ~ Bt Secretary has recently been creat-
ed? If so, what was the special justification for the creation of this post? 

(c) Is it a fact that the Deputy Secretary is not working on the drafting Of 
the Commission's report and is only in charge of general supervision and .. ad-
mini!'ltratbll 01 the stnlJ of the Commission? . 

(d) ~t  is the number of stat! of the Famine Enquiry CommiSiRoD'in the·· 
~  of (i) Superintendents, (ii) Assistants, and (iii) Cferks? How many of' 
them IIl'W MUSlimR and how many. of them are Hindus specially Bengalis? 

fte Honourable Sir Iwala Prasad Srivuu.va: (8) and (c). Yes. The Seere-
ta,,· is an officer of the Indian- Civil Service. The Joint Secretery was an pnder 
SeCrl'l.ary in the Department of Commerce, and the Deputy Secrebny was an 
Und"'T Secretary, Department of Food, nt the time pf their appointment. The 

t~  and, the .Toint Se('retary perfonn·the usual Secretariat functtons in res-
pect of the work of JJ. Commiss:on. The Deputy Secretary 8SS:sts t.he Secretary 
in controlling the estabI:shment and funds and is ~  in charge of ~ 
at'l'8ngements for the tours, of the Commission. . 

(b) N0, 'This post was created about & monbh after the 8B8embnng of the 
Commission, -

(tl) (iJ ~ t t  (ii) Assistants-22, nnd (Iii) III Division Clerks-
12. t ~  

No Muslim at present., 32 Are Hindus, of whom 2 are Bt;ngalees , 
Dan .&hadar Shaikh I'all-i-Haq Ptracha: WnR there no quaHfied Muslim 

available to be appointed in thi .. Department? • 
'l'he Honourable Sir lwala Praiad Ifri ..... va: Well. Sir, this is not a. depart-

ment of the Food Department. Most of the appointment$; hove been made by 
_he Commission themselves whp.n they were in Calcutta, and they Lad to finel 
'fleir staff quiekly. They got bold of the hest ~  they eould get. It is • 
purely tf'mporary thing . 
.. 11191 Kuhammad AbdUl Ghani: Did the Honourable Member draw the-

attention of the Commissiol\ to observe thf'i communal rstio? 
ft. HODOUrable Sir Nala PnIad Srivutava: No, and I do not propose to-

do ~  
lIr. K. Gb1&811ddID: Was tht! recruitment made in a .manner tltat the officer. 

in.charge ,,'ent out and caught the' fi"t rotan he could get? . 
'.l"h8 JIoDoar&ble Sir I"ala Prasad Srivaltava: I was not there to witness it. 

(b) WRITTEN- ANSWERS 
}fU8LD1 OFFICERS OF CERTAIN GRADES IN fOOD DEPARTMENT 

836. -pm Buadar Shatkb I'ul-l-Baq Plraeha: (a) Will the Honourable 
,the Food Member please state the number of offieara -in the followihg 'grades it) 
tbeFood Department ond the number of Muslims in each of these pdes: 

{o- SecretarieA, (ii) Joint Sectetaries, (iii) Deputy Seeretaries. (iv) Officers 
on Special Duty, (v) Advisers and Special Oftiee1"8. (vi) Under Secretaries, .net 
(v.ii) Assistant Secretariep? . 

(b) What is ~ method followed for the recruitment ond promotion to thf! 
abotementioned posts, and who are the 'appointing or pr:omoting authoriti .. , 
Bne Mer any steps been taken to· appoint suitable Muslims to· t1ien poatI 1-
If not, why not?" 



STARRED QUESTIONS' AWriA-NSWBR. US •. 
'fte Boaoarule SlrlW&li. PraIad Sltvutava: (a> A sta.ment is laid on the 

table. .' ' 
(b) Appointments 8,Q.d pt'omotions to the posts of Under Secretary and above 

in the Socret;ariat are made on the recommeudations of the Selection Board of 
the Government Qf India and with the 'approval of His Excellency the Governor 
General. Selection to the post of Assistant Secretary is made by the Secretary 
:with my approval all the recommendation of the Stat! Selection Committee of 
tb .... Department. 

The posts of Advisers, Specia1 Officers and Officers on Special Duty, ~ 
te(:hnical and IIPPointments theretc are made by the Secretary with my approval 
exce.pt in the case of officers on ~  from His .Majesty's Government lor whom 
the approval of His Excellency the Governor General is-l''equired. 

The claims of Muslim Offic.rrs have always been taken into acoount. 

!erial Number- Poet Total NUmber Muslims 
(i) Secretary 1 Nil 

(u) . Joint Secretary I Nil 
(iii) Deputy Secretary 4. .Nil 
(iv) Olloera OD Special Duty . . % Nil, 
(v) AdvUiera and Special 08l0era . 12 1 

(vi) Under Secretariee 4. '1 
(vii) Aalistant Secretaries • I 4. Nil 

FOOD DBPAllTQNT' SBLBCTION Comu'rrBB 
83'1. -Khan Bahacli1r Shaikh l'ul-l-JIaq PIracha: (a) Will the Honourabla 

the Food Member please state whether there is 1;10 Selection Committee in the-
Food Department? How does it function and which of the officers t t t~ 
this Committee? How mRUy of them are Muslims?-

- (b) In C899 there is no Muslim on this Committee, what are the reasons for-
thst? Do03S t ~ Honourable Member propose to sle that a suitable number o£ 
Mllslim Officdl"S iii appoint43d on t.his Committee? 

Th. BODOUlabl. SIr lwala Pruad SrIvastava: (a) Appointments 'and Pl'OQlOoo 
tiOll to certain classes of Gazetted posts in Divisions II and III 01 the Food_ 
Depl\rtment are referred to a Selection Committee. Their duty is to ~A

~ t  to the Secretary and to the Honourable Member. They palg 
110 finlll orders. The .committee cOllsists of the following Ofticers: 

f 'hair-mall: Joint Se(,'tetary. D. F. III . 
. \f r.ml,erll: 1. Deputy Secretary (General) D. F. I. 

. 2. Chief Director of Purchase, D. F. III. 
SeC1'etary: ·Assistant Secretary for D ~  I and II. 
A senior Officer of the Section concerned ineaoh caBe. is also oo-opted ·as a 

Memher. None of the perinanE'ntMembers of the Selection Committee is at 
present a Muslim. 

(b) Members of the Committee hold' office \..hy virtue of the 'post which they 
hold in the Department. It is not proposed to constitute the committee on a 
communal hasis.. .-

MU8LDr1ADKINI8TBATION 0Fn0B]J8 IN FOOD DBPAllTJrlDT 
888. -1DwL BaU41U' ShIUdlI'ul-l-Baq Pir&cIla: Will the ~ .." 

Food Member please state the number _and rank of the officers in cbarge of-
administrations in various Branches of the Food Department? Row many of 
them are Muslims? If none, why have they been ~  from this Bran.,))-. -

-of work? 
."ft. Kaaoarable Sir .Jwala PrUI4 SrIiuIawa: ~  X. L. Panjabi,' I,C.S., 

oT oint Secretary. 
(2) Mr. N. T. ,Mone. I.C.S., JJeputy Secretary. 
(;1) Mr. J. M. L9bo-Prabhu, I.C.S., Deput;Y Secretary. 
(4) Mr. S. R. Maini, P.C.S., Under Secretar.v. 
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(5) ';Rai Bahadur .D. ~ t  Officer on .8pecial Duty. 
(6) Mr. N. C. Mukhtll"ji, Assistaut ~ t  
(7) Mr. ~  E. DaCosta, Assistant Secre1l&l'y. 

'(8) Mr. T. S. Krishnamnrthy. Assistant Seoretary. 
(9) .Mr. 8. K. .Sen. M.A., Assistant Secretary .. 
It so happens that none of these officers is 0. Muslim. There is 110 qU8S-

,tiOll of anyone. being specially ,>xcluded. 
APPoINTMENTS .AIm PBoMO'1'lONS OF MUSLIMS IN FOOD DBPARTMENT 
~  •• Kb.&D Bahacllll ~ P1r&ch&: (a) Will ~  R9,n0urable 

the Food Member please state the number of appointments made ~ the Gazetted 
• '. and nOll-Oazett.ede poste in the .F'ood Department, lind the number tl.l1d propor-

.pon of Muslims therein?' • 
• (b) What is tbe number of. ~  in the Gazetted and ~t  
pta and the number .. and proportion of Muslims therein? 

(0) Is it a fact that Muslim representation in the services of the ]'ood Depart-
ment is below the prescribed percentage? If so, why, and what steps do Gov-

·.ernment propose to take to bring up the peroentage of Muslims to the prescribed 
extent? 

fte Jloboarable Sir Jwala Pruad Srivastava: (a) and (b). A statement is 
laid on the table of the House. . 

(c) The claims of the Musliml:l ate kept conl:ltantly in view and as is evident 
from the statement their reprtlsentatjon approximates' closely to the required 
standard. 

_ SIca,.."" .howi", """,ber oJ GpJJCn\,,,,,,," ond promoelOM '" tM Gozetted ond rio".Go,,'''' Mo/I 
in,1te Food Deporlme'" otld U&e proporeion oj MmZirM tlierei"......uace &he dau 1M pre...., 
B ~ Member eool: Oller eM". _. 

Number or ~  Number of 
appointments Muslims and 

~  or pro· 
motions since Muslimll and ~ 

made since t ~ percen· 11th August their percentage 
11th August tage }943 - IN3 ... -------. 

GMetted . 137 36 OJ' 28'2 pe; 41 ~ or 24' 3 Pfn' 

552'(b) 
. cent ... cent • 

Non-Gazetted (II.) U3 or 22'2 per 134 29 or 21'8 per 
cent. oent. , 

. . (a) This ezoludee appointmentS awl promotioni to non'gazetted posts in outstation oftloe 
",ja regard to which the OOUectioD or details will involve time awl· ,labour which' will DOt be 
•. 4IQIDIIlenaurate with the results. 

(b) 35 Muslims refused to accept appointments which were offered to them ;during tbil 
~  -

. . 
PuBoIlASBS OJ!' WBBAT JI'OR GOVlULNMBNT BY MESSRS. OWEN ROBBItTS 

,MO. ·Kr. Muhammad JluaID. OboudlL1U'J': (a) Will the Honourable the· 
Food Member please state if it is a fact that Messrs. Owen Roberts were asked 
by ~ t to make heavy purchases of wheat in th_e year 1943? If so • 

. how much of wheat was purchased and of what value? 
(b) III it a fact that IFge stocks of the plirchased wheat, despatched to 

Delhi were unloaded in the Railway yard ond in an open place and a oonsider-
able portion of the wheat was damaged by rain? If so, what amount of wheat 

.• 0. damaged :~ deolared unfit for human oonsumptiol!. and consequently 
·aestroyed and what was its value? Was this amount written off? 

. (c>, Did Government make enquiries about this damage? If not, why no'? 
!Are Government prepared to make enquiries now? ' . . 

The JlcmourabJe Sir lWlla PraIa4 Srtvutava: (a) During 1948 MIs. OWeD 
~ t  &... Co, Ltd., Government Grain Purchasing Agents purchased, for the 
"ood Department about 4.40,000 tons of wheat of an -.pproximate value of 

. B •. 12 crore •. 
"(b) The arrivals of wheat III the Delhi Flour M"llls' in ;rune 1948 were in 

...excess of available storage capacity in the MiDa. To avoid detaining railwa:r 
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wagons, bags coutainidg about :l,700 t~  whe.tJt had to be temporarily, stocked.. 
in ,t"te open railway 1tLnd near the Mills t:hdmg. Out oftlus .quanUy, ~ 
mUlIudt; of wheat valued tit its. 1,/06 were damaged by heavy ram aud had tIJ 
be destroyed 8S unfit for human t~ : This sum was written off. 

..... (c) After careful enquiry, "Government ~  satisfied that in the circumstances-
thilS 1088 was ullavoidable uud that no individunl was to blame . 

. ' PuRCllASES OF lJAL, ETC., FOB GOVEBNMEN; BY MESSRS. Own ROBEBTS-

'841. ·1Ir. MUhammad Huau.in Ohoudhury: (a) Will the Honourable t ~ 
:I!'ood Member please t~t  if it is a fact that ab,out 5.000 bags of dal moong and 
UTd purchased by Messrs. Owen Roberts in 1943-44 were found unfit for'human 
oonsumption and were ordered to .be buried? . 

. (b) 1£ so, was this quantity of dal purchased on accoul}t of Government? . If 
150 under what order and of what date? Did. Government before ordenng, 
t ~  damaged dal to be buried get that ~  bJ some experts. and ~ 
declared it unfit for human consumption? 

(c) Are Government aware ~ t 5,000 bags of dal were actually buried? 
If so, where was it buried, and what were the expenses for digging the pits and 
getting the dal buried? ' . 

(d) What was the amount of loss thus incurred by Government? Was an 
enquiry made by Government? If so, what. ~ the result? If not, wliynot.?' 

The Honourable Sir Jw&l& Pruad Srivutava: (11) ~  (c). The facts are ~ 
quite all stated by the Honourable Member. Out of a ~t  of over 86,000 bap 
of moollg and urd dal purchased by JH/s. Owen Roberts & Co. Ltd., ~ 
during the year 1943-44, 1,273 bags were rendered unfit for human consumption 
through damage by rain and were buried IIear t.he Military Grain Depot, ~  
No expendit.ure on digging the pits W8'S incurred as Grain Depot labour wa. 
employed for the purpose. , ', 

(b) Yes this quantity formed part of the. stocks at t.he MilitaQ" Grain Depol 
purchased by agents on various dates on behalf I)f Government. The damaged 
dal was examined by a Military expert, namely, the Assistant Inspector of Food-
stuffs, who decla'l"ed it unfit for human consumption. 

(d) The va)u£> of the dul bttried was Rs. 32,.-11.0. Investigation ~ 
,4tg liabilitAJ for this loes is still ~  ,-

CoHl'ENSA.TION GIVEN TO MESSRS. MODERN D~ B  

142. -llr. MUha.mmad Hu.uam Ohoudh1g'J: Will the Honourable th. 
FoQd Member' please state if the Food Departm!lnt has given ,a compensat.ion 
to Messrs. Modem Industries of about 1i la).h? What is this compenslltion for 
and who is responsible for this loss to Government 'I 

, The Honourable Sir Jw&la Prasad SriVa6ava: Food Department: have paid 
Rs. 1,40,000 in full settlement of the claim of Mis. Modern Industries of ~ 
abad on ~ t of alleged improper rejection by the Inspectorate of ~ 
stuffs (Q. 'M. G. 's Brandl) of dehydrated t t ~ manufnctured by the firm 
and ,_Itlleged breach of contrRct on part of Government. The responsibilit.y of 
the officers concerned is under examination. _ \ 

GBBB smPLilm BY GOVERNMENT PtTROHA.SING AOEl'{TS IN MADRAS 
,ad. -·IIr.eKahammact HU8S&1n Ohoudhury: (8) Will the' Honourable the 

Food Member please s,tute if it is 11 fact thai: gh-ee supplied by the Ghee Supply 
CompRnJi , ~ t Ghee P ~ Agents i? Madras, has been found 
unfit for consumptIOn. by the troops? If so, what IS the amount of such ghe-II' 
and what is its ~ ~  ' . 
. (b) Who has ~  for, this ghee, and who will be responsible for the loss-:. 

Government or the coritractor? • - . 
(c) If Governmentnre to be responsible for the loss, why? Has im {!nquiry 

been made in the matter? If so, what is t,he result? 
, I 

The Honourable Sir 1wala Prasad Srivastava: (a), (b) and (c.) The answer 
to thp first part is in the negativA. The T('st does not arise. Government have 
made a provisional payment for quantities received frem it. &.gents. Fins) 

, 
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,payment will be made according.to the quantity aCla'pted after processing. The 
;question of 1086 does not arise. • -

RISII :m PBIOB OJ' B~ ~  RIOB IN N:aw DJWlI. 
8M. -Mr ••• .&DaD.tlauaJlUlll .An&Dlar: Will the Honourable the Food 

_Member please state: 
(a) whether the price of Ba8mati rice charged to • concession , ration eara 

.h91ders has been raised from about Be. 15 per maund..to Rs; 21 per IIl8U1lCl 

.from this week, in New Delhi; , 
(b) if so, the rell;Bons in full for raising the price of a necessary staple article; 
(c) whether the price of Begmi has been reduced by only one rupee pet 

-·maund with effect from the same date; and, if so, the reason therefor; 
(d) \he amount of' profits made on both these ,varieties of rice, if BDl. or the 

loss incurred during the last six months;· _ 
(e) whether the staff empleyed at the time the scheme was started, is still 

being maintained at the same strength or at a reduced .strength and the cost 
of .the same.. as on the 1st JJlDuary, 1945; . 

(f) whether, in view of newspaper reports that large ~  of rice are being 
held up in the Punjab, he proposes to -see his way to reduce the prices of good 

. quaUties of rice to all ration card holders to pre-war level or a little above 
-that; and. -
.. (g) if the stocks of Begmi rice in New Delhi and Delhi are fairly hen"y 
whether he will take early steps to send the snme to places where rice is sorel,. 
needpd, like fl1Iu'ps in Rnuth ~  

'.rile Honourable Sir ~  Pruad. Srivastava: (a) to (d) and (f). Supplies 
of Bal/ft/(lti ric£> which is consumed by the wealthier classes in Uelhi were 
unequal to the demand.. It was decided to sell two qualities and encourage the 
offtakE:' of B6!lmi rice by the poorer classes by a reduction in price of RIl. 1·8-0 
per maund. The prices of t ~ graing are 80. caJcul"ted as to ensure no . 
oro6t and no loss to Govemment. and are revilled from time to time as neces-
iary. The enhanced Ba,m.ati price balnnces tne reduced Begmi price hlwing 
!'f'gnrd to. the relative quantities of each sllrt available for ~ 

(e) The- staff originally sanctioned was 1,508. 700 te-nlporarily engaged for 
'Writing' ration cards wei'e discharge-d 011 the introduction of rationing. The 

~ t establishment is 824. The cost of stuff upto the end of Januory 
1945 has ~~ estimated at Rs. 7,80,000. The figures liS on 1st January 1945 
:Me not available. 

(g) The stocks of rice in New Delhi and Delhi are no more than what is' 
ne(.essary' to maintain the ration. No question of export from Delhi ariseR. -

lJDOOBT OJ' MO'rOB ~ 

8&&. -Mr. Sa,,& .araJall SliIba: (a) Will the Honourable _the Comm81':l8 
-Member please state if there is ~  truth in the report which has been 
published .in papers that a large· number of motor cars are going to be importe4 
into this country in the near future? . -. 

(b) If the reply be in the affirmative, will the Honourable Member plusa 
inform the House the exact number of cars and the probable date. by which -

..thel' would reach the Indian Port? • < .. . ~ 

The BcmOar&ble atr •. ~  l[uque: This quest:on relates to the War 
Transport Department and "'ill be replied by my Honourable colleague th8' War 
Transport Member. 

TImoWINO A. W A. Y OF MILK BY MlLKKlIN IN BOMBA. Y 
MS. -Mr. Ji:.' A D~ D  A.yyIUl,U: Will the Honourable the 'Food 

Me..'llber please state: 
(a). if his attention has been drawn to the ·news that in Bombay l8.rge quan-

t t~ of milk was thrown on the ground round. n.bout the Secre1lo.riat Buildings; 
(b) ~ ~t steps, if. any, ~ proposed to be- taken for ~  mHk and 

regulatm« Ita supply 1D that CIty and elsewhere as n. necessary artlole of food; 
IIld 
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(c) whether ~ t have ~  a 'Scheme for ensuring proper 'availa- j 

bility of milk and augmenting its supply i,D cities and in rural areas as put 
of tIle .. Grow More Food" campaign? - ' 

The lloaoarable Sir oJ_. Prasad Srivutava: (8) ;Yes. . -, 
(b) Several measures have already been taken. Slaughter?I milch cattli' 

has betlll banned. 8ubsidy is given to ex.port dry cattle to breod:llg I1reas. Dry 
ca.ttle and dairy farms have been tlslablished. Export of milk outside--
Bombay City and suburbs is banned. -A scheme IS being prlWared to takt'. care 
of ~  ~  t~t  periods to .P1event slu';lghter by .the ~  Use 
of milk mice crearnlS banned. ~ 01 whole mdk or of tmued mIlk m. dry 
or ~  form or of erOHIlI or elii'd ill articles other than tell. eoffee, ourds, g1t8C 
and In:tter is banned for distril::ution at a public place- or for sale. Closur'):)f 
test.aurants and tea shops by 11 P.M. has been made compulscr'y to saV8 food 
including milk. D ~ t  of milk and milk products to more thau 49 persons 
at or in connection with Rny function has beElD prohibited. 

A schem,e prohihitiuJ{ the use of whole milk by hotels, restaurlmts and tea 
iOtops has been introduced, supplying to then. skimmed milk powder under per-' 
miLS, with a view to release whole fresh milk, for distribution among priority 
oonsumers . 

. A scheme £Or distribution of subsidised whole fresh milk to children and to 
'expectant dnd nursing mothers on t~  curds has 'been introduced. . 

Elsewhere alao many provinces and states have either adopted or propose 
'to :Idopt some or all of the I1bove me8'Sures and' including conservation of C&ttlc 
feeds, abolition of -octroi and other taxes on milk, and prohibftl'tln of the use 
of milk for ~ t  purposes. ' 

(c) The 'Government of India have appointed officers to assist the Provinces 
in initiating schemes of milk supply t.o towns. The CeJiltral Government have 
also. promised Prov:ncial Govenlm!lnts financial assisttmce for approved schemes. 

Meanwhile the following are sonie of the steps ta.ken. The slaughter of 
pregnant cows and cows in milk has been prohibited particularly all over India. 
The prices of cattle feeds IIIld concentrates have been controlled in certain Pro-
vitlces in order to make them available to the owners of milch, catt,le at reasonable 
rates. Financia.l assistance In the hrm of interest-free Joans has been given 
in one province to co-operative milk societies, and assistance in ~  forms has 
be!!ll given for the starting of dAiries e)£Iewhere. 

8f,.,.-Mee [CanceU8!i.] 
CLOTH SHORTAGE XN BIH.A.R 

860. -Mr. :&am Nar&1&11 Siqh: (a) Is the Honourable Memb:r ~ hdu.-
triei and Civil Supplies ~ that there is a great shortage of cloth in -the 
Province of ~  If so, what ,tep he has taken or proposes ~ take to 
meet the situation? 

(b) What is the ~ t  of cloth for Bihar? 
(0) Has the full quota of cloth in (b) been supplied till the end 'Of the 

:year 1944? If so, why is there the shor.ge referred to in (a) above, and, 
if ,not, why not? 

"!"he ~ Sir II., Aliaul Buque: (a)' It is true that there is a oonli-
de,rable shortage of cloth in Bihar. Bihar has been allotted a quota of 16 yards 
per heud and in the eight mqnths ending January 1945 Bihar has actually 
bf\eflsupplied at the rate of about 81 :yards per head. Attempts are now being 
made to muke up the backlog and ad It'hI' Illl0tmentR over lind above the 
quota. of some 5,000 bales have been given .Bince the Nf:j\v Year. Not all of) 
this, however, has yet been despatched owing to transport difficulties. 'rhis 
Ji,(')()(J buIes represent" slight,ly over a quarter of t ~ backlog. 

(b) The quota is 10 yards per head per :mnum or llpproximately 20,200 bales 
per month,-2,400, mostly handloom, from 19cal production and 17,800 from 
-outside the Provinoe. 

(0) Statistics are available from June 1944 only. During the seven mooths 
June/December 1944 B:hRr had 187 million ~  of 'cloth available for con· 
sumption against its requirements of 212 million yards for the same pel'ioci, 
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i:e., a shortage of about 12 per cent. ',fhis will be rtlduced to Ilnegligible quan-
tity by the ad hoc allotments mentioned in Clause (a) above and also by accele-
rated despatches from January 1945 onwards. . 

The shortage is "due, beyond the general causes making for shortage . all over 
the country Buch ;\s limited production and increased demand, to t~  
of internal distribution, smuggling over the land border and to extensive hoard-
ing by merchants .. Recent raids have revellJ.ed very considerable stocks in 
mofussil centres., ~  

. MUSLIM: TRA.INUS UNDER BEVIN TJU.INING SOHlDO 
al. -)laulvt Jluhammld Abdul Ihant: Will the Honourable the Labour-

Member please state: .. . . ' 
·(a) the total number of persona- sent abroad' for training as Techniciana 

'under Bevin. Training Scheme and the number of Muslim trainees; 
(b) the number of persons appointed 8S Assistant Labour Welfare ~ 

during 1944 and 19'45 together with their academic and technical qualifications, 
if any, and the ~  allowed to them; and 

(c) the nwnber of Assistant Labour 'Welfare Officers sanCtioned in· the 
current Budget and the number of such already appointed and the number -of 
Muslims 80 appointed? '. 

The JIoDourable ~  B. B. • .&mbedkar: (a) 713, of whom '186 were Muslim,,_ 
(b) 'lwo; one is an M.A., M.T.itt .• RpE'cialised in Industrhl ecOnomics ond. 

women labour in India on a pay of Rs. 450 P.M. and the other 8 -B.A., Bnr.-
at-Law on pay of Rs. 400' P.M. . . 

(c) Eight posts of Assiste.nt Lah?ur Welfare Officers were sanotioned h 
1942/4H, and the. snnct'on has been continued in -the current B ~t also. Of 
tbe eight Assistant Labour Welfare Officers two were Muslims .. ~ of th& 
two recently died. . . 

SBLBOTIONS FOR HIOJfD TRAINING ABROAD IN' AGBIOULTUB1I:, B7'C. 
,852. -)laulVl Jluhammad. Abdul'GhaD.i: Will the Secretary' for Education .. 

Health and Lands please state: 
. (a) the y.umber of persons to be sent abroad for higher training in A ~ 

culture ~  Animal Husbandry, Bnd Scientific Research; , 
(b) whether quotas of Muslims with requisite qualifications have been fixed .. 

if 80, to what extent? . . -
(0) the final date of selection of candidate!!; and 
Jd) the ~ date of sailings? . 
Mr. I. D. "l"yIoD: (a), (c) and (d). The' matter is under consideration. 
(b) ,Strict adherence to prescribed communal proportions cannot be guaran-

w.d in respect of ~  subject but every effort will' be made to ensure that an 
!!linority eommuni __ re adequately represented under the scheme BO' far a. 
tht" centrally sponsored student .. are concerned. The desirability of ensuring-
that the facilities now being offered are made available to members of minority 
communities has also been brought to the notice of all P",vincial Governmenttf. 

HVDABI MIsslO}Il' , 
851. *IIr. S&\y& .&I'&,&n. SIpha:. (a).Will tho Honourable the Commeme 

Memoer be pleased to state if there is any truth in the rumour about . the' 
Hydari Mission's work in England with reprd· t& the import of large number 
of Motor Cars fro'fn England? 

(b) Does the Honourable Member propose to inform the House as to \he 
8XJlct ~ of the-Hydari Mission? If not, why not? ' .. 

fte BODoarable Sir II. AIIzul,Jluque: (a) The Government of lndia hope 
to obtain a limited number of light British ('Ars for the use of eSll8ntial users 
~ t  during the current year and that the possibility 01 obtaining Bome 

more cars from the United. Kingdom or the U.S.A. in 1945 and 1946 is being 
uplored by the Hydari Mission..' , 

(b) I wou1d. refer the Honourahle MembElr t~ thE\ reply given on the 6th 
of March 1945 to Mr. Manu ~  Question No. 717. 

StTBSIDmS FOR PRoDUCTION OF Mn.x AND MILK PRODUCTS 
1M. -Mr. GovlD4 V. DeshmUh: Will .the Secretary for Education, Het1tb 

and Lands plea.se state: . 

• 



STANDtNG COMMITTEE Jo'OU INt·N. & BROAD. DIU'AR1'. 1195 
(8) what subsidy, .,if any, has been given to the "agriculturists and non-

agriculturists or dairies to increase production of milk and milk products in 
tJ}t! last twelve months; lind 

(b) if the subsidy "Was ·given then 1n what form and fiO- what provinces ·'and 
how much it was given? . 

Kr. J. D. '1'y8Ol1: (a) No such subsidies have been given by the ~ t A  
Government. . 

(b) Docs not urise. 
. • PARTS 011' INDIA EXPJDB.IBNCDl'G CLOTHSHOBTAGE 

8IS. *Kr. Bam .araye Smp: Will the Honourable Member .for Industries 
aDd Civil Supplies be pleatled to state the parts of India wh('re there is s short-: 
age of cloth? If so, what steps are being taken to improve the cloth t~t  
in. those parts? . 

The BOI1OU1'a.ble Sir •• AIiIul .IUlU': Nowhere in India does the supply 
of ok til ~ t  meet demand. Shortages u.re. worst in ·the areas most 
reftlote from'the great producing centres,. particularly in Eastern India. 

It is not possible to supply all the cloth which is required Beoause our' 
grower imports are no longer available and although production has 'been in-
croased· by some 1,300 million yards per annum the increase is required for 
J)(.fence needs and exports. ~  demand 1ms gone ~ very greatly ~ 
the increase in prices and the many military works have put more money into 
people's pockets. : . . . 

Production, however, as already stated, has been increased by 1,300 million 
yards -per annum ·through the efforts of the Industry itself, and through the 
o&!istan!'e which Government hall given in controlling the· prices and distribu-
tion of mill stores, dyes, chemicals, coal and machinery and assisting in their 
procurem3nt. In addition, recently Government has introduced a scheme to 
ensure that the cloth which is available shall be divided fa{rly between the 
difft'rE'nt areas of India. Quotas have been allotted for each Province on the 
basis of a'·certain yardage per head and all movement of cloth the whole way 
from the mill to tlie retailer will now take place under supervision of either 
the Textile Commissioner or the Provincial or State Government concerned ·so 
&8 to ensure that each area gets the quota intended for it. 'J'here is already, 
?eaBon to t ~  that. although . some of the remoter districts are still not geUiJIg 
th('ir fullsMre each major a.rea is now getting supplies according to its quota. 
The last case of It Province behind on quotn wall Bihar and efforts ore beillg 
made by special allotments to bring it up-to-date. ' , 

ELECTION OF' MEMBERS TO THE STANDING COMMI'M'EE FOn 
. INFORMATION, AND BROADCASTING DEPARTMENT 

The Honour&ble Sir Sultan Ahmed. (Member for Information and Broadcast-
l A N iilg): Sir, I move: , ~ OOK . 

"ThAt this Assembly do proceed to 'elect, in Buch manner as the Honourable the President 
,.a7 direct, five non-official members to 8et'Ve on the Standing Committee to advise on 

~~t  in the Department of Infonnation and BrolldGasting." . 
• ~  ~ t ~ Honourable ~ Abdur Rahim): Motion ~ : 

Th.at thiS Assembly d? proceed to elect, 111: such manner as the Honourable 1Jh1! President 
may direct, fivp non-offiClal members to serve on the Standing Committee to md\'isa on 
lubjects in the Department of Infonnation and Broadcasting." 

There is an amendment. . • 
Kr. ADa.qa _0baD Dam (Berms Valley cum Shillong.; Non.Muhammllilan): 

I do not move it.. . . f 

X&ulvt Muhammad Abdul Ghani (Tirhut Division. Muhammadan): Former-
ly the D~ t t used to publisb administrative reports from which we came 
to Jmo\\' something-' about t,be Department's working, . but now no such 
report ~ published. Now there is a Committee attached to that Depart. 
ment but no proceedings of that tt ~ .are ~  . I hope the HOllonr· 
able Member will see that· the proceedings of the Commit'tee and the adminis-
tratiOll. reportl of the Department are published aod copies are supplied te> 
members. _ 

• 
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'I'Ile Honourable Sir S1I1taa Ahmed: I should' be very pleased to furnish' the 

report to the House. . 
~  P ~t (The. Honourable Sir A.bdur lUi.him); The question is: . 

"Th!,t this ABSembly ~ proceed to elect, in luch maDDer as the BOnOurable the PresideD' 
lIIaJ: ~t  fiv& DOll-official .n.embers to serve on the Standing Committee to advise 011 
BubJecta In the Department of Information and Broa,lcasting." 

Th", motion was adopted, 

ELE()ll'ION OF MEMBERS TO THE STANDING COMMITTEE ON 
. ; EMIGRATION . 

. The Bonourablla Dr ••• B. Dare (Member for Commonwealth Relatioos):; 
SU', I move: 

, "That this Allllembly do proceed to elect, in Buch manner &8 the Honourable the Preside' 
may direct, eillht. nOD-official members to serve on the Standing Committee on EmigratiOD 
daring 1946·46.'" ' , 

JIr. Preaident (The H<?nourable Sir Abdur Rahim): Moti01l moved: 
"That. thi_ ABSembly do proceed to elect, in Bueh mannel" 11.8 the Honourable the Presiden' 

may direct, eight. non·ofBcial .member. to serve on the Stai14ing Committee on Enligrat.ioD 
dUI'ing 1945-46..., . ' 

lIIr. Abdul QatJlUD (North-West Frontier Province: General): I want 10· 
know fI:om the Honourable Member how many ~t  of this Committee 
~ held last year and whether any reports of the proceedings of those meet- ' 

iugs. were published, placed. in the liQrary or .on the table of this House or 
circulated to Members. 

Xl. ADaDp Kohan Dam (Sunna Valley cum Shillong: Non-Muhammadan): 
I bllve an ~ to move. Sir, I move: ' 

"That for the word 'eight' the word 't.welve' be subst.ituted." • 
Mr. PnalcleD.\ (The Honourable Sir Abdur Rahim): Amendment'moved: 
"That for tlae word 'eight' the word 't.welve' be luhltituted." 
-Mr. E. A. 8atbar E. JbIIk Salt (West Coast and Nilgiris: MuhammadaD):. 

With reference to this amendment I request the Government to see their way 
to accept it in view of the fact that the Emigration Department has extra 
work added 1o.its normal duties in connection with evacuees and that work-
is expanding and it is becoming. more and more ~ ~  are many' 

~ atlecting the evacuees wmch have to be represented to the Honourable 
Member and. it will be useful sinoe the Honourable Member is ~ agreeable 
10 have a separate committee for the Evacuees Department that he should 
agree to have the comm,ittee expanded so tbat this Assembly may be able to 
send those people who are interested in the evacuee .question to represent 
matters to the Honourable Member. Therefore I support this amendnient and 
request the· Government to accept it, -. 

Mr ••• ][. .TCIIbi (Nominated Non-Official): I do not like the practice of 
Honourable Members of the Government of. India moving motions for the 
appointment of a committee without any speeoh .. I would like these Membe ... 
to treat these occasions as occasioos for giving. an account of the stewardship 
of the Department to the Legislature. In any case, Sir, ..... . 

- Mr. Prl8l4en, (The Honourable Sir Abdur Rahim): That would not be in 
order. ' -

Mr. If. M. 10llh1: ..... if the Legislature appoints '0. committee I have 
no • doubt you would consider ~ to be in order if the Honourable Member 
f:t.ave an account to the Legislature 01 the work done by the Committee. Bit, 
r would like. . . 

JIr. Preai4ent (The Honourable Sir Abd11r Rahim): Are not these ·proceed. 
ings confidential? ' 

Mr .•• Jrl. 10lh1: When we, appoint s committee we do not appoint .it ~ 
t ~ condition tha.t the, proceedings are conn,dential. , -.., 

Kr, Preliden\ (The Honourable Sir Abdur' Rahim): But they ~  
Mr. 11. 111. JOSh!: It i!l nat said in the Resolution. , 
Y.z. Prelident (The HOIiourable Sir Abdur Rahim):' The· Honourable 

Member wiil find it in the Notifioation. . • . . 
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.'1Ir. ]!f. ·X. Joehi: ~ t on this oceQsion 1 would like to ask t ~ Honoura.ble 
~~  ope or two questions before I agree to the t ~ of a ~~ 
IrJittet:. 1. waut to know from the Honourable Member what he has ,done ub..<>ul 
gi'ting effect to the desires of this Legislature for ~ ~  B ~t  
on South Africa. If, Sir, the Honourable ~  is not glVlng out anytJ;ring ..• 

JIl'. Preaklent (The Honourable Sir Abdur Rahim): That does not.lmse . 
. Kl'. :N ••• ~ : 'fhere is another question. Verl recently. thiS House 

npressed itself against sending a High Commissioner to South Africa. I wan. 
to know, Sir; what steps the Honourable ,Member has taken. 
. Kr. President (The Honourable Sir Abdur Uahim): 'The Honourable 
Member can enquire about that,on another occasion. That does not arise OOW'. 

lIlr ••.•• Joshl: My P9int is this, Sir. If I have to agree to the aPI'?int-
roent of·8. Committee, 1 must· know tha'\ the Department !lnd the CommIttee 
are dointy any useful work. If the Honourable Member concerned does not; 

f") • • '. ' . satiFJy me I am t t ~  to vote· against thiS motion . 
• r. T. S. AvlDashUiDgam Ohettlar (Salem and Coimhatore cum north Arcot: 

NOll-Muhammadun Rural): As far 8S I miderstand the .proceedings of these 
Standing Committees may he confidential but their decisions are not confiden-
tial. They are printed and circulated. What many of us want are, th'e deci-
-siolH! of the Committee. In the csse of the StUnding Finance Committee for 

. RailwaYII the proceedings are circulated. The Standing Finance Committee 
proceedings are also circula ted. The Public Accounts Committee is a statu-
tory' committee anil its proceedings are also· ~ t  But ·as far as the 
<:>ther committeef; are coneerned, I do not think we have received any reports 
lInd as fat: a's the- Emigration Committee is concerned. . . . . ' 

.JIr. PresldeDlt (The Honourable Sir Abdur Rahim): I believe under the nellV 
arr,mgement they will be circulated to a11 the Members. -

ill. T .. S. A ~  Ohetttar: Till now nothing has been done. What 
we want IS that lust as the Honourable Member for Information and Broad.-
c.'lsting has promised, the proceedings of these committees must be circulated. 

Point No. 2 is the name of the Committee, Am I to understand from tlte 
"Word ., Emigration" that the purview of the Committee will be circumscribed 
to what js ~ by the word? ~ will it apply to all matters pertaining t() 
tht' Department of Commonwealth Relations. I· hope this· word is aD old 
WC!l.."<1 that is still used and that it really means that the Committee will consider 
0.11 the matters which t ~ to the Department, such as Indians. overseas, 
e-vaclIees and other matters, I hope my Honourable friend will put all these" 
matters pertaining to his Department before. this Committee and· will have a 
report of the committee circulated to the Members of this House .. 

Slr ..... Jam .. (Madras: European): Sir, there are two poiilts that have 
teen rr ieed, which .are of S9me importance. The first is the title arid funotions 

.of this Committee: They were ~ by a resolution of the Government 
of J.ndia 0. good many years ago and I did recently prepare a memorandum 
for the Ronout-able Member's predecessor suggesting that the time had come 
for a revision o.f the title and functions of this Committee, because it considp.rs 
8 tal'ge number of problems tha£ are not strictly rel8.ted to emigration. As 
a matter- of fact during the eVR0uation of Burma the Committee held several 
meetings to discuss the question. _ of the evacuation. Therefore the tltle ol 
the Committee is at present rather R misnomer. That is· the first .point,Rnd 
I shall'be very glad if ~  Honourable Member in ·charge of the Department 
would consider that suggestion. _ 

The second point is whether. the proceedings of the Committee should be, 
ccnfidstial or not. On more thalt one occasion in thepasii two or three years 
members of the-' tt~  have been placed in a rather· difficult position 
because of the fact that the proceedings of the meetings have been held to be 
confidential. Therefore we had not been able to share those prt?ceedin:gs. with 
HonljUrable Members in the House, who have elected UE! to thIS tt ~ 
It iF. true that the Committee has to consider a ~  of confillential docu-
ments, Bnd it is also true that much of the infOl'II)atlon ~  before. the 
committee, particularly just now, is bound to be of a confidentl!!-l t ~  A. 
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the same time, I think it is due to the House tbbt some ~  of the" pro· 
Q8tSdings of the Committee, such reeol'd as could be made available to t,he 
Members of the House. should ·be ninde availal7le, because there is no subject 
upon which i\Iemhers of t.htf Honse feel more deeply than. our relations with 
the other members and units of the Commonwealth, and it is that problem 

~ this Committee is dealing ",;th from time t{) time. I therefore would 
BUJgest to the Honourable Member that he should look into this matter also. 
I IJersonaUy feel r'!.ther strongly that there ought. to be some record. of our 
proceedings from time to time, which can be made available to our colleagu8s 
in the House. 

fte aDnourab1e Dr. If. B. Khan: &1r, I ulysel£ ~  that our attitude with 
regard to this Committee should be revised. So fRl' AS I am aware the Com· 
mittee's function is rnther advisory and the proceedingR are confidential. But 
I assure the House that I would drculate to Honourable . Members a short 
account, barring confidential matters, of what has' transpired,. in tne meetings 
of the Committee ahd the conclusions arrived at.' . -
. I have been asked also as to how m!\ny meetings of this Comm.ittee were-
held in tbe previous year. Subject to correction, I think at least about threll 

. cr four meetings were held and the meeting on Burma was a very long drawn. 
out meeting, whicJ:l was held both Qt Simla os well os in Delhi spread over a 
period of about ten days, I meon ~ tt  days. They have considered the ~  
matter about Burma and given lJR' valuable guidance .. Of course the members· 
of the Committee know' full well what the proceedings of the Committee wete, 
though the House does not. So far we hsve not supplied to the Members of 
the HOllF;e but I propose to supply hereafter such information as we can, bRrring, 
of ~  conficTential informatfonRfld also the conclusions Qrri"ed at: 

T have alSo been pressed 'for increasing the number which the Assembly 
should elect for the Standing Emigration Committee. A ~  the return, 
of cur Congress friends to the Assembly the elected part of the .House has-
'been augmented in effect, I still think that this Committee should consist 
(Jf,J2 members. eight from this House and fpur from the oth6J', and that should 
~ ~ t  enough, to consider the questions placed before it. I think thafl 

t ~ committees should not be mnde too unwieldv Rnd if the members or6 in. 
e.reased, I do Dot think it is likely to add to the value of the Committee." Yet, 
as this question of emigration iii' going to assume more and more importance, 
I would agree to the number to be elected b'y this House being ten instead ot 
twelve and I hope the Mover of the .amendment wou!d be agreeable to this 
t'OJLproroise. ~ 

JIr. ADaDp-Jlohan ,.D8m:Sir, I agree. 
JIr. PreItileat (The'Honourable Sir Abdur Rahim): The Question is·: 
"That'for the word 'eight' the word 'ten' be 8ubstituted." 

. The motion wos adopted,. # ' 

JIr. Presldent (The ~ Sir Abdur Rahim): The Question is: 
"That this Aaeembly do proceed "to plect. in such manner all th\l Hononrahle the P ~ 

may dlrl'ct. ten non-official members to serve on the Standing Committpe -on EmiJ.:\·at.ion 
during 1945-46." . 

The motion was adopted. 

ELECTION OF MEMBERS. TO THE STANDING COMMITTEE FOR 
CIVIL DEFENCE BRANCH OF DEFENCE DEPARTMENT. - ~  

][r. o. K. Trivedi (Secretary" War Department): Sir, I move: . 
"That this Assembly do proceed to elect, in Rueh manner as the Honourable the President 

ms,y direct five non·oftieial members to serv:e on . the Standing Committl'e 'to advise on subjects 
with which the Civil ~  Branch of the ;oefenc\I DepartJllant, is .concerned; during Jh6 
financial year 1945-46.'" . . '.. . . . " . ...• 

AR the House i!; aware, this Comlmttee com!lsts of 8 ~  5 from thlR. 
HOl1se.tRnd· 3 frOm the othel" House. During the last, year it .tnet twice,. once 
in O"iober 1944, and for the second time in February 1945.· On the first oceR·· 
sion four members attended the meeting .. The second meeting was graced. by . . -
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the presence .of 2 out of 8 members, but none .the .1es8 I find that the Com-
mittee has done quite a lot of work during ~  two meetings. Here I have 
go.t a brief account of what the Committee has .lone. I understand that the 
members· of the €ommittee' were ,supplied with comprehensive notes cQVering 
all aspects· of Civil Defence including Civil ·Defence Policy, Air Raid Protec-
ition, etc. They also considered in the light of Civil Defence' policy the ques-
iit'lU of reduction of. Civil Defence Traini.ng Colleges and Schools, Store Depots, 
Medicaf Stores, reduction of expenditure on Civil Defence at the Centre and 
in the Provinces. I further understand that indivIdual members of the Committee 
I'nised certain questions in regard to their own provinces. These questions 'have 
been taken up with the ProVincial Governments concerned, and suitable 
action has been taken. Fortuna.tely the threa.t of a.ir ~  receding, and I· 
)Jope that civil ~ may no longer be necessary. Personally I express 
the. hope that this may be the last time on which. I shall bring forward a 
motion like this. I 

lIr. Pre8l.dent (The' ~ Sir Abdur Uahim): Motion moved: 
·"That. this Asselt.bly do 'prooeed to elect, in Buch manner all the Honourable the PI'eliden' .. 

may direct, fivl' non-oflicial ~  .. toO sen:e on the Standing Committee to advise on subjecta· 
with whicH the Civil Defence Branch of the D ~  Department is conecrned, dUI'!ng the 
finaDcial yea-r 1946..46.... , 

JIr. O. P. LaWlOll tBengal: European): Sir, from the account that we 
have heard from. the Honourable War Secretary, 1 am in some doubt as to 
whether there is any ~  in forming this 8tnnding .Committee at all. The 
Department is clearly n. contri!.cting Department rather than nn' expanding one, 
and I· do not know what advict:l the DelJlll'tment really requires regarding' its 
contraction. Surely it should be a fairly simple matter to close dpwn a 
Department which is really not necessnl'Y 110W except in a limited sense in 
:oue or two provinces. Amongst the various subjects which come under the 
cousiderutioll of the Udt!lH'e l>epurtmellt, I enn, UI fact, think of nOlle whieh is 
really of less importance  to us than Civil Defence at the moment. There ara 
matters of demobiijse.tion, requisitioning, claims, and 80 on, . which come under 
thd-Defence Department, -but which receive no uttention at all in the matter CJf 
Standing Committees, whereas. "'e are ~  to, appoint a Standing Committfle 
for a Deportment which we hope will short.ly become obsolete. Sir, I would 
like the HonournbleMember to tell us just what. useful purpose he expects 
this Standing Committee to serve, If by any chance 'he has it in his mind,. to. 
enlarge the scope of this committee at a later date in order to embrace some 
subjects which nre 1'lOt Rtrictly Civil Defence, that is another matter, and VIe 
Dlight ccnr:.:der it, but I think Sir, .we' must know about this before W3 em 
yoiR. regarding the appointment of this Standing Committee. ' 
1Ir. &ami Vencatacbelam Ohetty (Madras: .Indian Commerce): Mr, Prasi-

dent, I beg to dissent from the "iews expressed by my Honourahle friend,. 
Mr. LaWp.oll, His ·speech seems to me to be a. cariOtfS device of ~ Gov-
ernment in order to support it. We have' heen, for the last year and more,' 
aaking for a grenter scrutiny and examination of the activities of this Depart-
ment iIi' respeet of eve1'Y detail. In fact. last Session 11 largc part of the budget 

~  cent,red rOllllel how tbe Defenre Depnrtment,. iF;' spendin.g it" monies und 
how itR policies are being regulated, All sorts of agreements are being entered 
• into in the United Kingdom in regard to war time expenditure, a.nd there are 
oliher questions I. Bnd it therefore strikes me as ~ rother very clever move of 
Mr, Lawson, 1 would rather go to the length of asking ,the Honourable 
Member who made the motion, if he would assure this House that there will 
be more frequent meetings of this Committee than of others, that ?e will e?-Ilble 
the CC'JnlT11ittee to meet exery ~  to act not onl,y as a. Pre-audIt CommIttee, 
but also as a concurring Committee as regatds the mallner in which large suma 
of money are being ~  .. Sir, it _ is It -very optimistic. hope that· thi' 
Department is going to be bquIdated or even ~t t  ~  regard, to £m, 
fact that operBtions ·against Japan are . perhaps Just startmg. Not only t~ t  
b1)t even with regard ro the normal defence of the country we have. certamly 
got·-tofonow qulte Adiftereni; policy from what 'we have been followmg bef0r8 
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the war. Our, defencea ~ got to . be strengthened as if it were an' inde-
peudenft country_ although, British Government will not yet -give independence 
to us., -and it will be ~  to make the country 8S self-sufficient as' possibl.e. 
&0 far as defence is concerned iu the years to come. _Having regard to, an 
these things, I 'consider that this Committee is more important than many 
otbeJ' Conlmittees with which we are now ooncerned. I would, therefore,' 
J'8quest the ~ Member who made this motion to assure this Hou!le' 
th8t this will not ,be a formal, conventional Committee, and that he will take 
this Committee into confidence with regard to every detail that is being looked. 
into by .the D ~ t t itself, We may assure on our side fullest co-operation 
110 far as the legitimate prosecution of the war is concerned, provided it is J.lc:.lj 
at the expense of the Indian agriculturist or Indian ·econom,y. 

Sir. P ••. lames (Madras: European): I think there is somemisunderstllllll-
ing on the part of my friend, Mr .. Sami Venkatachelam 'Chetty, AS to the point 
of ~ ad.anced by Mr. Lawson. As to the policy of the Defence Depart-
ment, we are at some disadvantage in this House ~  that Depart-
ment as slich does not consider it worth while to be represented in the ~  
I SYU,illfit.hige with my Honourable friend, Mr. Trivedi. who really ~ t  
tl-e otiensi"e spirit of the Government of India, and not its defensive spirit, 
88 it must be very difficult at one and the same time to be both offensive and 
defensive. My Honom-able friend, Mr .. Lawson, said t ~  there should he a 
Committee of the House to advise t ~ Defence Department ~  We. a1'O 
now :1.sked to agree to the appointment of a' Committee to advise this Depar\-
~ t i.n n limited ~  11 very limited and diminishing A.ense, .namely, Civil 
Defence. There are other matters dealt with by the Defence Department whi(!h 
are of p,rofound importance. and in which this House P10perly ta.kes pnrticular _ 
interest--Mr.Lnwson mentioned the question of demobilisation: t.hat is' olle 
mutter on which the Defence Department should welcome the advice of the 

• representati.es of this House. I hope my Honourable friend. the representa·-
tiVE: of the War Department, . spenkingfor the D ~ Department,· will. 
withdraw ,thij; motion, and agree to Rubstitute f01' it at a later dRte a mot.ion 
asking this House to, elect a Committ.ee to adviRe the Defence Department as 
a whole. .' , 

Dr. P •• " B&nerjea (Calcutta Subnrbs: Non-Muhammadan 'Urbl1n): Sir. I 
J'l'ia!l inlonn thi.s House that a Select Committee was appointen' some time 
ago to go into the question of the departmental committees, and in t.his Spler.1i 
Committee it has been decided that there would be a committ·ee for the 
department of Defence, apart from the ~  Council nnd the Defe!lce ... 
CODsuliRtive Qolhmfttee. " -

'Mr. Presl4ent (The Honourable Sir Abdur Rahim): HaSllot the report of 
the. Select Committee been circulated? 

Slr George Spence (Secretary, Legislative Department): It has. 
:Dr. P ••. Banerjea::The:report was presented to the House but I mn afrltid 

'it has not ~ t been circulated; if .the report had been circulated. this mis-
understanding would not llOve unsen.I hope the Honournble the Sec·rftnry to 

. thi, department will make this point perfectly clear. 
Sir George Speace: May I exploin wbat the position ii!, bec8'Use it so 

happens that I am better acquainted with the particular poin. raised by Mt'. 
Lawson than my Honourable friend Mr. Trivedi. The position is that eerta.ia 
roles are to be i88ued in pursuance of the recent report of the Select Com-
inittee on Mr. Essak Sait's proposed standing order; the report of the Select 
Committee had annexed to it a draft of the rules to be issued to give effect 
to the ,recommendations of the Select Committee. ~  rules will actuo;Uy 
be published in next Saturday'S Gazette, Under tliese rules it is ohligato1"y 
on . the,. Defence Department to constitute, at their option, ,either a stauding 

~t  to advise on activities of ·the Defence-Department BS a whole, or 
two' comtpittees to cover between them all the" Rubjectshandled by the, DeR-art-
ment. I made it my business 'to point· this out to the Defence Department 

.. 
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and ascertain what their intentions were. Their illtentions are to supplement 
this comtnittee with another committee to advise" on subjepts handled in the 
Defooce Department other than civil defence, and for t ~ information of" the 
Honourable Mr. Lawson, I Ulay say that the Honourable Member in the 

~ Defence Department took the view that though the activities in the civil defimce 
sphere were, as Mr. Lawson said, diminishing, there was none" 'he less enough 
left to justify a ~ committee for one more year, after which the omnibus 
defAnce department committee will mop up the whole thing. -

IIr. H. A. Satb&r H. BII8&k Salt (West Coast :and Nilgiris: Muhammadan): 
I just want to make it clear to this Honourable House that' in conformity 
with our policy with regard to all war departments not to ~  any 
responsibility until we have complete control, our Party, the Muslim League 
Party, Will not participate in the ~t  or put up candidates. 

Mr._ Preatdent (The Honourable Sir Abdur Rahim): ~  question is: 
"That'this ~  do ~  to elect, in'such manner'a8 the Honourablo the President 

may direct. five non-official members to serve on the Standing Committee to advise on lubjecla 
with which the- Oivil Defence Branch of the Defence Department i8concerned, during ,the 
financial year 1945-46." 

The motion was adopted. 

ELECTION OF MEMBERS TO THE STANDING FINANOE COMMITTEE 
, FOR RAILWAYS ," " 

The Honourable Sir Edward Benthall (Member for Railways and War 
Trnnsport): Sir, I move: . 

~ this A ~  do proceed to elect, in such manner as. may. be approved hy the 
Honouraole tHe ~ t  eleven members to serve on the Standmg FInance -Committee for 
Railways for the year commencing let April, 1945." 

Mr. President (The'Honourable Sir Abdur Rahim):, The question is: 
"That this Assembly do proceed to elect, ,in such' ~ : as may be approved by the 

Honourable thE' President, eleven members to serVe on the Standing Finanoe Committee for 
RAilways for .the year commencing 1st April, 1945." . 

The mot.ion waR a'dopJed. 

ELECTION OF MEMBERS TO THE CENTRAL ApVISORY COUNCIL 
FOR RAILWAYS 

The Honourable Sir EdWard Benthall (Member for Railways and War 
Transport): Sir, I move: 

'''fIHit this Assembly do proceed to elect, in 'such manner as maybe approved, by ,the 
Honourable th6 ~ t  six non·official members to serve on the Ccntra.l A ~  Council 
for ~  for the year commencing lst A'Pril, 1945." . • 

Mr. P ~ t (The Honourable Sir ,A.bdur Rahim): Moilion moved: 
"That this Assembly do proceetL to elect, in such manner as may lie approved by toe 

Honourable the President, six non·official membe\'s to serve 011 the Central Adviaol'Y Council 
for Railways for the year commencing bt April, 1945." 

Kr. N. K. JOShi (Nominated Non-Official): Sir, I ~ t to make one or two 
remarks t~  proceedings of the meetings of the Central-Advisory Council for 
R&ilwayr-!. I feel that this Counoil is not utilised by the Government of India 
88 much us they ought to. The Indian tailways are a . very big publio concern. 
It illV'o1 veil expenditure o( very large amounts of money-llUudTeds of crores; 
aud it also involves the convenience of large numbers of people in this country 
rega.rding their travelling; and I find that this tt ~ has met during the 
year only twice. Considering the ·importance and the number of problems 

'which the Indian. railways-have to deal with, Ileel that this committee is not 
properly and sufficiently' t ~ by the ~ t of India. From. the 
reports I find that in every meetmg they ~  only ~ or two questions, 
and in the whole of the year only five or SIX questlonlt are discussed • and 1 am 
not satisfied that the committee is doing enough wC?rk. I also feel that the 
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members of this committee should insist that more meetings of the "COmmittee 
should be held by the Honourable Member and also they should suggest queBtioba 
for discussion,· because dunng the discussion of the Railway Budget we find that 
we have hundreds of cut motiohS to be discussed': unfortunately they are not dis-
cussed. If they could not be discussed in the Legislative Assembly they could btl 
discussed in1!be Central Advisory Council. If the Honourable Member does not. 
know " .. hat agenda to place before the Central Advisory COUllcil, I shall suggest to 
him to go over our cut motions and pick out at least a good J,llany of them and-
discuss those. subjects in this Council. Let me tell you this: when the. ques-
tion of the separation of the railway finance from the general fitiance was discuss-
ed many many· years ago, one of the reasons why I myself got reconciled· ·to 
the separation W86, in the first place, the Legislature would get six days for 
the discus!;ion of the Railway Budget. Unfortunatelv there too the Govern-
~ t is not treating the ~t  ~  Instead 01 gi,:ing six days, n:8 WB'l 

recommended bv the COlmmtte>e which sat to conSider· the quest·.on of 
separation, the O'overnment have begun to ~ us a smaller number Of dayR ... 

Dr. P. If. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): This. 
year they ga.ve us six days. ' 

JIr, :N •• , .Joalli: Six days including the presentation of the B ~  In 
any case if the .House is satisfied, I have no objection. Personally I am not 
satisfied. I maintain my right to diffel' from the legialature itself. .. 

My second point is this: the second reason why I got ~  to t ~ faot. 
of separation of railway finance from general finance was that at that time the 
Government of India ~  to the establishment of this Central Advisory 
Council. 1 am H believer in the .State management of industrv; but ut the 
game time I would like that when t.he State manages un industr:,'. the State· 
should manage it in" consultation with the representatives of the people and I 
felt that if a· properly constituted Central Advisory Council was established for 
Railways, that A ~ Council will be a. committee of this Legislat.ure.· 
sitting for Q number of days, examining the hundreds of problems which are 
involved in the management of the Indian Railways and they will place their 
report before' the Legislature. There is no doubt that a. small report has ~ 
published, although it has not heen placed before the Legislature but I am not 
satisfied with it. I do not feel, that the people of this country as represented 
in this ~ t  can maintain sufficient control over the Railways if only two 
meetings are held in a year. I say that the number of meetings should be 
larger. I also feel that the number of subjects to be discussed in .the Central 
Advisory Council should also be larger. The Honourable Member himself 
should do it, if he feels his responsibility to the people of this ~t  and if· 
he does not do it,· I would like the Members of the Legislature who 
are members of tnis Committee to insist upon a larger number of meetings 
being held and to insist upon all the subjects in which they are interested as 
representatives of the people being discussed in the Advisory Coqncil Rnd if 1 
find that the members of t.his Committee also do not insist upon having It 
larger number of ~  and more subjectsdiscuBsed, then I would like this 

. Legislature to .give ~ t  to its representatives to insist upon a larger 
number of meetings being held and also insist upon important questions regard-
ing railway administration. being discussed in this Central Advisory Council. 
Then only thOse of us who believe in the State mana$ement of induBtrielJ .will 
he satisfied an"d their purpose will be served. OtherWIse State m!!Jlagement of 
industl} ~  be' a curse instead of a blessing. . 

~ K. 0, Neogy (Dacca Division: Non-Muhammadan Rural): While I 
generally Rupport the demand made by my Honourable friend Mr. Joshi that 
the Central Advisory Council should be consulted. in a larger number of issuet\ 
than· at present, I desire to remind the Honourable Member in charge :that the 
very idea of the Central Advisory Council W88 mooted first of arr-in the Acworth 
Committee's report. The constitution of the committee as envisaged in the 

/ 
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Acworth Committee "was fundamentally 'different -from the constitution which 
haa been given to it. As a matter of fact, t~  Advisory Council was not ex-
pected to be a committee of the Legislature at all undlllr the Acwor_th Com-
mittee's recommendations, but the Government had certainly their own reasons 
for departing from the recommendations of t ~t Committee in this lll&tter. 
Apart from that, I should like my Honourable friend to look up the recom-
mendations of the Acworth Committee report in regard to the functions which 
they contemplated to be discharged by this comlnittee; and if he goes through, 
"that part of the recommendations of the Acworth Committee he will find that 
the committee's functions as they are now being discharged a,re not at. all 
comparable to the functions that were contemplated by the Acworth Comnuttee. 
Apart from the composition, the type of work which the Committee was -ex-
pected to do was very much different from the type of work _ that is bei!l( ~  
,befare 'the oommittee; and I would earnestly rMuest my Honourable mend ~ 

91'econsider the position and try to utilise this cClmmittee more often and m 
-regard to a la.r:ger variety of matters of pub-Iic interest than has hitherto been 
done.: - ~ . - , , 

Br. Sir Zia Ud41n Abmad (United Porvinces Southern Divisions : Muham-
~ Rural): I.·associate myself with the. two speakers about the object and 

('onstitution of the advisory committee. '1 would draw the attention of the-
Honourable Member not only to the report ~ the Acworth Committee but alBO 
to the discussions in the committee that was appointed to consider the Con-
vention of 1924. The constitution is entiJ;ely difierent from what we COD-
templated and also the object is different. The discussions have now degener;'t-
E'd into discussions of contract·s of food, whether they should be given to one 

. contractor for the' whole line or there should be one contractor for' a group of rail-
ways. It ,is only trivial things like this whieh are discussed t ~ I thought 
that the Advisory· Committee ought to be consulted primarily about funda-
mental issues such 8S the condition of lines, t t~ t of-lines and so 
'On. I thought that such important questions should come before this committee. 
Now, take. the Hail-Road competition. I thought that the Advisory COlDmittee-
was the Proper body to go into a question like this, for instance, rail-road co-
ordination. They go to the Finance Committee directly and ignore altogether 
the Advisory ComIl!ittee on this fundamental issue. 'rhere is the important. 
question of rates and fares. All these important questions of policy should. be· 
laid before the advisory committee in the first. instance and then they should go 
to the ~  Connnittee for ~  tl1e financial side. I think the con-
stitution and the objectil of the Advisory Committee should be changed and they 
should be brought into ~  with the idea with which this committee was 
.originally initiated. 

Ill. Lalchand lfavalral (Sind: Non-Muhammadan Rural)': I worked OD 
tl1is Advisory Committee and I would not therefore agree that important ques-
tions are not brought before this Committee t~  I wish that many more 
impqrtant questions ,,"ould come up. For iristance, when there are any 
stations tq be closed, that question comes up. These questions do arise in the 
advisory committees of the provinces but they, are not taken so much notice of 
ay iJi the CElntraI Advisory Connnittee. Alsl? the scrapping of some lines, the uss 
of the ~  elsewhere, the \1se of the wagons elsewhere on I1c.count of ~  war and 
stmiIar questions should also be brought. before the advisory committee. Some-
times t.h·.v do come up but BuffiCliAnt time is not available for discussion, 
because these committees are called I1t the close of the Assemblv when every-

, . body is in a. hurry to go to his home. I must say that this Coclmittee is very 
much att('nded when' there is illl eJection of members to the advisory com-
mitteeI:'. 'We see all the members cpming up at that time and take great. 
interest;- I say that more 'ineeting\ should be called and more time should be 
. given for discussion. I would even go so far as to say that I ha.ve always 
-rem&ined on the Provincial Advisory Committee and I Bay that many 'questionr 

t ~  These· questions do not come up before the Central Advisory 
Councll because they only tell Us that, this is the policy, but that policy' 
whether it should be changed or not, or :whether that policy is a good one or Dot.' 
such questions do not come up before the Central Advisory 9ouncil. 
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~ t I mean to say is this, if any such questions arise -there, the Railway, 
D~ t t  t ~ agenda for the ~t  A,dvisory Council do not. 
brmg those -questions' that have been debated there over ~  ~  is conta_. 

, :Such questious, ordinarily in other Committees, are sent by way of prepositions 
or resolutions. 1 myself sometimes sent some resolutTons, but ~  have not; 
dOme up before the Central A.dvisory Council. They are perhaps disposed of in 
the. office or ~ 'there was not time enough to bring them UP. heloN the 
Council. Therefore, I ~  requeli\t the Honourable Meinbers to send in their 
resolutions beforehand and then there will be time enough for calUng this 
Council anc:l there will- be enough material to call this Council oftener to con-
sider more questions. I would make another suggestion and It is this. . Since 
questions relating to all railwaya are considered Bdld advice given by thi& 

. Central Ad1lisory Council, I suggest tbat .thil;' Council should, be a moving one 
and it _should hold its sittings at various places' . --. . . - " 

Sir •••. Jam .. (Madras-European): Have special trains. 
111'. Lalch&1ld lIavaJral: The Standing Finance Committee for. Railways. 

do go about from place to plaae and cousider mattePa on the spot in consulta-
tion with the different railways concerned: Here, onlyiome officers of t ~ 
Riillway Board attend· the meetings of.-the Central Advisory Council, because i' 
is a stationary body meeting only in Delhi at the -fag end of the Assembly 
Session.' I suggest it should go about in the Provinces where there are ditlerenfi 

. eystems of l:ailways oud decide questious after consulting the railways 
concerned. -

In conclusion, I would once more urge that more attentiOJl i$ really' required 
to Qe paid ovar matters-to be brought up there. It only one or two matters B1'e. 
brought up there and they .are ~  then the members of the Central. 
Advisory .. Council go home happy in the thought that they have done something 
Uileful. But I' suggest there should be more sit.tings,and also more impoJ'tanfi 
work ana greater volume of work transacted there. . 

Mr. Booseinbhoy A. LallJee (Bombay Central Division : Muhammadan 
Rural): Sit·, I hO\'e only to say a ·feu-words. The House is aware that the 

_ eutire : ~  system in Indin now belongs to the State and 8S such' the present. 
position is quite different. MaRY a time we have been told that the rnilways 
are to he. b-eltted as commercial ~  My Honourable friend the MePlber 
for War Transport will Ilgree that if railways are to be treated as commercia.l 

_ concern und to be worked on commercial 'lines, then Ve should have a BOOM of 
Direcrors)lolding meetings one'e a t · ~ ,to the needs of the' situp.tior. 
~ the whole adminiRtration is to be put· in their charge. If this Central 

Advisorv Council and other Committees are to be treated like that, because the 
whole ~  are- nowcpublic funds, then Le should change .the whole policy 

• that has been pUl'Imed for so many years. 
B ~  Sir Edward Benthall: Sir, I do not think I neal deal witb 

Mr .• Toshi's point about the nwnber of d,ays which were given for debate. I 
think the Home iR now getting 8S many da.ys for the general debate and for 
cQt mbti,?ns as ever before in spite of the fact that We are in the midsi of W8P 
Bud that there is very grent pressure upon Govemment in the transportation' 
sphere. _ 

, . ' 

. . As res-ards the_ qilestion of the work. of this Central Advisery Council, .. I 
: ~  to recall my Honourable friend, Sir Frederick James, commenting two 

years ago that the Committee took little interest, as my Honourable friend Mr. 
l .. alchand l\avalrai ssys,in anythiflg but elections to Local Advisory Committee& 
that they took little interest_ in t ~  t ~ 8'Ild that he therefore recommended 

.. that the CommiUee sbould be abolished. Well, Sir, opinions seem to have swung 
round a hit and it is suggested that we should transact more work ill the Com-
mittee.. When' that suggestion was made, I went into the t ~  and we have 
tried since thnt date to put 'more work before the Committee. I have discussed 

_8 number of subjects. such as passenger congestion' and t ~  to be ~  
to deal with it-that has been discussed "on two or three ~ t D · . . 
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tho number of classes which should be made available in the post-war period and 
&0 on. I donpt remember that we have discussed catering contractors lately, but 
that was a subject of frequent discussion in the past. My Honolirable friend;: 
suggested that more financia-l mat.tws should be' placed before the Oommittee, 
but I would point ,?ut that we have the Standing Finance Committee for Rail-
waYIl which covers finance .' .. '.- . 

.,. X. K. 10lh1: I did not say more financial matters. ' '. 
The Bonoah.ble Sir :ldw:ard Benthall: My ~  friend said' thas" 

there was greJtt· expenditure of money which this Committee ought t t ~ 
gate which 1 took to mean the. same thing. Now; it is suggested tpat this.·· 
Committee should have more frequent meetings.· Well, Sir, one of the ~ 
which we have been discussing is the prevention of congestion of passenger 
traffic. If we are to meet as my HonourabJe fnend suggests at more frequen,t 

t~  it would simply add to the congestion of travel to ~  from Delhi. 
~ ~  ,Sir, my ~  friends Mr. Neogy and Dr. sii- Zia Uddm. Ahmad.. 
~ t·  that 1 should look up the originul Acworth Report and see what is 

recommended there:. -I will do so, although I think the decision to set up this .. 
Central Advisory Council was made after fu!! coIisideration of that report. 
Nevertheless, I will look into that o.gain. My Honourable friend Mr. Lalchand 

-Navalrai suggested that the Central Advisory Council should deal with a.ll sorta . 
of questions, such as, _closing of a station, removal of, I understood, lights-I' 
do not know what lights he referred to-anyway· these are eminently things. .. 
\vhich shotlld be and must be dealt with on the Loca.l Aslvi80ry Committees. 
We, in the Centre, are not in a position to lHlow what the effect of the abolition 
of a station wQuld be and that is why the Local Advisory Committees have been,. 
established. The cOl'oUary to what he stiggestathat this Committee should sit 
more 01' less pernument!y ,-I understand he also wantS'thi!! Committee to t~ B  
1\.11 u,'cr ll!(lin prcf;umnbl:v ill saloo1!s with rest.uurunt cnrs llt.tached,-tbe general 
corollary of that is obviously the abolition of the Local' Advisory Committees, 
but I 11m not sure however that is entirely what he wishes for. My Honoura.ble 
friend Mr. Joshi suggested that he was in favour of State management. Then 
he went on to !Oay that he thought that the whole of the cut motions Which 
were put down on the order paper ~  the HOU!:le, should bd discussed by this 
Committee. Well, Sir, if that is to be done, .then this Committee would be, 
sitting throughout the year and the' Railway Department woulq not be able to. 
do its work. I suggest that if you liave State management, you must aUo'" a 
little t,ime for the ~t t  to,get on with the management. . ' 

Now, Sir, huving dealt with tl;e various points raised by t;ny Honourable-. 
frIends, I should like to say in conclusion thlIt it is Jhe poli_cy, as has beeu:,·, 
demonstrated by action in the last year or two, to put more subjects down on-
the agenda for the Central Advi!lory Council and to make it n; more useful body-,· in -the advisory sphere. I will attempt to intensify that policy. 

Kr.·Latchand Xavalrai: May I know if Members will be allowed to send in 
their own resolutions for discussion? ' 

The Honourable Sir Edward Benth&ll: I think on one ~~  if not more, 
I have throwll t t ~ open for general discussion but Tdo not think any-
thing very useful resulted and. with all due respeot to the Honourable Member, 
some of the stiggestions which have been sent in for discussion wer& not really 
suitable for the Centrar Advisory' Council, but more suitable pel'haps for the .. 

. Local AdvilKlry Committees. 
Kr. Lalchanjl If&valral: Only t}J.ose ~  have to be revised or corrected. _ 

Why should t.q.ey not be sent up? ' -
1Ir. Pres1dent (The Honouraole .Sir Abdur Rahini): Theque_stion- is: 
"That this Assemhly do proceed to elect, in' such manner &8 ll'Iay be approved .by. t ~ 

Honourable t.he President, six non·official Members to serve on the Central Advisory C,ouncill. 
for Railway. for the year commencing 1st. April, 1945." 

. The motion was adopted .• 
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Mr. Pruldellt (Tte Honourable Sir AbdUl' Rahim): I have to inform Hon-

ourable Menlbera t,hat the following dates have ~  fixed for receiving nominll-
1 tiona and for holding elections, if, necessary', in connection with tho 

P.M. fQllowing Committeer, namely: .. .. nate for 
Domination 

nate fOr 
e1eolion 

·'1. StuadiDg Committee for the D ~ t of ~t  and 
Broadoasting. • • • • .'. " 9th March 13th March. 

:~  Standiq Committee on Emigration 9th March 13th March. 
::3. staD.dbig Committee for the Civil.Defen08 Brailch of the 

Defenoe D t D ~ ~ . . . loth Karch U,th March. 
·4. Standing FinaDoe Committee for RAilway. lOth March Uth lIarch. 
-4. The Central Adviaory Council for Railway. 10th March 15th IIaroh. 

The nominations for all the five Committees will be ~  in the Notice 
Office up to 12 Noon 'on the dates mentioned for the purpose.' 'I'he elections 
which- will be conducted in accordance with t,he prinCiple of proportional repre-
.sentation by JUe8gs of the single transferable vote, will be held in tbt' Assistant 
Secretary's room in the Council House, New Delhi, between the bours of 

.10-30 A." and 1 P'.x. 

THE MINES },fATERXITY BENEFIT A ~  BIL;£.. 
'!'he HODO'IU'able Dr. B. B. Ambedkar (Labour Member): Sir, I beg to move 

. for leave to itltroduce a l}ill further to amond the Mines Muternity Bfmefit 

. Act, 1941. 
1Ir. P ~t (The Honourable 8ir Abdur Rahim): Tbe question is: 
"That leave' be granted to introduce a Bill f'Qrtherto amend the Mines Maternity Benefit. 

_Act. 1941." . -.' , 
'fhe motion ,,'as adop,ted. 
The Honourable Dr. B. B. Ambidkar: Sir, I introduce the Bill. 

----,-
THE INDIAN. CENTRAL OIL SEEDS COMMITTEE BILL 

~  1. D. Ty80ll (Secretary, Department of Education, Health alid Lands): 
,sir, I beg to move for leave to introduce a Bill to provide for the creation of a 
fund to be expended by 11 Committee spE'cially constituted for tbe imJll'Ovelnt:nt 

,and development of t ~  cultivation and marketing of 'oil seeds and of the 
llroductioll and marketing of oilseed product.s. 

~ _r. Pruld8l1t (The Honourable Sir Abdur Rahim): t ~ ,moved: , 
"That ]e3\'e he granted to introduce a Bill to provide {or th& creation of a fund to be 

.. upended by a Cilm1Dittee specially constitnted jor tbe ir'hprovement and development of 
tbe cultivation and marketing of oilseeds and of the productiolJ II'nd marketin'g of oilseed 
product .... 

:Qr. P. 11. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, 
is tbis Bill the same 8S was iatroduced last Session on which n. df'bate t-ook 
place and R circulation motion was carried? 

Kr. J. D • .Tyson: No, Sir; that Bill was for rice which is not cGllllmonly 
,accounted an oilAeed. 

IIr. President (The Honourable Sir Abdur Rnhim): The question is: 
. "That leave hi' granted til int.roduce R Bill to provide for the creation of a' fund to be -

, upended by a Committee specially constitute!! !or the ~ and deve\opmeJ\t of 
the cultivation and marketing of oilseeds and of the production and marketing of (.ilseed 
products," ' 

The motion was adopted. 
Mr. J. D. 'l'yson:' Sir, I introduce the Bill 

·'THE INOOME-TAX AND EXCESS PROFITS TAX (AMENDMENT) 'BILL. 
The JIoDourable Sir .Jeremy :aalSman (Finance Member): Sir, I move:' 
"That the Bill further to amend the Indian Income·tax Acit._l922, and t ~ EXCBRS Profit. 

'Tax Act, 1940, be referred to a Select Committee consi.ting of .Mr. Abdul Qa.7uJll, Mr. Sami 
'Vencat,acbelam Chetty, 'Mr. Sri Prakala, Sir Munammad Yamin ~  Mr, MuhamYnad 
.:Nauman, Mr. T. T. ,Krishnamachari, 1\Ir. T. Chapman-Mortimer, Sir Vltbal N .. Chandavarkar, 
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Sir Cowaajee Jehangil', air John Sheehy and the Mover, with inatructiona to report by. 
lIond"y, ~  19th March, 1945,' and that the number of member. whose presence .hall be. 
DeCe&IIary to const.itute a meeting of the Conunittee shall be five. II 

Sir, the provisions of the Bill fan, ~  speaking, into two categoricEi,-
those designed to give relief to the taxpayer una those designed to closecertaiu 
loopholes in the Act .and to strengthen the hands of the department. Of the 
relief provisions I will deal first with the proposal to introduce for t'he' first 
time into the Indian income-tax syRtem the panciple of differentiation _ for. 
income-tax ~  between incomes that art! earned by personal exertion and' 
incomes that are not so eamea. The Royal Commission on the United ~  
IncOlue-tax reported us follow8 in 1920 on this question: 

"We are sati.fted that SODle IUch discrimination is desirable and just. Although recognl--
tioD of the principle was a long- time in coming. the demand for it is practically a, old al' 
the Act iteelf. We have not had much evidence advanced against. the principle of difteren·· 
tiat.i.on, and we are convinced that. to do away with the advantage which since 1907, haa-
been .,ranted within certain limits to incomes earned by perlOnal exertion would be •. , 
diatincily retrograde step and would ignore the- deeply rooted conviction which undo.uhtedly· .xi.ts in the public mind that there i. a real differellce in taxable ability between the two· 

. cla/IBeB of income in queltioo." . ' 
In this country the question of introducing the principle of- dIfferentiation 

was considered by the Taxation ~ CO,mmittee of 1924-25. The Committee-
thouglit thnt the tlpplication of the idea to Indian conditions was somewhat 
premature at the time a.s the amount of l}nearned income lia.ble to tax was; 
then relatively smalL The Income-tax Inquiry Committee of 1936 caIPe to-
that conclusion also_ It is not, however.. the case .at the. present time that 
the amount of taxable unearned income is l'elati'vely -smalL On the contrary,. 
it does constitute u substantial proportion of the total qUlU!tum of taxable: 
income, _There is therefore no good reason for postponing any longer toe introduc--
tion into the Indian system of the ~ of dilferentiation, 

The scale of relief proposed is contained in the Finance Bill and is a 
deduction of 1110th of-earned income subject to a maximum deduction of: 
Rs. 2,000, As there appears to be s.ome misunderstanding as to ·how the relief" 
will be given, I might give Qne or two examples. - Thus on an earned incolroe 
of Rs. 10,000 the relief will be 1/1Oth, or Rs. 1,000, and tax will }>e payabJe .. 
on Rs. Q,OOO at the rnte applicable to that figure. . 

Sir Oo'9raeJee .Jehanih' (Bombn.v City: Non-:'Muhamm$dan Urban): " What. 
happens to the first free Rs. 1,500? D~  that-go out of Rs, 9,c;>oo? 

fte . Hollour&ble Sir .Jeremy Ka1sman: That continues to be exempt &8". 
beforf', . , 

On an earned income of Rs_ '00.000 the deduction will be the maximum, 
namely, RR. 2,000, and the tR:l,\,.wi1l be 'payable 0.11 :!;ts. 28,000_ But 1\8 the 

. concession dO€'S· not apply to ~ t  super· tax will be payable on Rs .. 5,000.-
i_e .. the excess over Rs. 25,000. . 

The next. relief proposed (clause ~  is a specia,l initial depreciation allowance 
in respect of new buildings ~t  and new plant and machinerf.installed after. 
the 31st day of March 1945. My-Honourable friend Sir Cowasjee Jehangir-
seemed . yesterday to be' under the impression that ~ t formed part of he-
annual Finance Bill and not part of the Income-tax Bill which is a more or less 
permanent measure. The fact is that this change is proposed in section 10 of" 
the Tndian. Income-tax Act Rnd will remain on the Statute book until it is· 
repealed, if ever_ It therefore .becomes a· petm8rIlent feature, until repealed, 
of t!le Indinn i.I;lcome-tax system. n.lthough the concession, of course, once iii 
has been enjoyed in' respect of any particular asset, will have been exhausted. 
As T explained in my Budget Speech, the figures I have in mind in regard' 
tQ these allowances are 20 per cent. for plant and machinery and 10 per cent. 
for building'S. These are the rntesproposed in 'the United Kingdom in the 
speech made'by the Chancellor of the FJxcheQuer 188t year. My infQ1'1lllltion. 
is that those are still t,he rates' proposed in the United KingdoJll although I 
ba'-e ~t t  in the prE'SS that some change had taken place in thnt 
respect.. •. . 

The written"down value will not be affected by these deduct'lons. They 
will nnf; hI'> 'Y\l1nwell fnrexcE'Flt'I Tl"ofit!l t.IlX liS 1hiR would invnlve' diRcrimination 
in f,'VOlll' of those ",·ho ~ fortunate eno_ugh to obtain new plnn' mid macHinery' . . 
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earlier than their rh·uls. I muy }Joint out here that in the United Kiugdom 

.it is not intended t:o introduce thiEr. concession until the excess profits 'tax has 
·-.been repealed, and so they ;:ren9t faced ,vith this ~t  pl'oblem. .But it 
.appeared to me. that provided we excluded the operation ~  pronts ~  
~  the, matter it would be possible to introduce the coI}cesslon hel'a wIth 

~ effect. It is lIot the.case 8S has beel) represented ill certain qUII1'ters 
. that the effect of that is that excess llrofits tax· is uctually c.hurged on the value 
,..0£ this concession.' . , . . , 

:Mr. T. T. JtrIabnlolllach&rit'i'anjol't:l Wilt Trichinop91y; NOll·Muhammadan 
Bural): Will you eX}Jlaiu thaJi further? ' 

. The BOIlOIUable Sir Jeremy BAllman: I think I can ~  that 'lt this 
.moment if the HOD9urable M;ember wishes; otherwise it would be more ~  
to explain it, in my reply to the debate. What 1 propose is to give this C0n· 

-cession for illl .. "Ome·tax and super-tax pW'poses, ~ if you like it may be treated 
··&S being set off against the assessment .on f,he standard iIHiomc. The excess 
. profits tax workii ill such vari.ous and haphazard ~  that it would be impOJ'>sihle 
"s.o to adjust this c.onc6ssl.on as to produce an equitable. result. BS betwt;en 
.different assessees. But if y.ou c.oncentrate on the erdmary assessment to 

.. inconle·t(U and super-tax then you see t ~t the value of lhe concessi.on i.; the 
iJ&me to all assessces whether 01' not they pay excess Pl'Oftts tux. 

In the year in which these special ,allowances are given, the usual ratfls of 
-depreciation will also be ulIowQu-'-that is t.o say, t ~t if .. the normul. rule. of 
·-depreciati.on is 10 per cent: of a particular 81!Set then 111 the first year III which 
. the asset has been in operation, the' depreciation allowable will be 80 per cent, 
·.of the cost .of the asset. 

I ought however to make it clear that the grilnt .of these allowances' will 
,.only hasten the writing off .of ~  assets but will not naturally' increase the 

-<'()verall allowance oecauset,he maximum that can be all.owed in respect of any 
;-888et is 100 per cent . .of.its oost. Even so the allowance should, RS I c,mid in 
my Budget Speech, provide enc.ouragement fDr the early re-equipment .of 
industry.. ' . 

The next relief is contained in clRUse 3(b) which provides f.or the all6waTice 
,-of all expenniture,· whether of a ~  or capital nature incurred on sciflntific 
research related to the business., Revenue expenditure will be allowed 8S it 
is incurred and also sums paid to reeognised scientific b.odies and institutiolls. 
Capital expenditure will be all.owed in five consecutive yearlv instalments. 

There is one ~ ~ ~  namely, ~ • 9 which, in the case of 
:-trusts where the lDdlvldual shares .of the bemmCIBrleS are indeterminate .or 
·unknown and where they have no.ot.her income, proposes to reduce the rate 'of 
'-tax fr.om the maJrimum rate -to the rate applicable to the t.otal income of th9 
'trust. Tliis pro-.tsion will relieve hardshilJ iii cases, for example . .of trusts for 
-the maintenance .of widows and children where the total income is small .. 

Coming now t.o the other category of provisions, I would first melltion clause 
-',which pi".oposes to delete from section 84 the w.ords "in cOllsequence .of uefillite 
inf.ormation which has .c.ome into his possession". .Clause Ul seeks to mllke a 
-consequential change in the Excess Profits Tax Act. The NoteR .on clauses 
1COIltain an explanati.on of the reason for this amendment and) need n.ot repeat 
: it. But as 9pinions have already been expressed to the effect th.t the amelld-
ment will result in harassment of h.onest 8Rsessees, I should like t.o state than 
'I think such fearS':are groundless and that the amended secti.on, which-will' 
-p.orrespond with the United Kingd.om law, will afford sufficient protection to 
-the assessee. And any over-zealous officer who tries to -proceed witbDut tbe 
necessary preliminary disc.overy will find the appellate authoritieR' taking n p.o.or 
view of his efforts. . . 
. The next provision to which I w.ould refer iR clause S,-which seeks t ~

.the Incame-tax Officer to visit premises, make enquiries, call for accounfs und 
stamp them. This clause is s.omewhat siinilll:t to n. elal1@e ~  . waR adopted 

"<by the J;elect C.ommittee .on the ~  Income·tax Amendment Bill but reject.ed 
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"by this ~~  it it; Hix. years since that li.ill waH passed and the16 has bt:QJ. 
~  t ~ to judge the extent of the disability under which the ~ t  
Department suffers through lack of such powerl>. 'l'he conSeUBUI> of opinion 
among those: :who have to Ildwinil>ter .the Act is thatt.!J.ey are gravely handicapped 
through inability to visit premises, ~ enquiries and call for aCCOWtts on 
the spot. 1 hope therefore that the !louse will agree to give us those powers 
which.are more thall ever uecessary IIOW wht!u evasion is more widespread than 
ever. . .. 

. Dr. G. V. 'DHhmukh (Hombay City: Nou-Muhammadall Urban): Does 
this ·clause apply to ~  premises or only premises? 

lIr. President (The lIonourable :: ~  Abdur ~ : Let him finish his 
.... speecb. .. " . 

. The "BOIlour&bleSir JereD1-Y BaiBm&n: I will deal with that later 011 .• 
In Borne of the }lrovinces no difficulty has been eX!Jeriimced in confering 

·similar or even more extensive power!! on ·minor officials. administering tues 
such as. sales taxes. Nor does there appear to have been any outcry ~ 
·harassment in those Provinces such 11K seems inevitable when any attempt is 
made to strengthen the hands of the Income-tax Department.· _ . 

The last proviRion to which I.would refer is clause 5(b), ,,-:hich seeks to close 
a loophole which the Legislature never intended to leave open. This House 
'has by enacting sectiell 16(3) agreed in certain circullistances to include in 
an aBsessce's income, income from assets which he has. transferred to his wife 
or minor child,. It could not possibly have been th"e intention not to include' 
such income when the income only but not the assets WIlS transferred. &centi 
decisions have however shown that in such a case the income transferred to 
the ~ or -child cannot. be included in the father or husband's income. The 
-amendment seeks t ~  this defect. . -

I trust, Sir,.J have sufficiently explained what this Bill proposes t.o do. It 
is in my opinion a Bill which should be examined by ~  Select Committee and 
1 ~  that the HOllse will accept my motiQn. Sir, I move: . 

Mr. "PreltdeDt (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill farther to amend the Indian Jncome·t.u Act.. 1922, and the ~ B Profit. 

Tax Act, lIMO, be referred to a BeIact ~ tt  ccmaiatiDgI of Mr. Abdul Qa,iyum, Mr. 
Sami Veqcatachelam Chatty, Mr. Sri Prakua. Sir Muhammad Yamin Khan, Mr" Muhammad. 
Naaman, Mr. T. T. Kriahnamachari, Mr. T. Chapman. Mortimer. Sir Vithal N:Chandavai-kar, 
Sir Cowujee Jebaugir, Sir John 8heelJy and the Mover, with t~ t  to report .". 
}[onday, the 19th March, 1945, and that the number of member. whose p1'elll!nce .ball be 
seeeuary to constit.ute II meeting of the Committee ahall he five." " 

The Assembly then adjourned for Lunch .till Half Past Two of the Clock. , 

. The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr. 
Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

lIr. Saml Venca.tachelamOhe\ty (Madras: Indian Commerce): Sir, I have 
heard and known that <the good done by a persop. is forgotten by the ~ 
(linries and the evil that he sometimes ohanced. to do is very much remempered. 
But. I have not heard of 0. p"erson' who deliberately makes an attempt to 
suppress the good-that he mjght have done and imvress upon the. general publio 

. the evil that· he b.u done and is going to do. . I am afraid that my Honourable 
. friend Sir Jeremy Raisman belongs ·to this later category. We a.re . not un-

. mindful of his attempts to do certain good acts by the Indian public but i1 
-passes one:s comprehension why at the end of his office. he should deliberately 

threaten the Indian public with parting kicks: This Bill is a mixture of kisses 
and kicks.' .. 

The J!ODoura.ble Sir Jeremy BAlsman:' Love Qonsists of both. 
Itr. S.m Ve1icatachelam Ohettf: There are no doubt a few. more kisses than. 

1I:ickR in this Bill but the kisses are not of an ardent tvpe. Thev seezp. to be 
more in the nature of .evidences for f) proper divorce action t.hall'may be taken 
~ t  .ana the kicks that he has proposed in this· Bill are t~ t ~ anil 

violent. Taking into nct!onnt tllA kisseR which \1e. hRcl oftered,nnr,nE:\ly, a certain 
amount of reduction for persQnal t ~  depreciation for machine? ana. 
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buildings ,that may be constructed aftt!l' the 31st Murch 1945 I should think, 
if it ~  the iDtent:ion 'of the ~~ ~~  tQe l'inance 'Member to give' t ~  
ben.efit6. t ~ they ~  be ~ ~~  with a greater and tnore adequate expla-
nshop. than IS found In the definItIOns given in this Bill and that he would 
do his ~ t to remove in ~  Select  Committee the misunderstandings that 
would arise as to the' benefits that would ~  from these provisions. 

Coming to the latter portion of the Bill ,which 'consists of kicks the 
~  the l"inance Menibe'r' himself has reminded the House ~ six 

, ~ !:leven years 880 we ~  lL provision to the etlect that power should be 
glven t6 the ~ t  ~  for access or entry intQ. the premises of. any 
person and to ~ ~  a':ld .lnlpound the aceounta, Invariably it is the custom, 

~  Il ~  IS mtroduced to t ~ t  the fetters over the generol 
publIc In India, to quote the example of Inw in -Great Britain., I would desire 
to Ill\lk the Honourable the Finance Member to poinb out the· corresponding 
provision in the. English Act, which,' enables the officers of the' Income-tax 
Department to have entry at any time ~ t  any part of the premises, to seize 
nClX)urttll and to reopen the finally-closed a8seSliIJlents. I have just tooked into' 
the provisions of the Income-t,ax Act of Great Britain and I do not fin<l anv 
nanUel to these provisions. With regard to the entry itself I reame across -G 
famous though old pasllllge defining the impenetrability into ,a private house-
_ bf a.ny person by anybody. '  . 

"TbeJlOOreRt man may in hiB {'Ottage defy all the forceR of th. Crown. It may be frail, 
ita roof rna, abake, wind-may blow througb it, tbe rain  may enter (/ 1IJ()u/d add, tilt R7Ulkea 
fIlali enf.rr) but the King of England cannot entE'r. All hia foreet! dare not croRR;ht> threshold 
of \he rained tenament." 

_ That was the conception of the sanctity of the private bouse of a map in 
England. It is persisting up to this day, whatever might have been the-
,vicisiiitudes through which England might -have pRssed. . 
Mr. Deput.y Presldellt. (Mr. Akhil Chandra Datta): Whose writing was thAt?' 
111:. Samt Venca&achelam Ohftt.J: That seems to be the saying of Sir 

nohert \ValpolQ but I cannot immediately trace the author. The name of the 
brok i;; Prime Ministers of Great Britain by Bingham? , 
-J know, Sir, in dealing with india and other subject ~ t  tb,e law ha,,' 

got to be different. In every act you will 'see the ditlerence in the application 
of II. particular law to India as against free countries. We are not only paying 
for the subjection we are undergoing in various other fields but even in t,he 
treatment hetween man and man and oetween the'individual and the govern-
mental authority, there is a deliberate attempt to show that we Bre inferio'r 
, beings Rnd that we must be treated accordingly. That is the sting which any-
body has got to rebel against. What case have you to ask for this extra power' 
in this legislation to enBble you tQ enter the private premises of any person 
00: tbe plea that you have got to look into. his aeco\1nts and, frame a law . on 
that: conception.' After having had the' experience of such a ~ of provisIon' 
being tQjected hy all sides,oftliiB House six years ago ~ ~  you to ~  
a similar provision? Is it because you think that we are dIVIded and that you 
will he able to carry it through our t ~ and our ~  ?So !Ar 
as this provision is concerned you m,ay take It that all Parties wlll combtne 
nlld resist the attempt to give you any power to enter the premises of an 
assessee without notice. 

, . ~ 
~  Sir, reQpening of asseflsments even on ~  which were ~  .101i() 

Cl!llf,;delQ.tion Ilt the time of the ~  assessment seems (0 me to rflverrl 
!\ mind that suspects its own officerR. One officer ~  an nBsessment, Com-
mi""ionerc; nre there to hefir and examine the appeal, Bnd the RFlsessment'is 

~  and then the old officer is . succeeded ~  BDother" man whom it iR pro-
posed ~t  'invest with Iluthority ~  reopen the ~ ~ t Rnd ~~ B in his own 
""In' e11\ thoRe "yerv grounds whIch hRd been conSIdered at the tIme of the 01'1-
girinl nc;". ~ t 'itself -I think it. is a, well-kn.own prit,lciple, in the (lol1rfS 
, 01 JUl'!t;l"e'thnt if certain 130intR have heen taken for comntlemtton at a part1-
cular' stal!;e in the' l'rial of 8 Il1.1itand disposed of, it will not be possible lor 
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anybody to i'copen the question on the very points which have been disposed 
of tll'i,ginully, 'there must be S0111e finality in these matters.. . 

Apart froUl· the liberty or license you give t<.o every succeeding officer t,) 
n,(lpell JIU a8hCst;llIeJlt and evcll to illjUl'e the reputation of the perSO)1 whom he 
.111" l'U('eel'dcd, whllt ii, .Lhe positiull of .the :.\I'SeIiSee in th:s matter? Is he alwlL.vs 
t(,bE' ill ~  as to what is gcingto ha,ppen to him not only during tbe 
period of the assessment concerned, but even alter? '!'ha·t is, I think, a pre vi-
I'i():l likp' the hnngiug sword of DIlUlocles. to whh:h every decent man ougq,t to 
oiJjt,d, Hil', if l:'ven 01) these gl'Ollnds the Honol1rable the l<'inll.llce Member.dr:.es 
110(, lIee his wa.y to modif,v his views with l'egord to these two 1>1ll'ticulllr objectio;l-
nule features, I am afraid the future of this Bill is doombd . 

. IIr. T. T. :krilihDamachar1: Mr, D~ t  President, the Mover of the Bill 
hilS set hhuself the tusk of offering u gift. and at the same J;iule taking aWI1)' 
fl'('1II us ('ertain rights, I only hope that the gift is not contingent on our 
WIlling sUl'render of these rights. I have heard with great attention, which 
is due to anything t.hat fa'lIs from tue lllouth of my Honourable friend, bis 
U)llullation of the gift. It hos been represeuted by" the industry that while 
the,v are appreciative of anything r;oming in the shape of encouragement or 
slIbsidy in l'egard to setting up Ilew buildings 01' replacing worn-out plants, 
t ~ feel thllt the concessions shown huve not been substantial, at any rate. 
110t' such liS to persuade those people who are unwilling to spend money and 
~  their w91'n-out plants, to lIIake a ehange in tHeir attitude.· Sir', Goy-

(,I'l1!1Iellt have been subsidising payments made . by the industry to tht,ir 
(;Hlployees during the last four years. The Excess Profits '.I;'ax which haD 
lh·ni·tited the ('()II II try 's exchequer has 1l1!;0 henefited the employees, as ~ 

wk IU1\'e hel'1l ~t tt  subsidies from the Government indirectly, of cOllrse. 
ns It (,(llls£.qllence of the le,'Y of E. p, 1', have incrt:ased t ~ remumation to 
thpir emp!2.vees, Xo such incentive is provided by the concession that ~ 
been given in this Bill. It has been said by people who are in the know, and 
Whll represent the industrialists, that this concession, without a similar eQn-

~  in regard to Excess Profits 1'nx, is practically of very little value. It 
mil,'" be, Sir, like looking 0. gift horse in the mouth, but if the intention of 
t}.,\'ernment. is to encourage indust·riaHsts t.o ,replace their plants and erect new 
hllildings,· if it js their intention to subsidise these people to some extent ~  

~ t increased costs both in the -erection of buildings a.nd in the matter of 
replacement of plant!; this c.oncesRion does IlOt go far enough, -Where is the 
magic in beginning this concession from the 1st of April 19451 This is a- single 
l,Zi£t, given cully in ~ one ~  year. \Y.hy should not this, concession be 
~ t  in regard to replacement of ~  and erection of new buildings 
during the years 42, 43 and .. 44 under conditions which probably as comparell 
to what may exist ~ t  1st April 1945, were equally costly and difficult ind.eed. 
1 d., lIot kllow if the Honourable t'le Finance Member hns given due .weight. to . 
t :~ ~ · t t  which were made by the industry in this matter. I do 
hope fhnt between now Illld ·the ~  of the Select Committee's' met:tings, 
h,· will be able to ('onsider this mutter further and come to 0. decision as to. 
j)roposnls to make this gift somewhat more valuable Bnd 'something more SOlilt 
aid til/it Itt' will pillce these proposals before the Select Committee. , 

] I! I'egllrd to the other matter, nnlUely, the differentiation between elll'lled 
illl'Ollll'S flnd'uncllrned incomes, we hlwe to coogrutu:nte the Honourable the 

~  :\[l'llIber for .having tnken this step, He has explained to us why tl}is 
tjtep WII£; nol. taken corlier dne, in the ~  to the filct that thcl Taxlrlion Enqulry 
COllllllitt.ee ~ 1924 QfI well as t,he Income-tAX Enquiry. Committee of 1936 
('ollsidered that tl1e time was not. opportune to introduce this change in the 
tax structure. 13ut at the same .time, Sir, I would like t.o urge on 1:he ~ 

~ the Finnl1ce )[ember the fnet thnt the concession t!ould have been " IWIe 
1I1.:'re ~  In fnct if he should ~  the system obtaining ~ his own. 
('nuntry, I think he WOUld. have ~  a little more liberal. 

The BoDoQrable Sir .leremy Ba.iam&!l.: It is exactly. the same. 
Kr. '1'. '1'. Krla1mamaChIri: I thought it WBS 1/5th. 
'&. 1loa01ll&b1e IIrJenm1. ~ : t\ \1lSed to be lJ5th, but not now .. 
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,1Ir. T. ~  Eriabnamachari: 1 tun not ~  of the' aOlendll.ellt. I 'mudt 

howe\'er put, the blallle for my mistake on the. records obtainable in' the Library 
of tne legislatw'e which appe?:rs to be quite out of date. N.eveTtheless I'tbittk 
the Ibllourabl", tIll' l"i!lam'e ~ t: ~  will do well to consider making th:s con-
('E'!'",icn u iitlit, lllllrl' ge/:t:ron8. HlHl ill t-bis .('onneetion 1 \\'oul,l ike toSU\' ihnt 

~ t  this concession to I!llrIwd. incomes, the Honourable Member ~  
cOflsidt'r t ~ question of raisillg' the IimH of exehlptiou jn the l)latt,er I)f inC!OllJ(·-
,VIl'; M>H·S;;lllellt. If lit' IlIIil done it !llong with t h:s rliff.erenthtioll he.tweet\ l·nr1lec1 
aud ulleurned' ~  I think thrJ ,public :md the countl'," would ,then '.}l.l1ve 
prohnbly more to ft',l gmteful to him fol'. than for mi:rthing e!se he has don.:! 
ali these six years. .. .. " , 

I now come to the' most contentious portion of this Bill;· and 1 Ulll u.fraicl 
that my Honourable friend has uot reully set ~  out to tJlke the House into 
l.il! t'Outidence in asking us to go behind the House's own decisiollll aud t.-> 
accept the position which it refused to accept six years ~  ~~  ~  
friend who spoke before me was fully "8wlAre of the t ~  and 1. was ilur-
prised that he did LO.t lllake it plain to those .",ho \\'ere not in the Houss at 
that time. It has. been suggested in the notes oncll1uses that clauses 7 anu 
13 liUve fOWld uplucc ht're III this lI11wllding Hill ~  of two ~ t I:usoes 
which have been decided, in which t ~ GO\'ernment have lost. a large amount 
of I'e venue. I would h8\'a liked the Honourable Member to have told us what 
t ~ details of those cases are, what are the principles in'\"ol\"ed, how it happened 
thut tbe juclbeli of the High ('ourts felt that the (iOYel'll11llmt slwuld be deprh-,-'\i 
of their legitimate revenue. If really we ~  put here in this amending 'Bill to 
circumvent ~  dedsion of a High ,Court, l.alll afraid that toot is not the 
primary' or legitimate bushies& of the Legis!ature. Tb.e Legislature makes .laws 
which al'e reasonable, where the safety _Of the citizen is adequately 1I8ofegmirdec1, 
m:d t}lc ruenue position ·I)f the Government is also equ81ly safeguurded. A 
-buluuce is struck beiween these opposing interests; and with the law in thd' 
j,oeitiou., if t t ~  is one case somewhere iri which a decision goes agaiDs\ ttw 
depnrtment, does that meaD that the whole principle must be withdrawn or 
reversed and there must be 11 'change in the legislation so affected? It is nOli 
the first tinle, 'within,the short time of Illy experience of this ;House that we 

. ha\'t:' had Honourable' Members on the Treasl:lry ,Benchei 'coming forward with 
au nmeoding Bill seeking to circumvent the decision of a High cOl1lt.', I w8uld 
fillk my Honourable friend it the same bing ('on ~ done with equal'implln:t,\' 
if. his own' country. After alL if these laws, are fundamentally defective, they 
arf:: laws which .were given to UB by Britain, if the jurisprudence 'is defective, it 
is because it is a copy of, British jurisprudence; if the law of evidence 1'1 
rather defective, it ~ ba!.ed 011 ,the British low of evidence. It 'is the gift of 
Brunil, 'to Jlldill. But the HOl1ournble 'Lember Wlluts to twist it in 'illch :1 • 
llUlimer that it ·will suit his ~  It has ~  suggested ~ in so far tIl! 
thesll two sections lAre concerned. the law in England is .different from the.lnw 
that, exists in this country, and we ~  only be bringing the !aw in tune with 
the law in Britain b.y this amendment. -: do not know·jf. my Honourab16 friend 
will get up and ~  that the safety for the citizen in thiil country. is norma IIi 
e\'en one-tellth as 'secure as tM saf.ety for the citizen in Britain. Will steps be 
taken to' amend the law9 of this t~· to e'quate it "ith the pO!Iition that 
~t  in Britain? . - ' 

Along with· this comes dflllse 8 which propoRell Rll addition to "ect:on 111:1, 
gil·jng po\\'er to an ilicome-tax officer to 'enter ~  and to call for nnd 
iUIIIJect It IJtn'son's aCCQunts :lnd l"tomp t:bose accountB after mspection. J see 
onA slight difference between this clause and the c!ause as it \\'a& found in the.' 
1938 Amending Bill._ There, as amended by the Select Qommittee, an .inoome-
tax officer mav, if so authoriSed by the Commissioner ill writing, enter such 

~ :~  ~  8ays "if 80 authorised by the ,Ins)!ecting, A t ~t Commis-
~  III wl'ltlng, Apparently the status pf the. mspectillg' assIStant com- ." 
IllisBioner has since been' raised ~ these six ~·  The question really ~ 
one in which I think the House will be . very much' interested. 
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Before taking the House back to what happened' in 1938, I would like to 

join issue with my Honourable' friend i!l regard to one particular point whl.:lh 
he quoted in -support of his contentious. He· ~  the department, have ,'x-
Pl'l'it!l1tt'O ditJiculLies bct:llllw of the wlint of this ~  provision, vtz .• t1,e_ 

· proposed addition to section 38; and he also said that pub!ic opinion in this 
eOllntry has really improved as ~ fears concerning such matters as -are 
cC\\'I'l'l,d hy this . proposed ~ t silJee IORS. He suggested that the t~  
Tux 4-ctll ~  in the pro\'inces have an analogous provision. I join,issue with 
hiill'on that matter,- because' I happened to be 11 member of, a legIslature of 
a ~  which IJfppelled to be the first' to palls a Sales Tax Act. I happened 
t,{,l)t' in the Relect committee; while the Sales Tax Bill was in progress; it is tlUa 
thnt the Provir,dal Government hnd suggested the inclusion of a'similar clause 
ill I be Bill Ilt'the time or ruther it ~ place' in the Bill as it came before the 
Sl>lt><;l Committ.ee; Rnd it is true t.hat the bureRucracy behind the responslbl9 

t~ t urged thut t1.is was a very necessary olause in order to sdegUlird 
the revellue position.' But the Government being a- popular Government ~  
not ~ well -resist the pressure brQught t() bear by public, opinion. and the 
clause wus deleted. I helieve. in the Select Committ-ee, stage itself. Anyway I 
will ndmit thnit that Clause hosbeen restored now in the Madras Sales Tai Act. ~ 
Pr,)bobly·the HonourablE' ~  has got a rE'cent copy of that enactment frt)m 
Madras: unless it be t ~ he is basing nis view on n Rimilar enactment of o!,othE'r 

· prov.!nee . . . . : _' 
JIr. SImi Vencat&ahelam tt ~ It was IjubIished· for eliCiting pub!ic 

~~~  -
Ill. '1'. '1'. ltrI8bDamlChari: I think ~ was brought in by a Q-overnor's AcG. 

Sect,ion 93 rule prevails in Mudras; at any rate the Governpr there is all ' 
· autocrat, equivalent to Hitler, or Mussol\rii or whosoever one would liken him 

to. . . , 
All lloJlt)ur&ble Kember: Churchill? 
Mr. '1'. '1'. Kriahnamacharl: I do not know if that would, be correct. much 

as we dislike Churchill he is responsible to Jl House ,of Commons; and, it bas, 
hllPpened in Madras that, this provision was restored by a Governor's Act. The 
very idea that a provision,.iI\ a revenue -cbllecting measure. which has been 
rNlisted ~ the popular ~ t t ~  a popular Government has t~ t
cd liS l-€Illg reasonable. is being restored by an autocratic Government iF> un 
,additional ~ t \I'.by this' House should not ullow the ~  the 
FillllnCf! ~  to get ~  with this particlllnr provision. On these two St!ts 
of ('!UllseR I have something more to say. 

1 have been wutehillg the position of income-tax re"enue of this Governmcl,t 
for t~  last three years; I had the good fortune ,or misfortune of hearing' quite 
a lot of things that happen in this t ~  Mnd I am firmly of opinion that 
thi" (ioverrllllt'nt is pt'rll!1ps l'ollecting ~~ 0>0 PE'l' cent. of what ~ its due; and 
I ell) endorse what lIIV - Honourable friend SiT Hell1'v Richardson said the other 
"h.Y, thllt the hOliest Inllnbell1'S t,1e burden of the evasion of the ~t ')nes. 
I will ask the Honourlble Member; is it because that he has not been armed-
with powers under &ectionS 34 and 38 that the present state of things exist in 
,hi!;; dephrtrnent? He has not told us that it was so. He has not told us that 
the Government nave lost a large alUount of revenue. something like 50 per cpnt 
of its ~  ,m.ellely because ~ haYe not armed .him t~ the powers contem-
pltlted III sectIon 34 and section 88. The real dIfficulty IS not dUe to this fact. _ 
T!'e welI-to-do man. the rich m,al!. the man who has a pull socially._ who is ill 
-:\ {JositioTl to lIleet ,conimissiollers Ilnrl assistant ~ who htlS n.cce,:;. 
to nil;h placed p.eople, whom he could meet ~  thev arrive at stations with' 

~  nrld Ilt partieR : ~  he throws in fbeir -hOliotlr. call get away witl{ 
anytlung he wants. I qUlte concede that the department' is unable.to take-
action ~ ~ t these people or put -them in Il criminal court because the laws 
of the oountry do not permit them to do so; and invariably in Buoh cases, the 
department resorts to compounding' with t,hase people in regard to their duos 
anrl. anything which they compound is always to the benefit of the ~ 
Who has been continually cbeating the department. Will the Honourab!e 

." ," I 

n2 
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~  sey that there is no ~  thing ill his departDleut? I do 110t say 
IUlythiDg about corruption: corruption probably exists in that department like 
ilt any other department.; l:ut I do say that those who are responsible, t ~  
wlio arE' occupying resPonsible positions do' make distinctions between the 
rich and the poor, between the powerful and the powerless; and the powerless 
hovt' to PIlY often times without .. demur, often times cannot go beyond the 
assistant commissioner; t ~  may go to the tribunal in 8 few caseH, bilt the 
ro\\"uful people' evutlt> ta.xes Ilnd keep the Government tlWIlY from their' legiti-
mate dues for four, five, six, seven, eighi! and even nine years; and if the 
Honourable Member would only give us a list of the Bsse.ments which ~  
still pending ~ 1940 and 1941. he would only prove my case. My Honour-

3 11 able friend has not &JJggested that, suppose we arm him with t ~ 
1'.. powers ~ t he' w8nts under section S4 and S8-that he expects tt) 

collect at least. 50 pel' cent. of that revenue which the 'Government have been 
(:heated of. No such suggestion has been made., But while offering a ~ gift, 
whUe offering somcthuig to the industrialists of this country, while offering 
something to the .. niddle class man of this country, De brings two proposals one 
of which has been eategorically voted ~  and voted· down. in' this House. 
The cJher one is a proposal which I see \v818 eliminated. fr'r.n the ~ :Rill" 
by btl'amendment moved by Sir John Bhe.ehy {Mr. J. F, Sheehy 'aB-pe then 
W8S). ~  will find it. on page 4058 gf the Assembly. Proceedings dated ~ 
7th Del'ember 1988. Sir John ~  f'aid: ... 

"Sir, I move : 
'That for part (a) of sub·claUlle (1) of danae 39 of the Bill, the following he 81lbstituh'd' ... 
I do not know· why Sir John Sheehy should' turn now a somersault ~  

cume before us and say 'I am eating back my own words. Do let me support 
my Honourable Member to bring forward a Bill with 1\ provision by which I sh!11l 
be. c..lting l,ack my very t: ~  1 d<J not know what t t ~  bas ct)me 
upon Sir John Sheehy. In fact, I . hope that before we t ~ t  the proceed-
ings today we shall bve from the mouth of Sir John Sheehy the reasons wh,V 
he has made a change. 

Sir .JaIm 8Ileeh, (Govemment of India: Nominated Official): Which amend-
flle.lt wall that? Will you read out' the amendmeftt? . 

Kr. 'f. "1'. Krtlhnamach&r1: The ameJIdment was this: 
\ ~  for the worda 'for any reIUOn' the words 'in cOnaecpenC8 of information which h811' 

come into his poIMII8ion the Income·tax OfBcer diecovera that' shall btl anblltitutA\4." 
That is the wording in the report ot the Assembly proceedings 
Sir "aim Sheeh,: I think the answer is that it was' an agreed amendment 

M the time, beeause we could not get our way. 
lIr. "1'. "1'. KrtIIm,:mlCharl: I did not suggest t ~t my. Honourable friend 

moved it tmo m.otu. t ~ he WIIS 1\ t~  to the agreement lind I don't 
f'uppose he strained' his conscience in coming to that agreement. I am sure 
11"? would nQt have done it . 

. The next question which engages Ollf attention is in regard to what happelled. 
in 1938 to a provision analogous to whait is found in ~  8, I th.ink it ~  
hnve tw.en more appropriate from the mout·h of my Honourable fri(>nd. 
Mr, &mi t~  Chetty who did move for the deletion of a. very 
similat ~t  only difference being the importation ~  the 'Lords 'if 
@o authorised QY the Inspecting· Assistant Commissioner in writing' inJ'tead -of 
f;he Commissioner in thE: 1988 Bill. It WaN opposed by Sir James Grigg 'lild the 
House decided by 64 votes to 45 that Mr. SQmi Vencatachelam Chetty was 

~ : and that his amendment should be supported. 
Sir. I would like Sir John Slleehv,' before he replies' or rather 'he ~ til 

t.hl ~ t  of this House, to look into the proceedill$Cs and look into lhose 
words- of Sir James Grigg in regard' to sect,ion 54 of the Act. He Raid: 

"Sir, perhapl I mi,rht .y tWet ~  in support of thia amendment. It wal put in 
~  a ~ man,. f.a ..... _Jl"lWd that. under t.he clanee. ~ worded, .ven after it 

left the Select Commlttee. a JWd1II 'inquiry without any IQrt of infOQllation whatever ~ 
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pOilible for the Income-tax OfficeI'. . That WlIli cewtainly not the intention of the income-tax 
.dmiDi.tration and we put. tbi. in order to make it· clear ~ indeed, ID order to lltop the 
Inoome-tax Officer from making purely uhing inquiries wit.h no ba.is at a1l. 1 uude}'stand, 
Sir, fih1t it would r8UllUI'e HODOurable Member. opPosite ~  more if instead of tbe vague 
word 'mfol'mation', ~ put iu 'definite infol'Dl4tion'...· . 

1 want the House to note that the impl'ovoment from· 'information' to 
:~ t t  informa.tion' wus a suggestion from Sir ~ Grigg. '. 

The ~  Sir Jeremy BaWnIll.: That shows that ~ had an· open mllld 
but we have had bitter experience. . -
..,. T. 'f. KrlaImamachari: Mv Honourable friend is 0, great iogician: -1 
should like to S8Y lIomething about his great logical f8'culties. I should like 
to tell the House how he would ue nbJe to put this House clearly in a dilemma. 
I know my Honourable friend's mind is very agile. If it does not suit him 
to J'6pIy to a query, my HonoUl'ltble friend sometimes OOlnE'S, forth and snylf 

• 'Well, there is no_'C'ommon ground between. So, I am not able to ~  
you'. It might be that on u!lother occasion my Honourable friend wot.ildsay 
'J can convince you but yOU 'won't be convinced. So, I 'will not make an 
attempt tQ do so. Now, he says! the change is sought to .be made because of 
his bitter experience. He says, 'Having been so generCftls and so keen to pre-
~  t'he rights of the ussessees all these years, 'we now give up that doubtful 
task and '!Ne wan.t to eut back our worus and to go back to the position whinh 
existed in thp.. Amending PilI of 1988, when ito, was a Bill, and not an Act' 
becnuse' of bitter experience which has now closed' what 'was in 1938 an open 
mind. It is for the House to judge if he is right. 

. There is no use of harping on a tbjng which has been' thre8'hed out thread-
Lare. (ve;l though in my absence in this House. 'rhe fears of t.he 8Ssessees are 
aiwllYs there but at. the same time I agree that .the other set of facts ao 'exist 
.\lin I think that they exist bectluse ~ Honourable friend did not have the 
. time to clevote his attention to the problem and my HOflourable friend Sir John 
Sheehy \nl!! not able to exercise that amount of detePmination to twist the tnil 
of those officers who wi!l not do their job and hence the country i.B poorer 
and hence it is that there is ,11 black market in this country and hence it i!t 
.that if you go to Bombay you see mOlJey flows itt the streets. You have' 
.merely to .go to Bombay to see how money flows there, how every· third maJl 
thr.t you see there is a millionaire. How did he make his millions? 

Kr. Jamllldu •• Mehta (Bombay Central Division: Non-Muhammadan 
Rural): Don't be too sure about that. 

Mr. T. 'l'. ltriMnamacharl: The point really is this. There are instances 
within our knowledge where assessees, who two or three years ago were in 
great difficulties aud' owed large amounts of money to banks, have all now 
become very rich men. ~~  ll1ul,e' big gifts, get. titles, ate prominent :n 
society nml give tea parties which are attended by gubemllttorial functionaries. 
Hnw does a!l this happen? It might happen ~  there exists a second 
set of accoUlit ~  be('uuse there exist banke in the backwoods to wlitch ~ 
have been, transferred. ,Would the 81l1eRdment of Section 34 and Section 38 
cover that position? If [L merchant in Bombay removes his books to' Jaipur, 
would inspection by the Honourable Member's officers help the positioJ? in :\ny 
way? If the Department lllls infOl'lllers nnd if the Dep"rtment knows before 
tI1l.' books are actually removed, there may. be ways 'and means of getting lit 
t·hem, but more often than not that position does not exist. Some time pack" 
in BombaJ I waR told that if n person goes ~ a race course and he is lucky to 
win Rs. 15,000 or Rs. 20,000 on booked bets when he gets paid by cheque 
on a bank he can easily get that money augmented by another Rs. 10,000 
~  there are people in Bombay willing to pay a premium of fifty per ~t  

on the value of a cheque of this type endorsed to t ~  ~  earned m 
this wny by gambling in the race course need not be nccounted for in t.be 
riurtter d income-tAX. I was told that prizes eamea in conne.ction with prize 
bonds. bring offers from people to purchase cheques ('overing such prizes ~ t 
figures much ~ t~  the amount of the ~ t ~  All" this might 
be hearsay' but. there IS always some truth underlymg It. I am sorry my 
Honourable friend Sir Rlhnnswami Mndaliar is· not here-I am glad he has 
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1I0W come back-I Often speak ~  hearsay, but. it happens to -be very often 
to be' genuine fact. Of course, opinion expressed in this matter is largely 
helusay. . . 

Sir oOwuje, Jellqlr: What happens there? Please tell the House. 
Kr. T. T. KrishDamachari: I am not here for providing amusement ·101." 

my Honourable friend, aud therefore Mr. Deputy President, I shall .proceea. 
-.It is not n matter for amuseme'M, it is 8 mattel' in which fears are really 
genuine, even if you put it as' merely a matter of personal right of the ~  
J f t'"lny granting the Act is to be Hlnt'nded, and the ~ t can do it by . 
an ordinance from ~  the Viceroy, we would have, no more 'lay 
ubout it. If they' do it,' well, it would be ·circumstanced by one .,fact that! 

. notwithstanding that the ordinance would have application for some time. to-
~ t: until this HOuse 01 its succetlsol' decides what ought' to be the ~ 
4uring which the effect of that .ordinance· would. be in force, it would necessarlly 
!,e temporary. It is nothing new. The Govemment have amended vartot!. 
Act,; passed by this Legislature by means of ordinances. only this ~ 18 . 
not allowed to take any notice of it· and we have not even been asked about 
our opinions in the matter. If that is to be the mafUler by which ~ change 
net'ded is brought ~ t  tht-n ,,'e wi!! ha.ve no say. But is it"'l'ight to au 
the -elected Members of thilt House to accept a position that it is to be placed 
J.enuanently on the Statute book even if it be a provision urgently ~ at 
ti'e moment merely because for one reason tliat the Department is not efficIent; 
enough and secondly that there is a temporary ~ ~ t ~  which. the.y want;. 
t~ tide over, and they want. to enact these provIsions whIch really lmpmge on 
eh'illibert,y permanently? . 

Sir, before concluding, -1 would'say 'that I am singuJ,arly unconvinced hy 
tlie ,arguments put forward by my Honourable friend the Mover that because 
·)f the· fact that 'he feels that some Provincial Governments ha.ve passed the 
$flJe .. tax ~  that there are analogous provisions in those meastires and 
. theft-lore the provisions ~  be brought into this tax as well. r would .give 
him a tip, ifhe'wants it. If he looks iuto the Madras Public Health Act, he 
will filld' therein right of entry is provided for officers of the Public Health . 
Dep:trtIllent. If you provide for entry in the matter of public health, it dnM 
not mean that you should provide for matters -in public finance also. The two 
things are not ou 1111 fours. So, citing the fact that there is something whiah 
hilK been done in Provinces. particularly. in a Province like mine where aut..o-
('ratic'l'Ule is the order of the day, I think, doea not give any support to my 
Honourable ~  On t ~ other hand it detracts from any merit which thP. 
Honourable Member's argument in RUpport of this new amendment migQt have 
earried with it. ,. 

Sir, my position is very difficult because as I said he 'ha.s brought in 8 13ill 
whi('h we have to accept because it iSiood perhaps, but· there is something 
else in it which we- have· to resist. I do hope that this House will resist the 
reil.troduction of these two clauses which will cauee a lot of hardship to peollie 

t ~  it be that between now and the time when the Select Committee report'J. 
JJ1y Honourable friend would have ~  fresh and more convinCing reasons 
to ~  that we- are in t.he wrong and that we should therefore accept his 
"roposa}s. . .• . 

Dr. G. V. De8hmulrll:, Sir, :t do llot wa.ut to ,deal With the very technical 
and commerciul aspects ... of the Bill, but I waut to look at the Bill from the 
ordinary layman's point of view. Sir, you remember that when I interrupted 
thc Honourable the Finance M.ember I wus asking him for an explanation 8S to 
whether ·premjses' .. in clause 8 melUlt Rny premises or only business. premises. I 

Mr. Sam! Vencatachelam Qhett.y:· It includes water closet as well. . 
Dr,G. V. Delhmukli: I wanl tu draw t.he attentiun of the House to the 

Statement of Objects and Reasons attached to the Bill. It says under clauses 
.8 aud 10: 

·"T.he Income-tax Oflicer i. hamJ'ered, eapeciaUy in theae day. of high taxation and black 
marketa, by laCK of any pOWt'r to ~ bUline,a premiaea and to call for and .inspect account .... 



l . 
INCOME.,TAX AND EXCJSS I'ROFITS TAX A~ D  BILL • 1217 

I W8t:}t to. draw the at.tentiOJ.l oT"Tho House tn this that it definitely. says 
business premises'. Now. wben we look in,to clause 8(2) it says: 

"Th.ncome.tas ~  ~  visit t~  ~  of any person .... ... 
Now, Sir, frOUl 'businesil p"ellli,;ctl' it has come to mere 'premises' in this 

very paper containing the Bill' and the Statement of ODjects IlDd Re8t!ons. In 
other w9rds, the ~ t  officer can go and visit; any premises. Sir, those 
who kliCW the bistOl'Y of this quertion n.t the time of the last Income·tax Hill. 
will remember that one of the main reasons for dropping this clause was that 
the House felt tlnd l'ightly felb thot giving so much power to an· ~: t  
officer to visit. premises oud to "islt houses in this country betweenaDY ~  
ill the- day will only give an opportunity for him .to harass fgnorant women and 
children in this country. I do notsee-ll11Y reasog for changing my opinion now 
WhE'll the same set of. conditions prevail even today, if anything ill a worse form. 
However, Sir, even in Ii beneficiRI measure liKe rationing, the experience of the 
country has been bitter. Whereas popular opinion has been for rationing, ,he 
experience of the _'Iethod" Rnd the mallner in which that measure was admi-
nistered hilS iJeen "cry bitter .,,0 fHI' aK t ~ populatiClu is concerned.· 1 do' not. 
want· to give insblllces \\hich actually happened iri Bombay City. Under the 
pretut of rntiolling, l have Known Hntioning offit'ers going into houses at ten 
of tht' clock in the morning and leaving the house Itt tEm of ·the· clock at night. 
The houses were all of weH·to·do people belonging to my cou.stituency a-nd they 
grl:mbled to me a.bout it. A(·tunlly tbe RRtioning officer weni there at ten of 
the clock in the morning and Jeft at ten in the mght. What do ~  t·hink the 
Hationing Officer asked file inmates of the house. He asked them to open the 
ircn ·safe where women's OMlamellts ~  kept -to see if any.grains were hoarded 
there Ol' not.· These are not t ~  ~  ·of people. Apart from 
the merits of the measure as to whether you get the aOlount of money from 
thl' tax which you are going to gather and with which 1 do not interest myself 
at the present timll, 1 do say thnt the method and .the DlanDer of t ~ 
the iax as ~ t  b.v this clnulOe il'l most objectionabJI;l and, therefOre, I 
hopfo lhe Honourable the. Finance ~  will see his way· to drop this clause 
t t ~  Sir, I would Itot be l'repared tc give tnls Ruthority even to J!lY 

own Government, if at Ilny tillle the Go\"enllllent ~  ill, I mean the Con-
~  Government, I would not giye it this power because it is not rightthA.t 
imy administrative officiul should he empowered with. sUl·h powers;' After :rll, 
the people in a country, except in times of emergency. perbnp!'l there· may ·be' 
exc6ptions, but I Ray ordinari!y,. m'en in times of emergency,-the people in a 
('ountry are not mcant merely to pny taxes nnd thAt they have no· other 
l'ights.. They have obligations, I admit., but side hy side, they ~  rights ttllil 
it is the duty of the uuthorities concerned to see tha.t when they nre exer«ising. 
their rights of t,nxing, t ~t  of the public as well are respected. I hope 
that the Finance Member. will &-gree, I hope the House will agree to the: 
elimination of t :~ l,lnl'!'!' in tot'). T hr)pe the Fou,s- will never nccept it. 'If 
that is not possible-und I <10 not. see why it should not be possible-it ",m 
han to be restricted only to business premises. The Income·tax officer shonld 
lIot be- allowed to visit ~t  houses or: premises and ask to see the accouuts. 
ThaI; is' not right ~  the -point, of "iew of t.b,e dignity and respect of t,ho 
Indian nation 88 n ,,,hole .• There is sllrh a t.hing ns tlle sanctity ofprivRte 

. residences ~  homes anc1 the (\l,lthorities should not trample on that. -
My second point with regard to this Bill is this. I do not know what thelr. 

idea of rese-Rrch was when t ~  drafted this Bill. I· find they· talk ·in large 
.terms but display ::t narrow mind. What is it that they· Rre giving the relief 
. in lespect of research for? They have mentioned research conducted in thnt 
"pnrticuT81' business. If the textile industry tomorrpw wanted to spend on 

. medical Teseol'ch or resE'lIrrh ,vhieh help in t,he improvement of human society 
in gpnt'rRlJ, IHH' the Rocltdeller clonntionj; or some Imob thing, thp.n ··nntul'I1Hy, 
so far ~ I can read it., they will not get any relief with regard to t~B ~  
of research. 
_ The·lIoDourable· Sir Jeremy :Raisman: ~  the ~  InC9me.tax Acll 
bequests of an edl1t'ntionnl or cMritnhle nature may qualify for exemption .. 
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6.0. V ... Delhmuldl: If the Honoul'llble Member will Ilooept Illy 8ugge!Jtk'll 

under any other name 1 have not the least objection. But what we find is 
Ulat when an Act is passed the aims and objects of'the framers of ebe :nw 
8fe not taken into account by the jlldges who decide these cuses lUld thlW 
!OllQw .the strict ~tt  of the ~  however absurd it muy. be. III the :iir-
'CunJStanC8s and wIth the experIence - that we hlne it is OUr duty to see tlult 
if t1, measure- is liable tQ be misinterpreted and to lead to uUI\ecessury hara'i8-
ment, it is better t ~t the measure-abould be ~ t t  und dropped ultogether 

-'lihan put on the Statute book in au ambiguous £01'01. That is whv I have 
!:-uggested the eliminatiou of clause- 8 altogether. Similarly, with regard to thh 
research a!so I suggest that olle kind of rest'II1'dl is not useful only for thl\t 
particular line, ill which case it does not deserve to -be called· research. 
Indeed, if you look to the hist,ory.of the industrial prosperity of the ~t  
:lations you will fiud that l·esean·h is not worltoo. in particulur indusb·ies. It 
is true thut with Io:lRpitlllhl1ll whatever resellr('li WIlS made in I'U1·)" ~ WIlS lise' I 
by the capitalists for the prosperity of that particular hrn-l1ch. ' AU the sallie 
it does not mean thut you should restrict whatever relief you nre going to ·give! 
to any particu!ar kind of research. And if ~  industries Ilnd taxpayers hu,'a 
maiie a lot 6f motley. I for_ one ~:  he very happy' if Ii good ,denl of the 
Ill/mev should he diverted into channels of research which will be of lise 'not 

. only til one -particular l'ration but. to all the nations.· Therelore if the Finullf!c 
Member can see his way to gh·e relief in a general wily for general reseRrf'h. 
it will be much more t ~  for my t~  I happen to be a membf'r 
of the Bombny Fniversity.- I have represented the University in different 
cnpu(·ities and I can t ~  you that. the gro,,;ng llE'ed of the countl'Y, before thrl 
WAr, during the war aud after the ~  is resenl'eh,-medienl and indusu-illl !"e-
aet\rch, chemical research and researc11 in every form. There is no t~: 
which can do any resear('h. In partictJlar, the ~  University is ('rying fo!" 
funds for research. and T Imow of no ridl 1l1liversity which catl afford any mone\" 
for research, even in hult'lan fields. Therefore if the FinAnce l\femhpr_ cnn stretl·h 
nT'.l extend this so that the ~  given - to researg}1' will be a regular relief 
from taxation it will be not on I.\" good for the taxpayer who cnn afford to pllY 
but he will be doin!! something good .for ·the ~  COWltry Rnd eventually for 
tJ:'.l' wholE' of humanity. , 

13eyond these purticular points, 8S I said. I do not want to go into t,h.) 
ier·hnicalities of this BiJi beClluse there are ~ others who are perhaps ~  
competent to deal with the slab system and all' that. But I must 
S8Y again that this elause 8 is a very dangerous provision, and insteac! 
of putting very much inM the coRers of Government by way of t,axation will 
add very greatly to the harassment of (he public. I therefore urge 011 '"rht' 
Hlluse find on those of my col!eagues who will go into the Select Committ;ae 
to see tbat this clause is completely dropPed and that no power is given to any 
official to visit any premises. ·If such unlimited powel'i! are given, there will 

_.be no distinction between this Govem"!.ent and tyranny. 
. " 

Mr. JIoOIeID.bhOJ A. LaDlee (Bombay Central Diyisiol1: Muhammadan 
Rural): bir, I have net much to say generally,on the Bill at present. I find 
that the Finance Member has succeeded directly or indirectly in getting ~  
mOl't powerful elements in thjs House to agree to lJerve on the Select Commit· 
te!!. I am sure he has 1lIade sure tlwt these gentlemen are ,,;i1ling td serve 
001 the Select Committee. Therefore so fnr liS we on this side -Ul'e concemed, 
we may take it that the Bill is going into Select Committee unless the ~  
of these Parties are still. open-minded in this t~  ' .. 

Sir, I wil1 make on appeal to these Leaders with reference' to ClIlUJe S 
which refers not only to income-tax but attempts to take away the-liberties of 
the people and interferes with their individual ~  The FiDance Member 
aft.er having some tights vested in the polJce in s"veral Acts wants also t~  
rights ~ -enter into any premises fit aD.v time, even private premises ~  
thpre may he purdah "Women or where there are small places set ~  ~  
prayers, 8S in most Hindu -and Muslim hQl,lBeS, where strang&rs cannot be 
alloweu. If the Finance Member after .having been in thi)!! country for .ao 
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.JeRrl!! does not ~  t ~t  1. ~ BOrry for him. This kind of thing makes WI 
tl.ink .thut no consideration IS gl\'en when au I.C.S. wBnts to attain hi!! 

t~  1?,ocs the ~  the ~  Member admit the charges that 
lL\ frlen(l ~  Hemy HlcMrdson and other gentlemen have levied that . his 

~ t  Department is corrupt because they have- insinuated that he ,i" 
IO';lllg lurYlJ .revenues? Every year the ~  the Finance Member ill his 
bil l.1get speech .refers to t,he good work of his stilff who .11e says ..has worktSd 
hOilestly and slDcerelv. Even the Home Member when he visits districts to 
uttplld ~ t  prize ciistributions speaks of the police force which is the onl:r 

. foree which IS ~ ~ und honest and so on. Many u time the Opposition 
try to show t~ t m the I.nterests of the masses t!'ey ure most anxious to t!ct 
out from the rich every pie they can. True, we must appeal to the masses but 
Ie: them (:.ome forward and tell the· masses that their Houses will now h(, 
~  and then I will see the results. We fought the Govenlment '1nd' 

• a!1 the ~ t  We sent the police after them. Since' 1938 I have 
bpl'!I' pSJllecl,to watch the attitude of the Opposition, but thank God that within 
thc) last five years they have realized the situation and have watched ~ ~ 
Iihl'rties of the people trilmpled upon. ' 

~  1 ~  have thought that a mall like the, Honourable the Finance 
Mtllllbel', who is supposed to be a great financier, should have understood the, 

~~  of credit. He has brought more than haU a dozen Billa into till' 
House so that no attempts should be made by a shareholder or anyone againet 
a i'ank or 0. corporation us that would affect pis credit. They tVe "protecting 
tht- !lUn'ks lest the shareholders or somebody should make .insinuation againot 
tile working of the bank ill a ,manner that would take away the credit -of ilEl 
bUllk. We now find in the Secretariat offices, North' and South Blocks, thiit 
l'!t'l·ks have been taken 'to watch the entrance of anyone to these Blocks. Do 
the nuthoraies fear that othernfise information might leak out? Go to any 
Gowrmnent department and· you find the sll:nte thing. For t ~ matter of·thtlt. 
go to the recently ~t  Food Department, more rightly some say starva-. 
tioll departlllBnt. Everywhere you' find big boards-' Establi§hment', 
·.\:!('ounts', 'No Admission" Isn't it so? 

Tbe'"B:onourable Sir Jeremy Ballman. 1 um Illuking no admission about it! 
lIr. HOOHinbhoy A. Lalijee: So faT ILS Indiull business llIen are concernM .. 

tba t iF.! the p-OI!iti.n. But these things will never trouble' my Europellll friends· 
whether they are creditor Ilution or uot .• The superiority complex is thel'l! 
aud no Indian dare go there: "Bllm Bahil, /;a h1/,/;tlm kal/f/(/ Iwi:' Chala jao' ' 
I would like my friend, ,the Honourable the Finance ~  to try visitin( 
some of the European homes .where there 8re often bull dogs and when he finds 
spednlly the board "Not at home" he will BOOn ailk his driver to drive ~  
bad.. We must protect ourselves and we are not doing that .. Don't you 
renlise that you lriJ.ye ..also a purdah, system, but under this' new Act anyone 
will bo able to cOD)e in. Often Government tells us that we do nat want to 
tOI\l·h your religious sentiments. Rut when they want to do sO.llIething then 
t~~  is no such thing like religion, there -is no sentiment, there is no common 
foIeilst>. I warn the Honourable the Finance Membel' seriously that if he sends 
olle of his, Sub.lnspectors to the house of 8 Mussalm'an he will see thnt there 
will be a right royal fight, even if he sends nn A ~  military man ...• 

''!'he Honourable Sir Jeremy :&ai&mN1: But I IIlAy send him to the shop of 
. a Hindu. Why go to houses 'of Mussllolmai1s? 
. Mr. BOOIIelnbhoy A. L&lljee: If you' selld 1\ MusFm to u Hindu .;110)'10, be 
'I'rcAplll"ed for a. Hindu-Muslim riot, You mny laugh but in 19'J8 lind Ilg!lin 
in 1931. we had riots a.nd within a space of five months Bombay lost nearly 
4,000 people. It \\"11S due to 'improper entry in the mollallahll. eRn )'6n BUY 
'whnt 1H1vantage is this to a busilleSstnan from ~  you want to coRact thi'J 
IIlOuey? CRn you, in a big husiness office, allow your Income-tax officer to 
get in, aRk for books, 1001, into books Rnd put down seals and st.'lmps? Whllt 
w!ll be ·t ~  firm's credit:' How can the business man carty on his ~  

. It is ahsolutely impossihle .• I do ~  t.hat you ,go and see how bi.lsiness ill 
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btiing done in l\Iandvi Illld .1\.a!badevi. I do ackJ.lowledge- that when account 
books are sent to the IncoDUl-tax Office the, tell their men that they t\fa 
cunfidtmtial. OIl the one hund .liou have got these rules, you. take pretty sood. 
care to see t.hnt the ~  books of accounts are not divulged to anybody. 
I.ut here you want him to make 8n exhibition. Does it not happen many 
times out- of sheer vindictiveness that ODe or other officer may· enter an office 
nnl there· ends the. whole show. The man is doing lakhs· worth of business dond· 
thr-re comes the t ~ Officer and Rsks for tl;1e_ account books. Wlmt 
happens? .A ~·  I menn t,he business is closed. What else can ~  
ultimately the. business is rlosed dow,n. This has often happened. This IS-
not a matter which people who are not in the business realise but this is It· 
fiwt. l'''urthermore I fail to see for what reason you nre going to put down· 
business people !ike this God alone knows. It is not, I feel ~ t  for the 
purpose of getting more income-tax but it is because you want to give· some 
l(IOre power to the Income-tax Officers, for what real objective God. ,alone knows. 

The question ,that is now before 'Us iB'j llre we going to allow under any 
prptext entry into our houses. or business place to any Government offichls 
'without permission? That is the first point. And secondly, can our business 
tolerate an ontsider to go into business premises and· make an exhibition of 
force and. will it not injure the interests hot,h of the community ns business-
mf!1l nnd ,as private individuals? I say it is high- time that we do realise thia 
Rnd unless the Honourable the Finance. Member ~  to drop this section 'Va 
ought not to agree to ~  this Bill to the Se!ect Committee. . 

lIr. "1'. 8. A'YIDaebnmpin CJhe\tlar(Rlllem nn,1 (,r)imblltorp. ,.um ~ t  Ar('()t.: 
~  Ruml): Certain clauses of the Bill have attracted the notic!! 
of many Honourable ~  Rnd I IIhouId ~t like to lahour long on· those 
(·IousCfl, But I would like to refet: to l10me other clauses. I first refer to f.lie 
question of earned inc;ome, which if' rea!ly a ,,'elcome -change that is long 
~  .!'nd now that "'e have it, it is good. But in that I wish to RRV 1n 
amf'.lidment is ·necess&ry. If it is earned income it must be earned bv' the 
!!enQn himself. I find in the definition in clause (c): .. 

·"whidJ ia ~ t  and!'r the ~  'Other Icmrcell'. if it ill immpdiately tlll'ivpd fmm 
penonal,8lI:eri.toD or repreRentll 8 llt'nllton or Bupprannunhon or other allowance l!iVlm to the 
aAellaee in reapect of hia palt "4!rvicea or tho. past Bef\'icPI -of any deceaaed perlon·:" 
, If it is ~  owing to the past IICrvices of a deceased pe1'!lon, it wO;lid 
cprta:.,I.' not t;e an ~  income. When 1 look Btl the Engli!'lh Act, it ~ 
made more specific there and is more acceptable. It says: , 

"CompeDAation for lOla of uffice given in reapect of the plat atl'Vicea of the individunl or 
of the hueband 01' parent of· the individual." 

. That, Hir, is nlore exact and 1I101'e ucceptable than a general clause aaying 
.. the past services of Ilny deceased perADn", . • 

ThE: . set'Olld point which 1 would like to llIention about ~  .income is 
this. They have fixed Hs. 2,000 RDd 10 per cent. of income as the upper .md 
lower ~ t  of exemption to be mude. My p'leo. is ,that in the case of lower 
incomes instead of fixing 10. per cent., a definite sum may be fixed below whinh 
it ,,'ould be unfair to ·go. In cases of Im\·er. incomes 10 per cent. will be 'NO 
poor a sum. I would suggest that some ·figure may be arrived at. It should 
bCl in figures apart from the percentage. 

'Now 1 come to the se('ond ·quest.ion, t.hat is about the additional deprecia-
t ~  ~  for plant.s and mnchitlery. ·1 hove n9t been able to understand how 
thf>Y ha"e ~  .nt the date 31st March, 1945. It is certainly not 0. prope\t 
dnte, because t.he rise of pri('es does not commenee from the 31st March, 1945. 
Prices have been much hi/!'her in the Ilrevious years than they would possibly 
be in the ceming J'ears; There have been times in the past when there have 
l,p(,o absoluteJy no controls and prices hnd bee,) ROal'ing 'Very high. I have 
~  experience with· some of the textile. inills in Coimbo.tore. Where 6(1)0 
!lpindles nOm,lslly would cost two lakhs, people have to spend six Jakbs and 
for buildings I know that the pri('cs n.re nearly 300 per cent. The renson thati· 
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is f,ive.n to. UII-- is that the figure iI!. England is 20 per cent. May I ask 'whethel" 
tho FrICCl,i 1IJ El1g1uI).d hll''.:e really soared up as high as prices iu India.?' As 
far as I kNow and it is open to the Fi)J,ance Member to correct me and givt> 
me. the ~  prices in England have never gone to such high percentages 
811 In Ind18. . 

'the Jloiloarable Sir lerem., B&ism&ll: Have not the prices of .the products 
which the mills have sold also gone up proportionately or more than propor-
ti9nately? . 

Mr • .,. S. A t t ~ OhettJar: I elltirely agree that tJie prices of the 
mill products have , gone up but you are takin& away everything in .Exce;;& 
Profits Tax. Anything above the standard profits, the whole t ~  is taken 
away by the . Excess Profits Tax. 

Mr. Jr ••• 10lb1 (Nominated Non-Official): 60- per cen,t. 
-Mr. -.,. S. AvtDIsblllug&Di OhetUar: Not noW. You are in very old times .. 

Mr. Joshi. I agree that they have had ~ large amount of profit but y6u arc 
tA.xing them heavily enough over that profit. When you want to give them 
a oepreciation n1Jowance, give them a proper one and that.is all that I plead 
for. . ' 

And then what 1 suggest is that "it will be a small relief if the date is 
fixed ·at 31st March, 1944. You nlay say that the accounts for the previa· I!; 

,'ear' have been submitted but the assessments have not been made for thf!' 
!ear 1948-44 and this concession may be given. from the year beginning with 
the 1st April 1944 instead of ~  

. Another point whi<>h I ~  like to impress upon the Finance Member-
is this, viz., the point that wos made the other day by b Member of this 
Hquse, that unless sonle guarantee is given that this relief will be _ giv.en 
for some years the benefit that -will ~  to the Income-tax assessees from 
t ~ provision will be prec.ious little. That will not be an encouragement for 
pC<'ple to expand their industries or to order for 'new plant and machinery 
etc. So I would sugpst to tht! Honourable Member, though he may not make 
n provision in the Finance Bm to that effect, to give us a promise forthwHb' 
that this provision will be -kept for another five years at least. Unless that 
promise is ~t  this benefit ",hie. he promises t-o give- will have preciouS" 
little effect. 

Tqe . third thing that' I would like to take up is the matter of contribu-
tions to research. It is 'really ri welcome chang,e. ·We ~  'give credit -to. 
t ~ ~  the ~  Member l(ll' the- imaginatbll he has shown in treat,i11q' 
this expenditure as al!owable expenditure. But in this, there is something 
funny. There is one difference between the British Act nnd,the provision made-
jn the present Bill. In the British' Act the authority to approve this expendi--

"ture is mentioned but the Government of India want to retain this power to-
npprove expenditure. I find ;11 section 31 of the BrWsh Finance Act of 1940. 

"The authority to approve this t ~  is "the appropriate Research ~  or COln-
mittee, 'which' means the CODlmittee of the Privy Council for Scientific, and InduRtrial· 
ReHarch, ~  Medical Reaeareh Council {'atablished. under the 'Committee of the PriVY 
Council for Medical Reaearch, or the Agricultural Research Couneil eatahlis\ted under the 
Committee of the Privy Council for Agricultural R8llellrch, acco\'ding as may 1,(, a.ppropriate 
in relation to t.he acti¥itiea in question." _ 

They Bre the acknowledged authorities 011 the subjects. But what do ';\'(3' 
find in this Bill? On page 2 under clause (xiii) we find: 

"Provided that stich aaeoeiation, university, college, or institution. is for the time being 
approved for the purposes of this clause by the prescribed ItUthority." 

Suppose I want to contribute to the Hindu University, ,the Income-tax. 
Dep'artment or Sir Jeremy l{aisman may not approve of that expenditure; 
Suppose, Sir, a rich industrialist wants to donate Rs. 40,000 to ..the AUgarh 
Pniversity. Unless Sir Jeremy Raisman is also plesHed to"sanction it, h';!-
('1I1l110t give this ·amount. The' retention of this 'P9wer by Governmentl:! 
wrong in principle, because it will' depend on the ~  of the Finan!!&-
l\o{ember whether the amount can be given or· not. So, Sir, knowing as we· 
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~  the predilections' of t~  ~ : t  and knowing, 8S we know, 'how.. most 
Ulnocent measures of legls!atlon ha\"e been used to discriminate between man 
.and man and body and body, we think it is 8, dJlnger to vest this Governme .. ,t 
with this power. 1 find the sllme thing in ~  (g) which s8ystbe Central 
~  of Ue-venue shall refer the question tQ the prescribed authority whose 

·.iedsioll shall De final. I shall be glad if the Sel-ect Committee will go into 
t ~  matter, and instead of vestiilg this power in Government, as it is pro-
vided in the Bill, or in the :aQ8rd of Revenue, test it in a ~  which is the 

.tlCkllOwledged authority on these subject of Research. • 
I do not want very much to say about what my other friends bave already 

spoken on, but I want to say· on!:\, thiN much. I must ..88\" that the Honour-
able the Finance Member will ~  with the thundering ~ t that we are 
lIot tlgainst black markets ulld black-marketing. I may say we are agnihst 
black markets and black-ln8l'keting. They. are successful in this country not 
only because of the rapacity of merchants, but also because of the' corruption, 
-particularly in the ,lower grades, of Government servants. There have been 
casep of black marketing which have been brought to the notice of authoritie:;, 
bt:t where no action has been taken, and for a very good reason, namely, 
tho·t. R share of the black-market money goes to the officers. 

1Ir. :& ••• J08hl: That is a bad reason. . 
JIl. T. S_ AvfDa.sb1l!DI&Dl Ohettlar: I say that hlock markl'tingllllist be 

and Rhould be abolished. but ·thl' wa)· to ab8lish it is to remove ·corruption in 
the ranks of Government itself. We Imow if thl'se powers ore vest·ed in My 
of these officers, it ill the pooresb people that "iII be ground down, and not the 
~ rich, and certainly not the Eurupean clRss who have. in their hund& -a 

very large share of the business of the country. Black marketing is not con-
. 'fined to· any colour of the Akin, it is prevnlimt in aU IIkiuEo. So, Sir,· if the .. e 

cJaw'les (\re introduced, they ·will he the big!!,est . engines of OpprE'ssion. The 
Finance Member refers t6 the provisions of the Sales Tax Acts. Does he know 
now much grinding down of the poor merchant class is done in the name of 
the ·provision!! of ·the said Acts? They. have 110 peace. 'Money is extrncted 
from them, it ~  be for National ~  it may be for ·the Defence Loan. 
Wlien an officer goes and asks a merchant for, say, Rs. 100 for 1\ building for ofR-
~  clubs or anything else he dare not say no, because tomorrow some r.lla.praIlB;· 
mn.'" com"! to hill place to eXftmine. his a('counts. Sil', black marketing dM& not 
com.! tn light because· there is corruption in Government servants. The basi!; 
of thi" Government is exploitation, and no officer has a hig·her ideal than to 
earn his living. Muhatma Gandhi wrotE' once that it is unfortunate that the 
British Government ·in its existence -here for the last 150 years have built. up 
11 !l£'rvice who serve for the sake of their service alone. Government servi('e is 
not national service in this countrv, and ib is unfortunate that· under the. train-
ing 'they get t.he officials have no ionger Indian outlook. They may be Indians 
in flesh, blood and skin, but thev wurif to sen'e their British masters nnd 
please them and them alone. .The result is the tremeridous engine of t~·t :  
tbi.l Government .hail become. So, Sir, I would like the Finimce Member to 
remember this: we want· to· put down black" marketing, but in a way which' 
wi!) !Iot affect. any man IllLd yt>t rid the '10untry of blaek m(lrkf'ting. While sup-
'pbrting the motion for the. Select CommiMee, we hope the Select Committee 

. will take Cllre that- some of theRe' nmendmcntjo"; which htwe heen nsked for are 
~  

Sir Oowujee Jahangir:'Only two cluu!;efl of this Bill have.been disCIOssl'd in 
the House at this stnge, IlI1d both these clnuses deal with mntterH tbat were 
disc"Rsed eight years ngo, Illld discussed fairly threadbare. They huve uct'l\ 
·brought back for the c.QIlJ<liderlltion of the House, the' Finall<'e Member say.II, 
<ine to the past .experience and the experit>nce gained in, the. 1I1st ,six years. 
If the Finance Department hll\·e gained ex;perience since the cltl\1ses "'l're lost 
-conRidered and since ·the sUhject' matter of clause 7' ot lellilt 1\-·811 illtl'oduct,d 
into thp. BiU, the tlssefllsees laU\'e !tIRO gRined considernhle . ('xperiellce. lind I 
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t ·,with to w!uxy the House or the }'iuance 1\lember with some of the 

}.:7 .. '·:-experiences 'that the assessees have hnd ... 
({��?lie �ourable Bir �eremy :Raism&n: Np, cha�ge wus made i.J.1 the luw, 
-;i,;�, �t. tune, to the detriment of the a1:1�es,,;ee. 
: 'r •1r Ooviaajee .Teh11D.gir: Muy l point ·out that the amendmeut whicll 1.uy 

ffiend Sit John Sheehy moved und to which l\fr. Krishnlillluchari retencd 1s 
_ •. 1 , the amendment l am referring to , and the experience guiued by•· 11• Ui. is

,.
thii., that if that amendment had not been moved, there would 

ha�e been· considerable harassment during the last six yeurs. I <:un produce 
evidence of the attempts ma4ie to harass the assessee, and the only thing that 
prevented that haruss11Jent w� .the amend1rnmt iuoved by -Sir John .Sheehy and 
accepted by the House und that word put in by Sir James Grigg. M'iitters 
ca;mot be reopened constantly. If you ga�e powers to your officers to open 
u:p the assessnients without any rhyme or reason, as you desire now, have you 
any idea, and has this House any idea of the amount of harassment that the 
assessee would be subjected to? Now ,,·.e are told that the law is different 
in England, and Government �-ould like to bring it into li{!e with England; 
but I nm !:-'Ure the Honourable the Finance Member realises more than an"no<l� 
else in this House the difference between the income-tax department i,; this 
countr�- nnd thl> il1corne-ta� department in England. In England the income
tax department is the friend of the ,assessee. You will find, as Sir John 
Sheehy knows himself, thousands and thousands of cases· of assessees going to 
the income-tax department and saying "Kindly fill up the form; we are 1·ead.v 
to sign it"; being certain that the ,officers to whom they i,ro will deal with 
them fairly and eqnitably. But here things are different. J will give you a 
C'ase toot, was brought to m:v attention only 4 or 5 da:vs ago, of how mucli t-he 
highest of your nuthoritii:is know about the law. This was n case that fairly 
Rl'.tonished me 

1 
• . 

' 

l:Sir Jotul tuieehy: Did you not lose a case yourself? 
Su Cowasiee JeJl&D&ir: I would cert,ucly iO aaainst the department when

cYei: they really try to fleece. l will nQw give an iusµmce and let jou judge. 
A week ugo, u case was brought to my attention where· a man. owued 1:ome 
J apauese Uoverument !'aper with a fixed return of 4l or 5 per cent., and some 
Uermun bonds, and ·the officl:!r said that he would add the supposed income oJ.i 
that pup>'r 011 to the income of the assessee aqd charge him income-tax on it, 
because he said it was income that had accrued: two enemy· countries, two • 
countries thut may never pay any iute·rest on those loans , and thii. officer· 
nctuallv demanded income-tax and super-tax on the supposed income from these 

. Japane·se and Germau bonds . . . . 
· 

Sir John Sheellf: He must not have kept his accounts on the accrual basis? 
Sir ·Oowaajee Jeh&qir: No; on the cash ba •. 
The Honoarable Sir Jerlm.y Raiaman: That fa the ,vhole point. 
Sir Oowasje� Jeha.ngtr: '.!'hat has been brought to his attention, but he 

contends it wns something that accrued. 
The Honourable Sir Jere� Ralsm,an.: Sounds n. good storl, ! 
Sir oc:,waa1ee Jeha.ngtr: I will show it. to you; I will prove it:I ha�e got 

it he1-e · and I wrint to draw vour attention that officers are takmg achon of 
thnt so;t, . I du not sav it was, ·mala fide-most probably it was quite bona fidf:: 
tl.e officer w11s quite ignorant: that is why, I mentioned the case

_. 
The man. 

was c'.ompletely ignorant; and 'if his attention wo,uld be drawn to, 1t most pro
bnblv he would ·"'itbdrt1.w it. But fancy a man ,vho has. served your ,lepart�·
· ment wanting to cbnr�e income-tax nnd super-tax on the mterest ·on ;Japanei:::e 
and German paper. Can you imagine such a th!ng? .. It .seems to me abs�lutely 
craz:V; hut still the man was set"ious. The po1nt ti:: this, thkt the publ.1c �r�.,
A-gai�st giving riowers to· surh officers, and therefore T have been ple&ding to
h flre eftident' officers iri vour department and a larger number. Some of

t;;
e

in�fficiency is due to over '.work. ·ai:1 my honourable !riends will a�mit. �11 

t ork � ·mau fourteen'· ho1.frs n dav and expect him to he efficient. 1'.011 canno w . . . 
k" h" k f h . da• ·-

must ·gi;'e him est:nstance. Jf. after· ma mg 1m wor ewer ours a ., .,_. 
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stili find him t ~ t  he. ~t to be sucked. BU,t you cannot blame a 
.lllUIl at the sume tlme makwg blOl work Bnd work becaulitl this is Will' time 
aDd ~ t hiDl to be efficient ut t.he same time.' It is ~ t hUllll111 •. ~  must 
increase your stuff. tUld it will puy you to' do so. . It is said that you ~ t 
find the staff. Personally I believ, you can. . 

~·  t ~ t":o clauses 7 and. H are supposed to help you to stop evasion. 
~ IS evasion In Ulany other "HI,VB of which Government dltght to bE' per-

fe('tly well aware. There was something mentioned by M;r. Krishnam8ohari. 
Indian Stutes nre. greatly ~  for this evasi?n .and I openly say so. 
~  ~  fnend the ·Fmance Member knows It. It is due to some of 

our ~  havi!lg accountll ill llidiun Stutes and in British Indio. that t ~  
nre able to evade .meome-tax Ilnd super-tax' and excess profits' tax most succeSih 
full:!", and evade it in crores of I'upees; and· unless you stop that . 

Sir IOhn Sheehy: <Jan we? 
Sir Q)wuje. lehangt.r:· You can if you want to. It is not a question of 

· twisting the lion's tail. To say that you cannot do it, while you are losiug 
crores of rupees is something . that I cannot understand. It caube done. 'fht'rc 
are cases where the assessee has an UCCOUllt ill a. Illdian State 'and hus lin 
account ill British Tndia in the sume bank. He has money earned in the Indiall 
State; he .cannot bring it into British India without being subjected to income· 
tax and super·tax. He borrowA in British India against the setmrity of his 
current account in the Indian State, and he invests this money in British 
India with impunity, without having paid' income-tax or excess profits tax: 
that is known to the department and they cannot stop it -. . . 

Dr. G. V. DeahQl1lkh: There is an easy remedy: wipe out the Indian t t ~  
Sir Oowujee lehaqlr: 1 ao Dot want them wiped out by an} means. But 

this is .one of the many ways in \which large sums of money are ~  lost to 
Brit.ish·Jndia. And who is making up .that loss? The other asseBBees. 'fhe 
honest a8sessee is making up the' los&.- as .has been said; but because that state 
of affairs· prevails you cannot go and ask for greatsr powers of .which we ale 
highly suspicious and which might 'lead to further harassment of the honest 
Dlall. - ' . 

I huve nothing further to sa)·. We shall have occasion to discuss- this 
matter again, and I do trust that the' Bill ~  be in a more t t ~  fOJ.·m 

· wllt·n it comes back to this House. 
1Ir. Bhulabhai I. DeIai (Bombay Northern Divisions; . Non-MuhallJ1l1adan 

Hurt,i,: ~  having bestowed some labour when the last -amending Bill WtlS 
passed, I feel that it is due tWlie House that I should say Ii few w'ords on the 

· amendments' wh\ch are ~  I quite agree tltat ~ t  ~  ~  
the Bill falls into two pl\rts one is not made 11 condition of. the other, and I 
40 1'e that is not the intentloJl of the Mover of the-Bill ~  So that, I will 
deal with diem as if-the whole'thiJ)g is bef9re tim HOq$e nlld the Honourable 
the Mover will be content with whatever the House accept.s or rejects .. I asl. 
him to .remain in 'that mood throughout the time .this matter is ~  

-Sometimes, it is presented as i( you either take it or leave it and I do not refill 
the provisions of tllis'Bill as meaning an.y such c,!ution, mnch less 8 thr£-st. 

The Bill -does fall into two portll, the amelionitive part and whni, is calkli 
the departmental side demands. The ameliorativft part. in .110 far as it is the 
~ t idea introauced into the Indian Legislature of the ~ t view of top 
future State, I entirely weloollle .. however small it may be . 

• [At this' stage, Mr. President (The Honourable Sir Abdur RtLhim) resumt>d 
the Chair.] . . 

.The distinction is made between earned and unearned incomes for the first 
time and I am very glad toat relief is beinjl given.to the eXtent of " small sTtm-
of money .out of every eal'Jled income. Whether the line is properlr drawn 
or whet,her it might have been a little mort'! or a little less is 'not nec!enarilv ii 
tlInttPT for discussion at this stoge. hut to -Ut", p.xtent to. whit'fl thAt pArtic,;lllr 
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l'e!idis to be giveil 1- ask the House to COli sider it-\\'hether or not it should ht! 
10 }Jcr cent. of the smaller iucomeii or i1; should be 11 IUliJp sum deductil)1\ 
which is desirable ~ ,that behulf. In 80 in ... ,us the matter rests t ~ I tak(: 
it thut up to 2,000 it would be eX\lmpt from tux, 'l'h'e questioll really ~  
011 t,mOUllt.s auo"ti" Us, 2,000, When you go ubo-.e 2,/)()(), JO l,er cent. on. SIlY, 
2,500 would be un extremely smull suru by way of relief.· 1, :therefore, do 
I}leat! that wlieu the mutter COUles bef9re the COll1mittlle it would not he merel,\' 
just 10 IJer cent, 011 2,000 whichevt'l: is the, lesser but u limit of exemptioll • 
would he fixed which would, be .reusonahle ill thui hehalf, Thllt, Sir, is th· 
first suggestion I wish to ~  

The next is with reference to the opposite of t ~ somulist side-protectirig 
the future cllpitalist uguinst wbllt, I Uti; ~  toduy, ~  tt1e inCreMl!' 
in the, price of materiuls in,order to rehubilitQte the industries which have bt'el! 

~  df)WI1 partl,v by greed lind, partl,v hy Govemmi·nt, ')'here lit Vt 
been two opposite rensOlls which huve led to the three shifts. Onl';;1 " 
tbe deulIUld of the Government in that the·purpm1es of. the Will' lllust be fulfillell 
and the supply ntURt be kept I1P, uud 'tht> I'econd is the failure of tilliel" intel'-
vention which led in the 1Ilime of searcity to the rise in prices but both have 
been responsible for the wearing out of the mnchinerywbich is engaged in 
industries today, 'Any respoJlsible State ~  naturally have to .. -take into 
account the fnct that it requireR lllu('h more rehabilitation and much quickt'l· 

..l'8habilitutioll thun would hR\'e heen reql1irf'd in the ordinuy coufse of industry, 
The question therefore really ~  11 ~ concrete for-m. In thl:' fh'St (':\;;f', 
the figure i,s modest, , In the ~  it Rlight'run into larger figures: But tl t' 

fact still rmnains that it is Il matter more of concrete, application of the principlt-
by reason of the fact that, purtly ~t ,'011 events, the mnchineryhad to he 
ovet'YlOrkeff in order thnt the extrllordinal'v demands of the State for thl:' nUl'-' 
110tle of war work might be met. This ~  is going to l;te part of the A('t 
and therefore there is nothing temporary about 'ihis, as far os I clln nnrit'I'"lh!hl. 
unless the section is repealed. It is going to be part of the Incollie-tax Act nnd 
it is no part of any transitory law whatever. Unless the section is rl'penl-ed, UI 

the building 01' the m'nchinery newly erected during the year, deduction woui-i 
be ndrnissiblP, Therefore, at all events, I <lei not fear that there is UIl." ~  
of the-(lO\'ermncnt, withdrawing this ut their pleasure, apart from all,v repettl of 
the Act itself which will naturall.y have, . to be ~ by thE'! House. I 
therefore cIo not appl'ehend any. such discrimination in 80 -ful' us this rl:'li.;r, ~  
reatlon of the ~  prices, is concerned. " -

Of course the question still ~  by whot standard Government hu:. ~  
1,rYUll)ted ill this particular lUlI.tter. Of course, l' am Dot quite ~  as to 
how the :W per cent. would "'ork, 1 cun ,well understand the ~  -'_dcB of 
bll"iug to relieve the ~  &train 011 the l1U1chlnery. '1 hut is u Pi.'l1po:;ilioH 
aud test \\'hich I Ulllicl's"tand, W hut 1 do not ~tt  IS thut u11 to IlOW, 
I ~  ,'cry little muchinery hilS cOllle by reuson of the ~  (.'outrols under 
the lJefencc gf Indiu Hulet!, Yery i.e. buildinKS hU\'IIl been erected uud 'it it> 

~  after 1\145 thut, wOl'ks of lilly co'llse.quem:e will huve to be el1tertaint'J, For 
tbat purpose, tl}erefol'e, 1 huve 110 oujectiOli to' the ~  of ~ t t ~  " A ~  

.'lI1u11 fnctories muv have been erected from IUllchiuel-y disllIantlt!d out of 'lIIV 
t ~  Iuctory hut a's fur as 1 am uwure, my information is nutUl'uli.v 'llJlll'h ~  

limited thal1 that of- my Honourable. friellds opposite, during' the last three _cr 
four ~  Very little 1lI1lchinery of uuyconsequence hus come iuto this t ~  
"'hut hus in fuct happened 'is thut with the permission of c.tbvenmlel1t t ~  
facotories could be' dismantled 3D(1 loe-erected elsewhere IMld cnm that • ha" 
been Iimite( because ~  .the' Defence of India Rules even that is a lIIatter 
which requires permission 8S a pre-requiflite, As to how 20 I,ercent. is fixed ill 
the only problem as lar as I lUn concerned, . On this particular issue, I r;hould 
like ;0 ~  the ground that it, 'Yi.ll bea.valalble t~  the 81st M?o!,=h, 1945, ~  
until lIucn hme as normal c.()ndltlOlls retqrn and tie House conSiders thot t 111t'l 

tllight cease to be a provision in the Act, It will have to continue long after 
the ,110rn101 times emerge ond t,he prices attain a level equal ~  the pre-WOf 
lev('!s: T 'pres,ume that it»is hound to take n feW' years llf'Ctll!!le the de,;astatt!cl 
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wor)d would. not, ~ so easily ~ t  as peovle. imagille in their fOlldness o! 
~ : t  Thertlfore the only ~ t  to my mind is the 20 per cent. 
and' ill whllt lUallner it will be upphed, 1 hope Bud· trust thqt the l1wtter will, 
be cOJlt!ideood wtlll ill the !)elect Comiuittee. 

The othe1' questlOll which hus been ruised uuder the same hcud wfers to 
the mutter of the expenditure 011 scientHie ~  related tQ the busiue88. 1t 
is now COlDftlon .ground that we hu'.'e iu this country sadly ncglected thii! side 
of the' business Ilctivities. Thet:e is h81'dly any factory, even of the largest 
chnructer that 1 kllow of, which bus u research institute attached to it ~  
reluted to the requirements of. the particular business Oil any important t: ~
aud it is Ii" )l1utter which 1II\18t be eucournged. I think it is. Dr. Deshm'l1dl. 
\\'ho rllised the question whether OI'.llOt UllY medical research or any ~  of' 
11 large kind would be admissible .. under this provision. Now, ExplanatIOn 
(iii)(b) says: • . 

"any aeientific research of a medical nat.ure which haa a special I'elation .to the welfal'e of 
. worker. employed in that bUlille •• or, al the cue may be, bUline .. es of that cia ... " 

Therefore, to that extent, it is permi88ible' uuder the claUse itself. But it 
is iUCOITect to say that if a particular factory ~  to ~  money. in tht' 
llultter of l'cscul'ch, it will be ~  exe.mpt ~  tnxntJOll.- ~  ;It 
section 4, it is not enough that YOIl pay that parhculnr year any Illcome for 

. the purpose of R charitable nature because .you see in section 4(3): . 
"Any' income, profits or gaina falling within the following claues shall IIOt. be included iu 

. the total incOme of the penon receiving them. '. . 
·.by income derived ~ property held under tmlt 01' other legal obbgatlon who!ly for 

religioul or charitable purpoeea'... . 
So that the condition of the obliglltion of that section is that there ought 

to be- 8 property permanently dedicated for" that purvose ami it is only tJu. 
income of that property which is· exempt. But if merely JD/ any- particular 
year or for a period of time, it is in(.oome earned which is givt:nfor charitable 
purpose, then I am afraid that tlli .. section 4 VVluld not cover such an income. 
Therefore if it is intended that even if the annual income given is exempt, YflU 
would have to make a ~  provision in this present section. As Ear 8S I 
can see the. provision, first there are two conditions attached to it,-ftrst· it 
must be an ~ t  on scientific research, secondly the donor m.ust do' it. 
for all purposes related to ~  particular business Qut,of the profits of-which 
the donation is made.. As far ss I can see, that seems to be l!he very limited 
object of this particular exemption. But I am Il;lad to find that that limiicd 
object, by an explanation, is made a little wider in so far as scientific reRearch 
for the ,,'ell-being of the w:>rker is concerned. 'thesE.' 8rE.' what I call Irmelif)t·n-
tOl'Y provisions of the Act. . . ~ 

. B ~ when you com.e .to the departmental requirements; 1 aru afraid [ C!atlllot 
speak 111 the Slillle f?cde and ~ ~  ',,:hich was used by the Hon-
oUl·ablel\lov.er of t!us Bill. I1,lS rather amazJug to me how section 34 requirc:d 
any Ilmendment at all.. Theno!es 011 ~  which are given as' ~ ror 
t ~ amendment, 1 put It ~  t~ what ~ called my Honourable friend's logical 
mInd. how the twoca.n be cons1.stent "·.Ith each other or can even support it. 
They say that two caaes have. been deCided, one by the Patns High COIII'1" and 
the other by the Bombay High Court. The one CRse which was decided hv 
the Bomba,,: :~ Court' is t ~t an Income-tax Officer could not re-open 11;1 

~ t III ~  he had rmsconstrued the law. How, for t·hat reason, t!l;!'I 
particular ~ t ill required ~ t  me. It is ..!.10· new condition. T suppose 

~ t  ~ ~ : ~  mistakes, they always misconstrued laws, how 
for the firbt t.lme 10 t ~ history. of Income-ta.x, it was found that an Income.tp:x 

~  had misconstrued the law, it beats me. at aU events, '1 cannot 'lee' my ... 
lOgiC between the two. . 

The HODOUrable SIr;r • -a.I_' -. . . .' eremy __ Ill: The position was that in the Reciion 
as ~ used to stand it runs: "If.for any reason ...... ". Previouslv it was quitE' 
poSSible for the Department to retritW8 the effect oJ, • mistake' made hy the 
Ineome-'tax oftleer. .t. 
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Kr. Bhul&bhai J. :,:»eaal': My Hono"rable fritmd's explanation i!:l lloue \roat-

eV,er, bfilcuuse ut the time when the Act ~  pussed in 19Q\J, at th,!1t time the 
words, werJ 'if for uny reason', •... '; at that time'it could not be beyond tbe 
ken of peeple that thpBe words .were altered to the present words. as they now 

· stand that an IncOllle-tax Officer may miscons.ture the lll.w. It cannot'mean 
thut, during these six 'yeall:; the)·, came to ..know fDr t.he lirst time that UJl 
Income-tax" Officer would be ~  of )nakiug such smull mistakes: Ifherefore 
l' 8m afraid 1 cannDt agree to that· us'being the reuson, but· the fact rC!Do.Ws 
that they agreed to un ~ t 1 am glad that mJ HonDurable friend' "ir 

. :John Sl!eehy said that us .a matter of llJerit thut 'was all agreed amendmeut. 
I think all the 'merit was on our side. It was un llgreed umelldlllsnt because 
if the Government did not ~ t it. we WE!l'C quite competent tQ move it, on. 
.our side ,and have it passed by the House. But the fact that it was an agri'ed 
amendment clearl:v shows that 'they $awthat power to re-open assessment. 
given.to tbeni ~ t be exercised· under qualified And ,definite oenditions. 1t 
WIlS impresRed UpO!} them that you' might as well omit the words 'fQr UIlY 
reason', I do not .1mow why yO\l want tbem, you might as 'well say, "RIl! 
Income-tax officer might serve notice when he likes". By ~ t  the ~  ... 
'fer allY .r.eaBen', you do net give any man any protection. The' words 'ft)r 
any reason yeu Illay act.', I should like 'to know what protection. it ' giyes. 
You may very well imagine wrongly, that because the word ~  is us:d, 
tbat therEiore anything i!! going to be 8 protection:" One' must never throw. 
too lQuch dust into ~  eytl's. At all 'events, we .-are a.ble to !:lee ·through· 
all that. The words "for auy reason'" mean nothing either. You call simply 

· say that "an IncOIne-tllx .officer as Ilnd when he likes within a period of four 
years shall ~  a notice . . . ". Therefore ~  may omit We words 'for 
lilly ~  A' that time we were quite wick awake. Sir JQhn ~  
lIoud mystllf had· a very long discussion for a whole day and in the end he 
said "define to me the conditions and I' take- the respensibility on havipg the-

t ~  the result was the words w.Q.ich are there. "In cotlsequence of 
discovers ... " Unless there is definite informlltiOn. I think it would t ~  
definite informatietl which has come into his possessien the Income-tax ojficel' 
wiie ~  ar iustrlo\lliellt, of definite haraSslllent. ~ ~  themselves agreed, ,. ylls, 
we do not want anything1ishy". 

But the otHer ground t.ba.t is given is the very extraordin8ry judglllent of 
'the l'utna High ~t  1 thill.k· if they had ally reasen, either they &bouJd 
have saia so, .or said, we b&ve- DO reasons; but let us not have re'8oIIons which 
are nD reuson'S at ull. Now ~  the Patna High Court which held that ".he 
Incolne-tax officer cDuld not re-open, am as.sessment ill regard to 11 branch of 
a business which he had in mind when he mnde Hle originul 'ussehlSmellt: \\".t,n 
Sir, what is. wrong with that ~ t  It is ~t due to any infol'IJlftioD_whieh 

• has eomeiuto his pDssessiulI. If he hl\d the inforDllltioll, ltnd if he diu'lIut 
choose to tax that pat·ticulu,r brauch, 'then why should it be taxed, I 8heuld 
like to know. These t\\·o JUllglllents are' ~  l'e8130llS given "'.hy this 
chal.1ge is required. With ~  grell,t submlssien, I . cannot' accept eIther of 
them or hoth of them as- any reason. Then, we get back. to the rock bottom. 
of the slime thing.' If we 'reject "the reasons", then what nrewe left t ~ 
We agree tb have semething better, semethingdifferent. It is for the House 
to decide. ] ask the. House to say tlult it ,is reAson,-[JeC8.lIse 81iy lI\lch power 
·given .. fqr- re-opelling of 'assessment closed' durinJJ a. period o,f four .years: ,i? 

• some cases eight years, I have not the leRst obJection to tblS, ~  It 18 
8 ~  of' ~ t .. Cer:taillly, I. agree .. Then 'J.on have defimte .mfonna-
tion to tHe contrary. But If YOU '.have, no mfOl'rnntlOll except what IS ca])ed 
~  ~  what is called informer's doubts, with due. respect, I ~ t that 
position cannot be, toletnted.Surely this HOlllle mURt, ne t.reated a httle t tt ~  
Rnd wit,h grenter show. of reason tha.n it is SOlJght to be made out in thil'l parti-
culnr CRse. The mntter was se fully discussed Rnd they could not show an:V-
thing new except these two judgements which Are referrecl to. '\V'ith ~
yect; I cannot believe thAt a!'l ,a ~  !or reopening the matter. 
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>bat leaves only one other Jratit-er ·juthilJ .Bill. ~ nro ~ other 

~tt  into which I do not wish to go; at .present. There are some small 
points 8l¥l tl1ey can yery well be discussed in the Select eommittee. 'rke 

. nut t~t question is the question of ~ t  premises. ~  has,been-
said about this,. and I have no desire to go into it again beoause I have not 
got the eloquenoe of my Honourable friends who have enlarged on the difticul-
tjr. and dangers and delioacies of t ~ Situation, including the cloBiug down of 
a busineBB. The faot .remains that in the Select Committee last time I was 
one of those who yielded to the t~  side up to a pOint. The House considered 
the matter more fully and there may he many demerits oonsidered in the House 

,from the point of view either 'of ourselves or outsiders, fortunately it is Still the 
same :~  Therebre I am mllid there is very ~t  ohance of a. revisw of 
thi,s pnnicutar question. 'The fact remains t.hat it is dOBe on groundswla;oh 
are not matters liable to te-examination because' I dQ not tliink either India 
or the ~  have altered during the last six or seven yeaN. 

~  are the points which arise and I ask that no part of this Bili Ithould 
be made a· condition of the other. When the Bill returnS from tl1e Select 
Committee, even if the ameliorative part of it were left, I hope it will still 
be accepted. _ '. . 

'!'he BCII1OUl&ble Sir lerem, Bllamm: Sir. my Honourable friend the 
Leader..of the Opposition has dealhif I may say so-most skilfully with most 
of the main features of this Bill, and I do not propose to traverse them in' 
any detail. I would however like to say something by way of explanation of' 
my ~  in regard to what he chose to call the t~ t  sections of 
this Bill. It t ~  that if Government were toO bring any kind of 
departmental clauses before this House, unrelated to a Bill which they had 
very good reason to think the House will at any rate entertain; they will not 
oi;tly 1m wasting their' time and enel"gy but they will be wasting the time of 
the House. We must be realists. 'The faots are that Government is in this 
pcisition that it could' not hope to obtain assistance from' this House in' the 
mattbr of strengthening tl}e hands of the department· against evasion unress 
it were doing SO in the course of a measure which would at any rate receive 
some degree of consideration from this House: It is a deplorable thing Bod 
it. is particularly deplorable at the present time when, as everybody knows, 
evasion is going on on a very large soale. Honourable, ~  ~  cited 
different forms of evasion or have alluded to them. None of them ~  suggest-

~  Honourable -friend Mr. Krishnamachari has not suggested-bow we 
are to catch a mM _ho does a .swop in a successful treble, nor what Bt ~ 
we might bring forward which .. would be more acceptable to him for t.bat 
purpose than this. I agree that the amendment wehBve brought forward. will 
not enable us to deal with that particular form of evasion. But we are in t ~ 
difficulty that whatever is brought forward with the object of strengthening 
the administration. weare always 'told that. that is quite a wrong hole we nre 
trying to stop and that' of ~  it will cause ~  the maximullI of 
embarrassment; there are lots of other holes wliich we should go and stop. 
That. is exaotly similar to the experience one ~  wllen trying to raiRe revenue 
hy taxation. One is always told that that· is. a wrong kind of tal and there 
are t ~ ways in whioh to tax people who can afford t.o pay and this part.i,cular 
tax is a poisollous one. I am very familiar with that experience. In' the end 
we are left in the position that we get no' as.sistance. That is what it amounts' 
to. No matter .in what form We bring forward a request that the administration 
should be strengthened, we are told that that is a wrong form and it is parti. 
cularly objectionable. I should' be very glad. if Members who have criticised 
l:his mil and who have nt the !!lame t.ime anuded to the large scale evasion that. 
goes on would make some concrete suggestions. ,1 would. like them to RUggeSt 
alternative amendments. I would like if ~  the procedure of the 
House allo*s-to recast the Bill so as to include in it some other and more 
effective method of dealing with evasiotf. If" Honourable friendl! in this House 

~  .. . ~ . 
~ ... ~ .. , ~  .. ~ ~ ... "" ~~ ~ ............. ~ .. ~ .. 
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will assure me that they will give their support to something of that kiud 
1 shall be very glad to submit to t~  judgment the question of what a1ttJr-
native methods are likely to advance us more on the road to stopp,ing the 
evasion which undoubtedly goes on. .It is all very well for·Honourable l\'f.embClrs 
to ~  me to difficulties in the Indian scene, which undoubtedly are greater 

- than those which have to be contended with, for instancEl,' in the United 
Kingdom in the. income-tax administratiop... It is ~  very well to refer to 
loopholes -which are entirely beyond my control, -at any rate in the capacity 
in whbh I'stand in this Hou.lJe. That geta us nowhere. ~  who are 
familiar with my activities in the past probably know that I have striven in 
other fields than those which come before this House to deal with matters 
of that kiIid also. I may even be currently fJIlPged in' trying to reCtify those 
defects; but I do not remember tbat on occasions where that type of difficulty: 
came before this 'House I received any tremendous assistance from _Memberl 
of this House. I seem to recall that there have been 'occasions when amend- __ 
mants of the ~ t  Act which did impinge ~ t  Indian States came 
before this House, and I am' not conscious that I received an overwhelming 
measure' of, support· even in trying to stop up loopholes of that kind. On the 
contrary it seems to me that no matter in what direction one addresses onesEhf 
in order to try and secure assistance, ~  ia met with a purely negative attitude. 
In these circumstances Govemment Is bound-after· all it is Govemment's duty 
if income-tax. is to reurain a feature of the adminmration of this' CoUDtry- . 
not only to- itself' but to the ,.honest taxpayer to endeavour to secure t.hllt 
ilvasion is reduced to the mini"mum. ' 

Now it surely is a familiar ~  of every one in this ~  to h'::,lr 
of that common method of evasion which consists in the maintenance of m.-,re 
sets' of books than one. That is the main • object of one of these clauses and 
I cannot think of· any more simple or ~ t manner of <tealing with. that vel'.) 
serious evil than by taking power occasionally to enter premises. I Vo.dmit 
thai they ought to have been business premises. A good deal of capital has 
been made of tha.,t and a lot of time has been wasted. But I do not see what 
~ t  should be entertained to our taking power 'to 'enter premises, wok 
at' books and at least stamp them. That at 18ast means that when at the eud 
~  the year that assessee, who is ~  suspected, ·comes to produce 
his accounts, he must produce that' same. set of accounts that he was using 
on that particular day. Honourable Members tell me that all. this will ,do 
nothing' to prevent. evasion. May I understand why _ that will fail altogf'thC'r 
to prevent evasion,? Will it not make it a good deal 'mote difficult tor the 
gentry wh:> do keep lUultiple sebi of accJunts? If their shop is liable to be 
entered on any nay and the books which they are using in the course· of that 
day's transaction can. be so marked that they must be produced at the er:d 
of .the year, is that an utterly negligible and uselesli provision to make in the 
law? I find that in countries other ~  this, in other Dominions for instance, 
a provision of that kind has existed in the ~  for quite a long time. I w:1l 
take the Australian Income-tax Act. There We find that the D~  
or any offi"cer authorised by him in that behalf shall at all times have lull 'lod 
free access to alt. buildings, places, books, -documents and. other papers for any 
of the purposes of this Act and for that purpose may' make extracts from or 
copies from" any such· books, doculUents or papers. . . 

There are, I'believe, similar provisions in the Canadian Act, I am met witll 
the ~  that the departments in other cOlmtries may be more benign than 
the Income-tax Departmetlt here .. c· But we also have th", difficulty that if 
there is a climate of income-tax administration there is also a climate of 
business in relation to the income-tax administration-the climate of the 
incorrie:tax payer. . 

1Ir. T. T. KrlahDamachari: They are equally dishonest in Australia as in 
Iridial 

The B~  Sir Jeremy :B.&lsman:, I do not. believe that dishonesty is 
the monopoly.9£ anyone country in the world. But whether it exists any-
where else or not, it certainly exists "in this country,.also. 
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1 lUll very diffident of CroS8Wg I!worda \vith so adroit and able a law:tIr 
as my HODourab\e friend, the Leader of th8 Opposition 011 the question of 

~  0.£ the ~ D ·t  Act. Neve!theless I would like to explain once-· 
IpIIl t.hat, .. e OODllder _t .. e haye ~  very good rellSOn for coming fOJ,'ward 
with UUa amendment. at thiI tUne. . 

1 regret that 1 was ··not one of the protagonists at the tilue, SOlDe seven 
1earB ago, when this amendm8!1t was .. being .enacte<,l, becaus. it would have 
been, as it wex;e, a historic re·association of Mr. Bhulabhai DeSai and myllftlf. 
Sir John Sheehy 'was ~ t  one of the actol'l at· ~t time. This is a kind 
of historic li.nk. 1 was be,hind the scenes snd I ,,'as not particularly engugcd 
wit-h. this pm:t of the Finance BiWs. activities at the time.-

JIr. BhJ11abhal' l. Desai: Mr, Chamhers was there. ' 
'!"he HonOurable Sir 1eremy "'.,.,111: My position at that t ~ WM. that 

I was FinanQe Member designate but that still was not made pUblic. at thnt 
time, • 

As'l uJ1c1erstand it, the position is that. at that time Sir James Grigg and 
t.he officers who were assisting .him came to the conclusion that the omission 
of Ithe words which were then omitted with the substitution of the 'words 
,,-hich are iw\'\' found in the Act ,,'ould put the position on all fours with what .it 
was in the United Kingdom law. 
. JIr. Bhulabhai 1. Deat: That is not, correct. • 
- fte HODODrabie' SIr .Jeremy B"""": Tha!.,is my understandin-g of the 

~ t  ~ :  certain ~  ~ the ~  ~  about' the term' 
.• h!;(·OYl'fS -and thiS of course IS secou:l band iDfonuation 88 far 8S I am con· 
.cemed., ·because. I said 1 did nO.t participate. .But. I understand the posiLion' 
to be that whep my Honourable frrend lIuggested that the pArase should be 
"in consequence of any· definite information which has come into possession 
discoyerR" that the department and my distinfluished predecessor werefuUy of 
the oninion that that . left t.hp.m n,) worse oft than they would be, for· instance, 
~  the English Act, because after all we do not pretend ~ to be' initiators 

and originators of ~t  higislation.. In regard to a matter of that kind 
we generally accept as 0111' paradigm or model . the provisions of the ·~  
law, We now have .discovered that we are in fact a good deal worse off . . . . 

JIr. BhuJabhal 1. Delli: On defihite infonnation I . 
. .,... BoIlour&ble Sir 1eremy B.alIIIlID: . .'. because the Courts have ·held' 

that. by the introduction of that phrase, if there has been a SeriOllS mistake of . 
law which hilS led to a hooVy loss, that loss 'is irrecoverable. _ 

JIr. :8hulabha11. Deaai: Thl'Y may decide anything in fayour of an RSses";'e 
through Ii mistake. . 

The Hoaoar&ble Sir .Jeremy JI.aIsman: The danger of having the law in 
this fOJ:m is that the only protection open to t~  revenue anthorities is to say 
to the income·tax officer, "You must jolbr well see to it that you never do-
make a mistake of law· involving large BUMS because if you do make a mistake,. 
llohod,v -can retrieve it". Tf nnythJng that Ruggests to me that.. the prCRent 
position is not conduch"e to good administration or to the best relations wiib' 
the IlRReRsee. It seems to me that the position aF! it was hefore is actually 
bet,ter. I realise that it is a disadvantage to an assessee, dUfing the period of 
yenrs for which t ~ particular section is operabive, not to be able -to ~  t,hRt 
he if'; completely finished with the inepme-tax officer. 

Mr. T. T. ~ : 'Would you gQ.h8ck to<the position as it f'XiRted 
hefore 193B? 

'l'he JrOllOUrable Sir Jeremy ...... mlll: No, I cannot accept that Rportil'l.g. 
otTf'r. 

IIr. Bhulabhal :I. Desai: I hnve not made that yet. . 
'!"he Honourable Sir 1eremy B.alImIll: ,Mr. Krishnamachari has. 8uggel!!eiI 

it., J do 3·ttn('h ,::omf' '-81uE' to thip amf')ldment. hut, T 110 not· rate It so ~  
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INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT) BILL 1231 

as to. be prepared to pay any price for it, and the pric:ie mentioned is certaiuly
_too high. _ -

Well, I was endeavouring to explain why we on the side of the revenue 
do attach importance to these suggestions; why we do think that there would 
be some use in assisting to counter that large amount of evasion which it is 
admitted on all hands is going on. As I said a little while ago, I should be 
very happy if something more - effective could be substituted for them. If 
Honourable lVIerribers of the Select Committee would constitute themselves 
for a part of the time into an advisory committee to suggest to me -ho-w I

can improve on this, I should be deeply· grateful. · But I cannot say tliat r
am very optimistic. , 

That leaves me with very little to say, because on the other clauses of Lhe 
Bill I find myself in the not unexpected position that people are quite prepared 
to receive such benefits as the treasury very rarely may be prepared to best1ow. 
The only words of disapproval, the only murmurs that may be. made on them 
are that-the present might well be larger or that it might take a different shape. 
These are matters which can best be discussed in .the Select Committee. 

I think that most of th$ points that have been brought forward can best be 
dealt with round a table and possibly I may hope that I shall, at any rate, 
on this occasion, receive some sort of assistance from the Members of this 
House, in return for the consideration which I have endeavoured to extend to
the needs of the various classes of tax-payers. ' 

An Honourable Member: Optimis:,:n. 
The Honourable Sir Jeremy Raisman: I do not think that that constitut.es 

unreasonable optimism. At this stage, at any rate, I would like to maintain 
a note of .cheerfulness ;rnd see how we get--on. 

I do not think that I should detain the House any longer. I feel that we·
shall be able to deal with these matters in th"e- Select .Committee._

There is one point, Sir. It has been suggested to me that the name of the
Leader of the Opposition;· Mr. Bhulabhai Desai, should be substituted .for that
of lVIr. Abdul Qaiyum in the names for the Select Committee and fn view of
Mr. Bhulabhai Desai 's connection with the previous history of these matters t•s
well as his well known skill in relation to them, I trust that the amendment
will be accepted. 

:Mr. President (The Honourable Sir Al:i_dur Rahim): The question is: 
"That the Bill further to amend the Indian Income-tax _Act, 1922, and the Excess Profits

Tax Act 1940 be referred to a Select Committee consisting- of Mr. Bhulabhai J. J)esaj, Mr.
Sarni Ve�catachelam Chetty, Mr. Sri Prakasa, Sir Muhammad Yamin Khan, Mr. Muhammad
Nauman Mr. T. T. Krishnamachari, Mr. T. Chapman-Mortimer, Sir Vithal N. Chan:davarkar, 
Sir Cow�sjee Jehangir, Sir John Sheehy and the Mover, with instructions to report by
Monday thll 19th March 1945 and that the number of members whose presence shall be
necessary to constitute a �eeting of the Committee shall be five." 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Friday, the 9th

March, 1945. 

' 
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